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BEFORE THE HON'BLE NATION BUNAL

PRINCIPAL EENCH, M

ORIGINAL APPLICATION NO. 606 OF 2018
IN THE MATTER OF:

Compliance of Municipal Solid Waste Management Rules, 2016

ACTION TAKEN REPORT ON BEHALF OF RESPONDENT

[ANDAMAN AND NICOBAR ADMINISTRATION).

I, Chetan B. Sanghi, 5/o. Dr. V.B. Sanghi aged about 53 years,
holding the post of Chiel Secretary, Andaman and Nicobar
Administration having office at Secretariat, Port Blair, Andaman
and Nicobar Islands do hereby solemnly affirm and state that 1 am
conversant with the facts and circumstances from the records of the
case. Thus, 1 am competent to swear to this Action Taken Report on

behalfl of Andaman and Nicobar Administration.

1. That this Honble Tribunal vide Order dated 06.05.2019 in

man g Original Application being O.A No.606 of 2018 directed the
A

N.Manr Lihiel Secretaries/Administrators of all States and Union

gerritonies to review the progress on all the dircctions issued in

The 1* quarterly report was filed hefore the Hon'ble Tribunal on

= D —

10.08.2019, The 2vguarterly report was filed before the Hon'ble

T
oy

Tribunal on 25.11.2019. Pursuance to order dated 12.00.2019

—_—

in the above O.A, All Chief Secretaries are directed to be present
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before the Hon'ble NGT on specified dates in January 2020 with

a progress report. The progress report for the review meeting ol

the Chief Secretary with the Honble NGT is as follows:

This Hon'ble Tribunal vide order dated 06.05.2019 issued the

following directions:

L. Steps for compliance of Rule 22 and 24 of SWM Rules he
now taken within six weeks to the extent not yet taken.
Similar steps be taken with regard to Bio-medical Waste
Management Rules and Plastic Waste Management Rules.

. Apart from Port Blair City and Port Blair Town which have

been declared as model city and town respectively, at least

3 wvillages in each district may be declared as model villages

wiathin two weeks and may be made compliance within six

manths. The remaining cities, towns and willages of the

State may be made fully comphant n respect of

environmental norms wunthin one year,

. A guarterly report be furnished by the Chief Secretary,
every three months. First such report shall be furnished by
August 10, 20149,

1. The Chief Secretary may personally monitor the progress, at
least once in a month, with all the District Magistrates with
spectal focus on sold waste management, bio-medical
waste, sewage management, coastal zone pollution, sand
mining, education of tourists about protection of

environment.



14,

LAL.

Ui,

473

The District Magistrates may monitor the status of
compliance of environmental norms, at least once in fwo
weeks,

The [hstrict Magistrates or other Officers may be imparted
requisite training.

Estimate of value of environmental degradation and cost of
restoration be prepared and compensation be plunned and
recovered from polluters for environmental restoration ancd
restitution on that basis.

Performance audit of functioning of all regulatory bodies
may be conducted and remedial measures be taken within
s months,

Introduction of a policy of giving ranking, based on
performunce on the subject of environment and giving of
rewards or other incentives on that basis to individual
areas, localities, (nstitutions or individuals may be
considered. This may also include encouraging students or
other citizens significantly contributing to the cause of
enuvtronment. The best practices may be evolved, if
necessary, in the light of experiences on the subject. This
may help in educaling and involving public at large which
may help in enhancing of environmental laws.

The Chief Secretary may remain present in person before
the Tribunal with the status of compliance in respect of
various issues mentioned in para 22 as well as any other

Issues discussed in the above order on 25.11.2018. It is

3



-

3.

rrl':\'\.- r #
o l'!l.H‘"__d_

47

made clear that Chief Secretary may not delegate the above
Junction and the further requirement of appearance before
this Tribunal to anyone else. However, it will be open to him
to change the date, by advance intimation by e-mail at

ngt. filinglagmail.com to adjust their convenience,

A true copy of the Order dated 06.05.2019 passed by this
Hon'ble Tribunal in 0.A No.606 of 2018 is annexed and

marked hereto as Annexure-R-1(Pg Hnsuﬂ_.!..toﬁ.l.f;.l.ﬁ

true copy of the Order dated 12.09.2019 passed by this

n'ble Tribunal in O.A No. 606 of 2018 is annexed and

arked hereto as Annexure-R-2(Pg Hns.ﬁi u::'g}_

[t 18 submuitted that the directions of the Hon'ble Tribunal have
been earnestly complied with and the following status is
informed to the Hon'ble Tribunal qua their directions/orders in

the order dated 06.05.2019,

With regard toclause 46(i) “Steps for compliance of Rules 22
and 24 of SWM Rules be now taken within six weeks to the
extent not yvet taken”, it is submitted that the Andaman and
Nicobar Administration has taken all necessary action flor
overall periodic review of the measures taken by the local bodies
for mmprovement of Solid Waste Management practices in
compliance with the provisions of The Solid Waste Management
Rules, 2016. The steps taken for compliance of Rule 22 of SWM

Rules, 2016 is as follows:
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| Present Status

' 24 lands identified and
49 Solid Liguid Resource
Management (SLEM)
Centers operational.

Identified. The
Common regional
sanitary  landfill s
situated at
Brookshabad, Port

| Blair.

Industries Department
?has- allocated one unit
‘with area 1500 sg.m
for plastic processing in
[Es. Additionally, a
total of 500 sgq.m area
in [Es has been
earmarked for Solid
| Waste Processing and

| Disposal [acility,

==
73% of houscholds
| practicing source
segregation of waste.

Fines are being
imposed  to  violators
regularly under the
PBMC  Sohd Waste
Handling &
Management Bye-Laws,
2017,
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N/A

MN/A

N/A

N/A
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al source.

3 'Ensure door | The PBMC has | Feb
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facilities by | norms.
all local
bodies having
100000 or
more
population |

8. | Setting up 26 Solid Waste |[March
solid  waste | Management Clasters 5020
processing notified by RD&P. 21 of

facilities by  them are under
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'The vast expanse of
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26 Solid Waste
Management  Clusters
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N/A

| March

2020
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| waste under

the rules.
111. ! Bio- 'The PBMC has covered | March
remediation the old commeon | 202]
or capping of | regional sanitary -
old and  landfill at Brookshabad
abandoned with green capping and
dump sites. is in the process of bio-

mining with authonzed
agencies. Further, the
target is to achieve zero
landfill by January
2022, |

The Major Steps taken by the Administration to address the
issues of Solid Waste Management in compliance with the
provisions of The Solid Waste Management Rules, 2016 in the
Union Territory of Andaman and Nicobar [slands include the
following:

i) Port Blair City has been declared as an Open Defecation
Free+ City since 23.09.2019. All commumty and public
toilets are functional and well mamtained. Certificate

declaring Port Blair as ODF+ cityannexed and marked

hereto as Annexure-R-3(Pg Hns...usu

iij The Port Blair Municipal Council (PBMC] has
successfully implemented 100% door to door collection aof
waste collection in all 24 municipal wards. 75 % of
households are practicing source segregation of waste,

iii)  The PBMC has sensitized citizens on source segregation
of waste by providing color coded bins. Household level

service charges are being collected. \ Further,

8

9
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compartmentalized vehicles will be pperationalized by the
Department to transport the segregated waste to the
nearest segregation unit for further processing by May
2020.

iv] 24 lands compnsing of area 200 sq.mtr cach have been
identified for setting wupSohd Liguid  Resource
Management Centers (SLRMC). 9 of these centers are
fully functional and presently catering to all 24 wards.
Construction of remaining 15 SLEMC 1s under progress.

vl The segregated collected waste is transported to 09 Sohd

Liquid Resource Management (SLEM} Centers cum

secondary segregation units for further processing. The

recyclable waste is senl to mainland for recycling. Dry
waste is processed at 03 SWRM Centers namely Anarkali,

School line and Deollygunj. Wet waste 1s processed at 06

SWREM Centers namely Brookshabad, Gandhi Park,

Anarkali, School Line, Junglighat compostung yard &

Dollygunj. The PBMC targets to achieve 100% source

segregation in all 24 municipal wards by February 2020,

vij The PBMC has dedicated 03 trucks for segregated
collection of PET/Plastic, Glass, cardboard etc. from
commercial establishments.

vil) The PBMC has dedicated 02 autos for collection of cattle

dung, egg shells, tea powder and squashed lemon etc

from various small shops.
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viii) Construction of decentralised wetl waste/organic waste
earth pits is completed and was operational [rom
30.12.2019,

ix) Old Commeon Regional Sanitary Landfill is covered with
green capping and PBMC is in the process of bio-mining
with authorized agencies by March 2021. The PBMC has
decided to opt for GeM due to exorbitant transportation
costs stated by concerned agencies

%) The PBMC aims to achieve the target ol zero waste
burning at the Common regional sanitary landhll
situated at Brookshabad by 31.03.2020.

xi) The PBMC as per the Minutes of the meeting held on

14.10.2019 with Stakeholders cum Wasle generators

operating  within  Port Blair City, wmformed that

Stakeholders viz ACCI, Hoteliers & other Associations

shall inance for wet organic waste management flacility

like Bio-methanation/Bio-gas or compost plant under

CSR. The identification and setting apart of the land is

under progress. A true Copy of the Minutes of meeting

held on 14.10.2019 15 annexed and marked herelo as

Annexure-R-4(Pg Nos....~... B s als

xii)j The PBMC has framed and notified the PBMC- Sold
Waste Handling & Management Bye Laws, 2017 and Rs.
29.08,700 has been collected as spot fines and charges

from violators under the Bye Laws. Spot fine collection

14
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report 1s annexed and marked hereto as Annexure-R-

_[Pg_ﬂus. SR .tu*..“ '1

xii) The PBMC has authorized 02 waste vendors 1o collect
and transport plastic waste, cardboard, paper, metal,
glass and other dry wastes to mainland for recycling,

xiv] The PBMC has authorized 01 waste vendor to collect and
transport used oil waste (Hazardous) and E-waste 1o
mainland for recycling.

xv] The Department of Rural Development and Panchayat

(RD&P] with regard to scientific disposal of solid waste,

has formulated and notified 26 clusters for 70 Gram

Panchayats, Out of 26 clusters, 22 clusters are under

construction and 4 clusters are under tender process.

Bailing machines arc installed in 19 clusters, out of

which 2 are functional. Shredding machmes will be

installed in 7 clusters by March 2020, The 26 clusters
will be operational by June 2020. Progress Report of

RD&P is annexed and marked hereto as Annexure-R-

6(Pg Nos. Il'tﬂﬁﬁ 1.

xvi) The RD&P has initiated door to door collection from all
commercial establishments who are the bulk waste
generators in Swaraj Dweep (Havelock  island) and
Shaheed Dweep (Neil island) and collected around 12,000
kes dry waste including plastic, glass, tetra packs and
other metal wastes and transported to mainland for

recycling. Around 15,000 kgs of plastic) waste was

11
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collected from various Gram Panchayals and transported
1o mainland for recychng.

wvii] The RD&P under A&N Islands Gram Panchayat (Levy of
taxes and fees) Rules, 2002 have imposed taxes onl Hotels
pperating in their respective jurisdiction charging them
Rs. 10/bed/day under framework of part 1l of the said
Rules i.e “Tax owner and occupier of building™. A meecting
was held with Representatives of Resorts and
Restaurants onl 30.07.2019 in Swara] Dweep (Havelock
Island) and a [rame work for collection of fees was
finalized. A true Copy of the procecdings of the meeting
held on 30.07.2019 is annexed and marked hereto as
Annexure -R-7 Nos.... ‘ﬂ TRRTEIIN 4

xviii) As per the directions igsued by the Chairman, SLAC n

the 7' SLAC meeting held on 19.00.2019, The PBMC and
RD&P strives to achieve the target of zero landfill by
2022,

xix] The State Level Advisory Body (SLAB) for Solid Wasle
Management in the Union Territory of Andaman and
Nicobar Islands mn 1erims of Rule 23 of Solid Waste
Management Rules, 2016 has been constituted under
Order No,359 dated 02.02.2018 by the Admimstration.
Therealter, vide Order No. 414 dated 12.02.2019, a State
Level Adwisory Commiltee was constituted under the
chairmanship of the Chiel Secretary wherein SLAB had

been superceded and subsumed. So far 10 monthly SLAC

12
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meetings have been convened and monthly monitoring of
SWM Rules, 2016, PWM Rules 2016 and BMW Rules,
2016 is being done. A true copy of the Order No.359
dated 02.02.2018 and Order No. 414 dated 12.02.2019
issued by the Administration constituting State Level
Advisory Body and State Level Advisory Committee is

annexed and marked hereto as Annexure-R-B{Pg

xx] The CPCB vide letter No. B-17011/7/MSW/2019/713Y
dated 27.09.2019 prepared templates for six thematic
areas namely Solid waste, E-Waste, Biomedical Waste,
Noise, Hazardous Waste and Sewage Treatment Plant to
facilitate submission of the requisite information in
pursuance o order dated 12.09.201%9 in O.A no. 606 of

2018, The requisite information in  the prescribed

templates was sent 1o CPCB vide email dated
4 11.2019. A True Copy of the Compliance Report
ubmitted in the prescribed templates is annexed and

Eus £63

marked hereto as Annexure-R-9 (Pg Nos..%.... atDasenianaafs

xxi] The Present status of the requisite in formation in the
prescribed templates sent to CPCH is as [ollows:
The PBMC weighs all segregated waste through electronic
weighing machines at all 24 sanitary site offices and Dry
Resource Centers at Dollygunj, School line, Junghghat,

Anarkali and Gandhi Park.

13
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With regard ta waste processing units based on
composting/ bio-methanation, PBMC has established 05
decentralised composting units and installed 01 Bio
methanation plant of 0.5 MTPD at Old Pahargaon. 10
schools and 01 college also have captive composting
units. 21 Households in RBathubasti, Port Blair have

installed captive bio-gas plants for waste processing,

PBMC displays all the SWM Plants data on SBM (U} MI5
Portal, Data relating to functioning of plant and its
adherence to prescribed parameters is displayed on the
ULB’s wehsite.

xxii) The CPCB vide email dated 10.01.2020 prepared formats
to provide information relating to solid wastle, sewage
management, rejuvenation of identified polluted river

stretches, air pollution with reference to non-attainment

cities for the review meeting of Chief Secretares before
lon'ble NGT. The requisite information in the prescribed
:Fa format was sent to CPCB vide email dated 16.01.2020. A

true copy of the report is annexed and marked hereto as

Annexure-R-10 (Pg Hunff.!.tn.f H]

xxiii] The ANPCC(Andaman and Nicobar Pollution Control
Committee) vide letter No.2-
13/PCC/SWM(2016)/2016/174 dated 30.07.2019
submitted consolidated Annual Report [or the vear 2018-

2019 to the Central Pollution Control Board in terms ol

14
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provision of gub-rule (3) of Rule 24 of The Solid Waste
Managemernt Rules 2016. A true copy of the Consolidated
Annual Report submitted 1s annexed and marked hereto

45 Annexure-R-11 (Pg Hnﬁ,!.u.. tntH]_

With regard to clause 46(i)° Similar steps he taken with regard

1o PWM Rules, 201671t 18 submitted that the Steps taken by

the Administration to address the issues of Plastic Waste

Management in compliance with the provisions of The Plastic

Waste Management pules, 2016 in the Union Territory of

Andaman and Nicobar Islands include the following:

1)

1

The A&N Administration issued Notification No. 186 dated
05.09.2019 banning manufacture, storage, Usc, import,
transportation, distribution and sale of single use plastic
items. The ban was effective from 05.1 1.2019. The
Notification 15 annexed and marked hereto as Annexure-R-

L
12(Pg Hus..!:.td..tu.f.‘:.th

i) The A&N Administration vide Notification No. 225 dated

-‘15,{; 24.09.2019 has revised Notification No. 202 dated

2 08.2010 on ban on the use, manufacture and sale of
plastic carry bags irrespective of 1ts thickness, size, colot
and nature. The revised MNotification strengthened the
enforcement agencies by constituting a Task Force at Tehsil
level and only allowing 100% compostable/ hiodegradable
hags certified by CPCB in the UT of ANL. The AéN
Administration is conducting regular enforcement drives

1%

=

L
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and 425 kgs of plastic and non-woven cloth bags have been
recovered and penalties amounting to Rs. 19,000 recovered
from 60 inspections. Notification No, 225 dated 24.09.2019
s annexed and marked hereto as Annexure-R-13(Pg

I'ilus;‘:"i:u ;* f]_

iiij The Administration has conducted 2 exhibitions displaying
Alternatives to single use plastic in the months of May
2019 and August 2019 for promoting smooth transition to
non-plastic alternatives.

iv] The enforcement agencies of the ban on single use plastic
items conducted various surprise checks and seized more
than 10 MT of banned plastic items from 3 establishments.
Complaint Registered (C.R] cascs against all 3
establishments were filed before the Hon'ble Chief Judicial
Magistrate Court at Port Blair.

vl As per the 10W SLAC meeting held on 22.01.2019,

directions were issued to Port Management Board to

f-_' crease the number of surprise checks and suspend non

vi) Alternatives to single use plastic items arc now easily
available in local markets and readily embraced by public
and service providers alike,

vii) There has been a 14% reduction in plastic footprint of the
islands since Notification no. 186 dated 05.09.2019 came

into force and it is expected to reduce further.
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viii) During the awachhata Hi Seva (SHS) Campaign from
11.09,2019 10 02.10.2019, the AdsN Administration
organized ~ MASS qwareness  Programs in all the
municipalities, panchayals, and educational institutions by
conducting  rallies, lectures, film shows. The AN
Administration has distributed 38 000 free cloth bags 1o
general public as an eco-friendly alternative 1O single use
plastic. The Department of Seience & Technology Orgamzes
weekly plastic exchange points at various markets wherein
a free cloth bag 18 distributed in exchange for waste plastic
CArry bags/bottles elc. 4 total of 100 kgs of plast ic
bags/PET Bottles have been collected back since November
2019.

ix) A Committee had been constituted vide Order No. 69 dated
19.07,2019 for examining the import of single use plastic
items / packaging and to pul in place Extended Producers

R-:-:slaunﬁihﬂitj,r{EFR} modalities under Rule g of the PWM

FOLELE p>

3 ‘E‘% Rules, 2016. A one-day consultative workshop was held on
5 11,2019 wherein the major PIBOs [Producers, Importers
and Brand Owners] supplving plastic packaged goods 10
ANI submitted their EPR Proposals in coordination with
local bodies. Thereafter, An EFR Policy was finalized by the
Administration and Public Notice dated 13.12.2019 and a
compliance undertaking was sssued 1o all PIBOs wherein it
was decided that conditional permission will be granted

only to those who follow the EPR policy and shipments of

)
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non-complying entities will be disallowed from February
2020. 14 major PIBOs have been granted conditional
permission.  Public Notice dated 13.12.2019 and
compliance undertaking, ssued to all PIBOs is annexed and

Lsr s
marked hereto as Annexure-R-14 (Pg NOS..cosren f0nnneees ).

x] The A&N Administration vide Notification no. 07 dated
10.01.2019 has made use of 8-10% of waste plastic in road
construction mandatory. The Zilla Parishad, South
Andaman have used 50kg plastic for a road stretch of 110
meters at Beodnabad. 2.3 lane-Km rural road streteh using
waste plastic was constructed in Nicobar District and 3
lane-km road stretch was constructed in  Port  Blair
Municipal area. The Andaman Public Works Department

(APWD) has submitted that 2728 kgs of shredded plastic

waste has been utilized for repairs of various roads
amounting to 6.56 lane-Km across Andaman & Nicobar
Islands. Report of APWD is annexed and marked hereto as

Annexure-R-15(Pg Hnnﬂtitu. r 1}]

xi) Further, PBMC ‘« set to utilize approximately 9.5 tonnes of
plastic for construction of black top road under CRF as well
as other plan schemes. 5.8 tonnes of waste plastic has
heen utilised for construction of 7 lane-km road stretch at
Part Blair, These initiatives are expected to give a much
desired impetus to reuse of plastic waste penerated in the

T,

13
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xii) The RD&P and Zilla Parishad have installed 2 Water ATMs
and will be installing remaining 28 Water ATMs at different
places by 1* weck of March 2020.

xiii) The PBMC have installed 16 Water ATMs at various places.

xiv) ANPCC grants 100% [reight exemption on transportation of
glass and plastic waste to mainland for recycling (Scheme
extended upto 2021 wide Notification No. 223 dated
30.08.2019). Till date, 1480 MT of plastic waste and 2523
MT glass waste have been transported under the scheme.

xv) The Rural Development and Panchayal (RD&P). with regard
to scientific disposal of plastic waste, has formulated and
notified 26 clusters and proposed to develop Plastic Waste
Collection Centers for each of these clusters.

xvij Out of 26 clusters, 22 clusters are under construction and 4
clusters are under tender process. Bailing machines are

installed in 19 clusters, out of which 2 are functional.

Shredding machines will be installed in 7 clusters by
March 2020, The 26 clusters will be operational by June
2020, The segpregated plastic wasle is either utilized for
road construction activities in accordance with Notification
No 07 dated 10.01.2019 or transported [rom cach
collection centre for onward transmission to mainland for
recycling.

xvii) The RD&P, mn the first phase, has imtiated 100%

segregated collection and transportation of plastic waste

i 19
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from all commercial establishments in Swaraj Dweep
(Havelock lsland) and Shaheed Dweep (Neil Island).

xviii)) The RD&P has framed and notified their Andaman &
Nicobar Islands Panchayati Raj Institutions and Tribal
Councils Rural Arcas Solid Waste (Handling and
Management) Bye Law, 2019 1o include spot fines against
the violators. Action taken report of RD&P is annexed and

L
marked hereto as Annexure-Ri6(Pg HI'J-EEQ&]

xix) The ANPCC (Andaman and Nicobar Pollution Control
Committee| vide letter No.2
IE-,I’FCC;‘PWM{EHIE:],.-’EDIE,"]Tf} dated 30.07.2019 Thas
submitted the Annual Report for the year 2018-2019 in
Form VI to the Central Pollution Control Board in terms of
provision of Sub-rule (3] of Rule 17 of The Plastic Waste
Management Rules,2016. A true copy of the Annual Report
submitted is annexed and marked hereto as Annexure-R-

17(Pg Hnsﬁstﬂﬁt q]

6. With regard to clause 46(i)*Similar steps be taken with regard

io BMWM Rules, 20167, it is submitted that the Steps taken by

the Administration to address the issues of Bio-Medical Wasic

Management in compliance with the provisions of Bio-Medical

Waste Management Rules2016 i the Union Territory of

Andaman and Nicobar Islands include the following:

i) At present, there is no common BMW disposal system in
ANI due to geographical expanse and lower waste volumes

generated per unit area. Hence, the incinerator installed at

20
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GB Pant Hospital with a capacity of disposing 100 kg per
hour is being utilized for disposing Bio Medical Waste being
generated at Port Blair town by government and as well as
private Health Care Facilities (HCFs).

ii) At present, 6 ncinerators at various HCFs are operational
in South Andaman district, North and Middle Andaman

District and Nicobar Districts as per the following details:

| SLNo. | District I. Name of the HCFs | Capacity
1. | South GB Pant Hospital | 100 kg/hour
. | Andaman | CHC Bambooflat |50 kg/hour
| 2, Nicobar ' {‘HL Nancowry a2l kg hour
' 3 |INorth and | Dr. RP Hospital | 50 kg/hour
| Middle Mayabunder
| . Andaman .
| CHEC Dighpur 50 kg/hour
' CHC Rangat | 50g/ hour |

The above mentioned Bio-Medical incinerators arc being
utilized for disposing Bio-Medical waslte generated in the
government HCFs as well as private HCFs and in other
<mall HCFs the Bio-Medical waste are being disposed

through deep burial \n accordance with the provisions of

BMWM Rules, 2016.
iiiy The Directorale of Health Services has initiated proposal lor
procurement of 5 BMW incinerators at different HCFs as

per the fol lowing details:

S1.No. I. District | Name of the HCFs Capacity |
| 1. | South PHC Garacharma | 100 kg/hour |
Andaman | PHC Hutbay “a{J kg/hour
- | PHC SwarajDweep | |50 kg/hour |
| ! (Havelock] |
2. [Nicobar BJR Hospital Car | 50 kg/hour
| MNicobar

| PHC Campbell bay |50 kg/hour

\)“/11
i
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The work is expected to be completed by March 2020.

iv] 65 autoclaves and 7 Bio-medical Shredders have been
purchased and transported to 7 HCF's at PHC Garacharma,
PHC Tushnabad. PHC Wimberlygunj, PHC Campbell bay,
PHC Swaraj Dweep, PHC Billiground and GB Pant Hospital.

v] The Consolidated Action taken report submitted by Health

Department is annexed and marked hereto as Annexure-R-

vi) The Andaman and Nicobar Pollution Control Committee
vide letter No.2-15/PCC/BWM(2016)/2016/175 dated

300.07.2019 submitted an Annual Report for the year 2018-

2019 to the Central Pollution Control Board in terms of

7. With regard to clause 46(ii) "Apart from Port Blair City and Port
Blair Town which have been declared as model city and town
respectively, at least 3 villages in each district may be declared
as model villages within two weeks and may be made
compliance within six months. The remaining cities, towns and
villages of the State may be made fully comphiant in respect ol

environmental norms within one year” it is submitted that
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The following 6 villages of South Andaman District have
been selected for model villages for waste management:

1) Gram Panchayat Chouldhari

2) Gram Panchayat Shaheed Dweep (Neil Island)

3) Gram Panchayat Ram krishnapur

4) Gram Panchayat Manarghat

5) Gram Panchayat Wandoor

B) Gram Panchayat Beodnabad

The following 03 village of Nicobar District have been
selected for model villages for waste management.

1) Gandhi Nagar

2) Rajiv Nagar, Ward No. 4

3} Kamal Basti.

Similarly, in the North and Middle Andaman District the
following 3 villages have been selected:

1) Radhanagar Panchayat, Diglipur Tehsil

2) Rampur Panchayat, Mayabunder Tehsil

2) Shivapuram Panchayat, Rangat Tehsil

The Department of RD&P is putting thrust in ensuring
IEC Activities and awareness programmes in all model
villages for educating the household about source
segregation, They also plan to distribute 03 color coded
bins to each houschold, procurement for which is
underway. Door to Door collection of waste and collection

of user fee from households has been intitiated. Till date,
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Rs. 26,002,830 user [ee was collected during August 2019-

December 2019. The model villages will achieve 100%

source segregation by February 2020,
With regard to clause 46(iii) “a quarterly report be furnished by
the Chief Secretary every 3 months” it is submitted that the 1
quarterly report was filed before the Hon'ble NGT on
10.08.2019. The 2 quarterly report was filed on 25.1 1.2019
before the Honble NGT,
With regard to clause 46(iv) “the Chiel Secretary may
personally monitor the progress with all District Magistrates
with special focus on SWM, BMW, sewage management, coastal
zone pollution, sand mining, and education of tourists about
protection of environment”, 1t 18 submitted that the Andaman
and Nicobar Administration vide Order No.4l4 dated
12.02.2019 constituted a State Level Advisory Committee with
.{ Secretary as Chairman. Till date, the Committee has
ened ten meetings as per the orders of the Hon'ble Tribunal
Iiln-l:l regular review on compliance of the directions issued by
this Hon'ble Tribunal are being carried out. The Minutes of the
Sihand 9 SLAC Meetings held on 07.11.2019 and 10.12.2019
respectively 1s annexcd and marked hereto as Annexure-R-

48(Pg Hqufk?..l;u.f&?}.

With regard to clausc46({v), "The District magistrate may
monitor the status of compliance of environmental norms, at
least onece in two weeks”, it is submitted that a District Level

Task Force Committee was constituted and review meetings are

R
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been convened under the Chairmanship of Deputy
Commissioner, South Andaman to monitor the status of
compliance of environmental norms with all stakeholder
departments of the Administration, local bodies and Private
Organisations.
For effective monitoring and enforcement of the directions of the
Hon'ble NGT. a monitoring committee was also constituted
ander the Chairmanship of Revenue Inspector for surprise
check of vendors and a District Enforcement Committee was
constituted under the Chairmanship of the Additional District
Magistrate to monitor the clinical establishments.

11. With regard to clause 46(vi), “The District Magistrate or other
Officers may be imparted requisite training’, it is submitted

that a one-day workshop in consultation with CPCB Kolkata for

senior officers of the Administration on effective

jementation of SWM Rules, 2016, PWM Rules, 2016 and

MWM Rules, 2016 was conducted on 04.09.2019.

12. With regard to clause 46(vii), “Estimate of wvalue of
environmental degradation and cost of restoration be prepared
and compensation be planned and recovered from polluters lor
environmental restoration and restitution on that basis’, it is
submitted that Andaman and Nicobar Pollution Control
committee (ANPCC) with a recommendation from CPCB Kolkata
has nominated National Environment Engineering Research in
Nagpur (NEERI) for taking up the estimation work for

environmental degradation and cost of restoration. The CSIR-
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NEERI team visited Port Blair City, Swara) Dweep (Havelock)
island and Shaheed Dweep (Neil) island between 14.10.2019
and 18.10.2019, The CSIR-NEERI team conducted a primary
survey and submitted a preliminary action plan. The team
proposes a three-phase plan respectively for Port Blair City,
Swara] Dweep (Havelock island) and Shaheed Dweep [Neil
island) wherein an environmental damage cost assessment and
a preparation of Environmental Status Report (ESE] will be
completed within 2 % years. Preliminary action plan is annexed

and marked hereto as Annexure-R-21({Pg Has‘u*‘tu“b .

13. With regard to clause 46(viii), “Performance audit  of
functioning of all regulatory bedies may he conducted and
remedial measures be taken, within six months”, it is submitted
that a Performance audit was conducted during June 18-20. It
has been pointed out that lack of technical manpower

_——__hampered the effective enforcement and monitoring of the Rules

ANPCC. The report has been placed before the SLAC and 1t
. been decided that there will be engagement of technical
taff on short term contractual basis until such time the
regular posts are created. The ANPCC has initiated the selection
process for appointing technical staff on short term contractual
basis in accordance with the performance audit report and
interview for filling up of various posis are scheduled in the

month of February 2020. The Performance Audit report 1s
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annexed and marked |hereto as Annexure-R-22(Pg
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14. With regard to clause 46(ix), “Introduction of a policy of giving
ranking, based on performance on the subject of environment
and giving of rewards or other incentives on that basis (O
individual areas, localities, Institutions or individuals may be
considered. This may also include encouraging students or
other citizens significantly contributing to the cause of
environment. The best practices may be evolved, if necessary, in
the light of experiences on the subject. This may help in
educating and nvolving public at large which may help in
enhancing of environmental laws”, it is submitted thatANPCC
has framed a policy for rewarding positive gnvironmernt actions

of individuals, localities and institutions. An application inviting

nafide citizens/organizations of A&N islands was published

14.11.2019 for award of Lt. Governors Commendation

ertificate. The awards to be given away on the occasion of
Republic Day celebration.

15. With regard to clause 46(x), “Submission of Compliance Report
and Presence of Chief Secretary before the Hon'ble NGT", 1t 1s
submitted that the 1# quarterly report was filed before the
Hon'ble NGT on 10.08.2019. The 2v guarterly report was filed
before the Hon'ble NGT on 25.11.2019.The Presence of Chief
Secretary before the Hon'ble NGT was rescheduled to

31.01.2019,
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16. With regard to the directions issued by Honble NGT in O.A No.
673 of 2018 vide order dated 06.12.2019 regarding 351
polluted river stretches, it is submitted that Andaman &
Nicobar Islands does not appear in the hst of 331 polluted
rivers. However, there are no established polluting industries
operating along the rivers since all the four rivers namely
Kalpong, Dogmer, Alexandra and Galathea fall under notified
forest area hence, establishment of any Industry is not
allowed / permissible under law. The water quality of all the four
rivers was analyzed against all the parameters mentioned in the
above referred order and were found well within the
prescribed/ permissible  limit  as indicated by the Central
Pollution Control Board,

17. With regard to the directions issued by Hon'ble NGT in O.A No.
593 of 2017 regarding requirement of 100% treatment of
sewage and effluents, it is submitted that 91 STPs and 22 ETPs

ve been installed by various industrial units and A&N

architecture throughout the islands within 6 months, The
PBMC has also floated tender for construction of a 42 KLD
Faecal Sludge Treatment Plant (FSTP] to caler o 100%
households and other establishments.

18. With regard to the directions issued by Hon'ble NGT in (.A No.

879 of 2019 regarding untreated sewage/industrial effluent
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discharged into water bodies including coastal waters, it 1s

submitted that:

i) 91 STPs and 22 ETPs have been installed in coastal areas.

ii)  The PBMC has also floated tender for construction of a 42
KLD Faecal Sludge Treatment Plant (FSTP) to cater to
100% households and other establishments.

iiij APWD, in consultation with National Institute of Urban
Affairs, Gol, is in the process of setting up decentralized
sewer system across Port Blair City,

] The requisite information was senl vide email dated
03.01.2020 to CPCB. Report submitted to CPCB 1s
anﬂexcd and marked hereto as Annexure-R-23(Pg
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19. With regard to the directions issued by Hon'ble NGT in O.A No.
681 of 2018 vide order dated 20.11.2019 regarding 122 non-

attainment cities, it is submitted that Andaman & Nicobar

lands does not appear in the list of 122 non-attainment cities.

rever, Administration is in the process of procuring one unit

Continuous Ambient Air Quality Monitoring Station
[CAAQMS) with 100% financial assistance from CPCB. The
CAAQMS shall be made operational by Apnl 2020.

20. With regard to the directions issued by Hon'ble NGT in O.A No.
B804 of 2017 wide order dated 26.08.2019 wherein it was
directed to include the status of compliance in the compliance
reports being submitted in O.A No. 606 of 2018, it 1s submitted

that none of the 134 contaminated sites and 195 probable

19



SOv

contaminated sites are situated in ANI. Further, directions have
been issued to all concerned stakeholder departments to ensure
compliance of HOWM Rules, 2016 within the timehines specified

by the Hon'ble NGT vide Order no. 119 dated 06.11.2019.

21. In view of the factual position stated above, and n view of the
directions issued by thisHon'ble Tribunal vide Order dated
06.05.2019 in O.A No606 of 2018 titled Compliance of
Municipal Solid Waste Management Rules, 2016,the
Administration is taking all necessary action for its compliance
in toto. Thus, keeping in view the position stated above, the
A&N Administration will implement the directions of this
Hon'ble Tribunal in true letter and spirit.

22. In the light of the factual circumstances stated above, this
Hon'ble Tribunal may be pleased to pass appropriate Order as
deemed fit and proper and thus render justice.

NENT

: e it s Chief Secretary
VERIFICATION & [ womes 2 ARN Administration

T @ ud/Port Blar

Verified at Port Blair on this the .. 21".... day of January,2020 that
the contents of the above affidavit are true and correct to the best of
my knowledge and belief. No part of it is false and nothing material

has been concealed there from.

Affirmad befora me after the cantenis
wera read aover & explained In

simplo T

i

= B
Motrd and Registered \TQS‘T" . D NENT
at Serial Number, 3 26 N H*"’ sl oo afi /Chief Secratary
DETQ"-"’--Z&.:E&L.T.-E’:H:}t'" ADVOCATE & woTamy - 1 VETIHA ABN Adfinisiration

PORT BLAIR, A & K I5LANDE 2ot &l Pord Blaar
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ltem Ma, O1 Court No. 1

BEEFORE THE NATIONAL GREEN TRIBUNAL
FRINCIPAL BENCH, NEW DELHI

Original Application No. 6062018

Compliance of Municipal Solld Waste Management Rules, 2016
{Union Tereitory of Andaman and Nicobar)

Date ol hearing 056.05.2019

CORAM: HON'BLE ML JUSTICE ADARSH HUMAR QDEL, CHAIRPERSON
HON'BLE MR, JUBTICE K, RAMAKRISHNAN, JUDICTAL MEMBER
HOR'BLE DR, NAGIN BANDA, EXPERT MEMBER

Far Applicant(s|:

For Respandsnt |s): Ehrl, Cheten B. Sanghi, Chief Secretary, Union
Territary of Andaman and Meabar
s a Anamika. Mamber Sccretasy, ANPCC
Mr. Kuldip Singh Thalkur, Joint .Resident
Commigsaner 4
Mr,. Rithilessh, Senior Scientific Officer, Af N

- Aministration gt

R Mr. Mrinal Kanti Mandal. Mrs, 0. [ndira, Mr KV

Jagdishvaran, s Rangol Seth, Advocales

DRDER

The issue [or consideration ls status of compliance of ordars of this

Tribunal on the subject of solid waste management and allied issues.

. PROCEEDINGS IN ALMITRA PATEL:

The matter arose before this Tribunal on transfer of proceedings in Wl
Petitinn No. 888/ 1996, Aimitra H. Patel ¥s. Union of India %Ors., by the

Honble Supreme Court, vide order dated 02.09.2014
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We may note that the issue has besn subject mateer of consideration

oefore the Honble Supreme Court in several procesdings, inciuding In
f:d_'um‘:.::pn.r Councdl, Ratlam vs. Vardhichand!and 8.1 Wadhers v, Union af
fndia and Ors? [t has becn categorically laid down that cl=an
environment is lundamental right of citizens under Article 21 and it'is for
the local bodies as well as the State to ensure that public health is
pressrved by taking all possible steps. For doing so. linancial inehility

canniot be pleaded.

The Han'ble Supreme Court had appointed Barman Committee which
gave report on D5.01.1998 and it was duly accepted. The same led to
draft for management of MSW Rules, 199% which were replaced by 2000

Rules-mnd are now succeeded by 2016 Rules. The Honble Supreme

Court gave directions for proper }nnnlg:emtnt of muricipal eolid waste,
inter-alin, vide arders dated 24.08.2000, 04.10.2004, |35.05,2007 and
19.07.2010,

All the States were partles before the Hon'ble Supreme Court and draft

- mction plans wees prn]?a.md which were to be updated, as per revised

Rules.

It has been observed ty the Hon'ble Supfeme Court (0 Almitra B Patal
and Anr. 1. Unlon of india and Ors.? that the local authorities constituted
for providing services to the citizens are lethargic and insuffclent in their
k] T W ;3

lunctioning which is impermissible, Non-accountabllicy has led to lack of

elfort on the part of the employess. Domeatle garbage and sewage along

i [1980) 4 BCC 163
"1aweR) I BCC 5094
* [R000Y T BCC 678



with poor drainage system in an unplanned manned coniribule heavily to

- the problem of solid waste. The number of slums hevemultiplied
. =g T Y WL ot .

:Eg-nl['h'nnnr pocupying large arcas of public land. Promise of free land
attracts more land grabbers, nseead of "slum clearanee” there is "slum
creation” in cities which s further ageravacing the problem of domesgtic

waste being stcewn in the ppen. Accordingly. the Couct directed that

= T .-

1957, the New Delhi Municipal Council Act, 1994 and Cantonments Act,
1994 be eomplied with, streets and publle premises be cleaned daily,
statubory suthorities levy and recover charges [rom any person vielating
mw__;nd ensure scientie disposal of waste, landfill sites 'I:u: idantified

er:l:i-'ing in mind requlrement of the city for next 20 .j'l:_ll'l and

o

sﬁ'!.:rir:;nm:nml considerations, sites be identified for setting up of
compost plants, steps be taken to prevent fresh encroachments and

complianee report be submitted within sight weels. .

7 TI.1= Hon‘bie éupmma Court again in Almitra H, Potel and Anr, u, Union ef

-

India and Ors.% while' lurther reviewing the progress noted the following

nugg:a:[i_unn.--.'fllur consideration by the State Governments and Central

&

Crovernment and ..'E'-E;'F._:.E_MFEESI:-

*l. As a resull of the Hon'lle Supreme Court's

1 - — prders on 26, 72004, in Mahorashira the nueber
oy it S of authorizafions - granted for  solid  waste
: managemenl (SWM] huas increased from 32% (o

08%, in Cujarat from S8% o 92% and in M.F, from

NIL e J4%. No affidawits of ofl hove been

recefped from the 24 other States/ UTs for which

CPCR reported NIL or less  than 3%

1 {2004y 13 SO0 538
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provisions pertalning to sanitation and public health under the DMC Act,



e

——

-

e

B —

b

—rn

authorigabonsin Febrary 2004, All these States
and their SPCBs pan study and learm from
Rarnataka, Maharashtra i Oufarat’s
SUCCESSES.

2, All States/UTs and thelr SPCHz/POC: houve
tataily (gnored the improvement of axsting open
urmys, due by 3102:20010, lst alane [dentlfifing -
and moniloring the existing siles. Simple steps
can be taken immediciely af almost no cost by
every single ULE lo prevsnt monsooa ialer
parcolation through the heaps, which produces
highly polluting black - run-gfleachate) Waste
heaps caon be made convex o eliminzie slonding
twater, upsiope diversion drains can prevent
water inflow, downsiope diversion draing con
eapture leachate for recirculation ante the heaps.
and dizsuged heops can be QH-E-H. sofl cover far
vegetative heating.

3, Lluck of funds iz no eccuse for inaction
Smaller towng in every State should go and learn
from Buryapat in A.P. [population 103,000 and
Namakka! in T.¥. (population 53,000) which have
both sesn dusthin.free ‘zero garbage lowns'
complying unth the M3W Rules singce 2003 with
no financinl jngut from the State or the Centre,
fust good maragement and _a  gense -of
coemmitmernt, o

4. Siilexs seems io use the Rules 05 an excuge o
milic funds from the Centre, by making that a
precondilion for oction and (nflating washe
processing coste 2-3 fold . The Suprame Court
Commillee. recornmended [/ contribution cach
from the city, State and Centre, Before seeking
70-80% Centra's contribution, every Stale should
Sfirstyensure thal esch nﬁyﬂrﬂ spends s own
share “to immediately *make s wasies non-
pollicting by simple sanitizing/ stabilizing, which
s oluays the first sigp in enmposiing WE
inoculate the waste with cowdung solulion or
bioculinre and plocing it in windrows Tong heaps)
which are twmed at least once ar tudea over a
perind of 45 o 60 days.

5  Unless each Statz ereates a focused ‘solid
wesie manageman! céfl' and rewnrds i02 cities for
good performance. both of which Moharashira
has done, complinnce with the MSW Rules seams
to be an (iliston.
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& Theadmutted position is that the MSW Rules
hawe not been conglied with evert after four
years, None of the functionaries have bothersd or
discharged their duties fo ensure compliance

= Even existing dumps have nol been improuved
e E] - Thus, deeper thought oad urgent and immediale -
= aetion (5 necessary fo ensure complionce i
Sfuibure, ©

B, Alter transfer of proceedings to this Tribunal on 02.09.2014. the matter
was taken up from time to thee and several directions were (ssued,
Finally vide order dated 22.12.3018, after noticing that the SWM Bules,
2016 ‘had been notified on DB.042016 which laid down elaborats
mechaniam (o deal with the solid waste management, the Tribunal

directed ag follows:

*|. Every Stote and Umion Termitory shal enforce ond
- - - implemenl the Solid Waste Management Rules, 2015
Noar — - in all respects and without any further delay.

B3 The directions contained in this judgment shull apply
1o the entire country, All the State Governments and
" Union Territories shall be obliged to inyglement and
enfurce these directions without any alteration or
FESErULIT.

3. All the State Governments and Union Terrilories shall
S 0 prepuare an action plan in terms of the Rules of 2016
sl =3 s ~and the directions fn this judgment, - within four -
weeks -from the date of pronouncement of the
Jjudgment. The action plan would relate o the
management ard disposal of waste n the enlire
State, The steps are réquired to be taken in a Dime
bound mesener. Estnblishoent and operationalization
af the planis for processing and disposal of the waste
and selection and specifications of lundfill sites which
have fo be constructed, be prepared and matntained

P strictly in aeoordance with the Rules of 2016,

4  The period n_f';f.-: mwnths specified under Sule Gk
18, 23 of the Rules of 2016 has already upserl. All

the stakehoiders including the Cenfral Covernmend
and respective State Governmenis/ UTs hove failed to

o
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take aclion in terms theresf within the stipuloted
period. By way of last opportunily, we direct that tha
period of six months sholl be reckoned w.e.f,
I* fanuary, 2017 There shall be no sdension givan
o any stakehalders for compllance wuAth these
provisions anyy furthes

The period of one year specified under Rule [
T <y e 7 I2fa), 15fe}, 22{l] and 22(2) has lapsed. The

= concerned stakeholders hove obuiously not laken
effective steps in  discharging their stalufory
phligations wnder these prouvisions, Therefore. we
direet thaot the amid perod of one year shall
commensa with affect from [ July, 20017 For this
alsn, no extension shall be provided

Any State or Unlon Territosy twhich ' now Sails Lo
. comply wdth the statutory obligatinns os afore
=t il intticated shall be liable to be proceeded’ against in
3 acesrdance with Section |5 of the ‘Eavironment
{Protection] Act, 1986, Besides that, would aldo be
linkla to pay entironmental compensation, as'may be
imposed by this Trbunal in addition lo this, the
senior  most officar in-charge in the, Stale
Covernmant/ Lrban Loca! Body shall be liable to ba
persanally proceeded againsi for ualaton 'off the
Rules and orders passed by this Tribungl.

e S5 .. 5 The Central Covernment, Stale Government,  Locol
= Authorities and citizens shall perform their respective
phiigations/duties os contemplated under the Rules

af 2016, now, witheut any further deloy or dﬁ.fw

& Al the State Governments, its departments and local
authorities shall operafe in compléte eo-ondination
and conperation with edch other and ensufe that the
solid waste gensrated in the State is managed,

= . pmcessed and disposed of strictly in docordance with
e LA o - the Rules of 2016, By

¥ Wharerer a Wasie to Energy plant is esiohlished [or
processing of the waste, it shall be ensured that thee

iz mondatry and proper Ssegregation prior o
incineratian relatable o the quantum af the wasis.

&t shall be mandatory o provide for a buffer one
argund plants and landfill sites whaether they are
- - geographically integrated o are located separately.

“N ==t o The buffer zome arily need not ke of 500
R matars  toherever there is o land constraint The
purpose of the buffer zone should be to segragate the
e — & = =
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plant by means of a green belt from surroundicg
aredd so gs lo prevent and coretrol pollution, besides,
the site of the project should be hortouliurally
beautified. This should be decided by the nuthorilies
conperned and the Rules are sileit with regard [0
extent of buffer zone However, the Urban
Development Manual prowides for the same. Henoe,
we hold that this prowvisicr is nol mandalory, bul 8
directory. : -

“Tve make it clear that bufer zone and green bell are
esentiol and their extent would have to be devided
on a cose lo COFe hasis.

we direct that the Conuniltess conshituled under fuele-
5 would meet at least onece in three months and aol
orice in o year as stipulated under the Rules of 2016
The minules of the meeting shall be placed in he

publie domain _Directions, on the basis. of the -

minutes, shall be issued incmediately after the
meeting, o the concerned States, leedl badies,
departments and Praject Proponenls.

The State Government and the [oenl authorties shall
issue dirgctives to all concerned, aking it mandatory
Jfor the power generalion and cement plants within its
Jurisdiction o buy and use RDF as fuel in their
respective, plants, -wherever such plant is leated

within a 100 km mdil-lﬁ_n,l"ﬂfs facility. -

It other words, [ will be phligatory on the part of the
Siote, local authorities to orealé d market_ for
consurptian of ROF- L is alse for the reasodn that,
engn i Waste to Energy planis, Waste-RDF-Energy
iz a preferred choice. - .
in Waste o Energy plant by direct fructrerniion,
absolute segregation shall b rmindotary prel e port
of the terms ard conditions of the cortract, ¥

The lipping fee, wherever payuble o the
conceasipnaire/ operator of the facility, will not ey
he relaotable o the quantion of waste supplied o thr
concessignaire/operator but aiso o the efficient and
reguinr functioning of the plant, Wherever, lipping fae
is related to load of the waste, proper contpu

weighing machines should be connecled (o the orilire
syslem of the pencemed departments  and legral
authorities mandatoriy .
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18.

Wherever, the wuste is to be collected by Ihe
concessionaired operator of the focility, there sholl
be obligntory for him to segregate inert and L&D
waste af sourcaf cullection point and then rarsport [
in accordanee with the Rules of 2018 io the tdentified
Sites,

The landfill sites shall be subjected lo Buo-
siabilisation within st mosths from the dale if
pronsuncemment of the order, The windrows should be
twrmed at regular intervals. At the landfill sites, every
effort should be made o prevenl leachate and
peneration of Methane. The stabilized waste should
be subjected lo composting, which should then be
utilized of compost, ready for Lse a5 OFgOrLIE MLIUre,

Landfilts should preferably be used only Jfor
depositing of inert waste and rajecis. However, {f the
authorities are corpelled to use the landfill Jor good
and pulid reasons, then the waste fother than tnert) 1o
be depaosited at such londfill sites be segregared and
hanciled in terms of Direction 1.3 Tl

" The depozited non-bipdegradable and inert waste'pr

such waste now brought o land fill sites shotild be
definitely and sclentifically segregated and o be
used forfilling wp of eppropnole,. areds and
foreonstruction of wids and embankments in all rodd
projects all ower the coumiry. To this effect, there
should be o specfie stipulation in the controc
awarding Lwork o sorcessiornaire operator of (the
Jrcility,

The  Srate Gowerrunzni, Looal Authorilies, Fodiutizn
Contral Boords of the respeciive  States, Pollution
Contral Comunittess of ‘the UTs and the concerned
depariments would ensure thal they ‘opern or cause o
L opéned in  discharge of " Exfended  Producer
Responsibitity, approprinte” awmber of centers in
cwery solony of -every district in the Stofe which
would collect or reguire residents of the loeality to
deposit the domestic hugardous waste like
Jluorescent tubes, pulhs, batterles, electronic (lers,
syringe, expired medicines and such other allled
iterns. Hoxarduus wasts, 50 collected by the centers
ghueld be either sent for recycling, wherever possibite
and the remnant thereof shouid be trunsported o the
= pazardous woste disposal faciltiy.

we direct MoEFACC, and the State Governmenls [o
conaider and pass appropriate directions in refation
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- to ban on short iife PVC and chiorinated plostics as
expediliousiy as possthle and, in any case, nat [ater
than six months from the date of pronouncement &f
this fudgment,

19, Tha direstions and orders passed (o this fudgment

chall not offect any exisiing conbrgcts, howaeer, e

gtill direct [hal the parties to the contract relating o

management or disposal of waste should, by mutual

bt s pansant, hring their parformarce, Aghts and labilities

Th consanance with this judgment of the Tribunal and

the Rules nof 2016, However, fo all the

concessianaire/oparators  of focilily ewven under

process, this judgment and the Rules of 2016 shall
completaly and comprehensively apply.

20, We specifically diract that there zhall be complete
prohibition on epen buming of waste on lands,

- -°  including at landfill sites. For each such incidenl or
=1 default, otelalors. Including’ the project propotent,
coneessionaire, ULE, any persan ar body re_sp:m.q:!bft

for such bumning, shall be liable to pay ensironmental
compensation of Bs. 5,000/ (Rs. Five Thouzsand oniyl

in cose of simple burning, while Rs. 25000/- (R,
Twenty Five Thousand only) in case of bulk waste

- burning. Environmental compensatioh shal be
recopered as arrears of [land revenue by the
enmpetent atharity in accordance with law. 3

1. All the local mutharities, eoncessionaire, operator of
the faocility shall be obliged to display on their
respective (websites the data in relation to the
fungtioning of the plant and its adherence (o the
prescribed parameters. This data shall be ploced in
_the public demain and any person would be entitled
tn approach the authasity, if the planf (@ not oparating

as per specified parameters, !

uey  +w_. @2, We direct the CPCE and the respective State Boards _
= to conducl swurvey and research by monitoring the
incidents of such wuaste burning and to submit o
report to the Trbunal as to what poliuiants are
emitted by such ilegal and unauthorzed bwming of
LAnslE.

23 Thal the dirgctions contained in the judgment of the

Tribunal in the ease of ‘Mudrat Sandhu Vs Cout of

: MCT &Ors', OA. Noo 281 of 2016, shall mutalis

. =t mustandis apply to this judgment and consequently lo
= ! the gtakehaldars all aper the cotnirg.
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25

25,

27.

28,

29,

That [y States/ UTs, el aulfrties,
concessionaires, faclity operators, any staketwlders,
generators of waste and any person who pirnates ar
fails to comply adth the Rulez of 2016 (n the entire
country and the direclions contained in thes judgment
shall be liable for penal action in oroordonce with
Section-15 of the Environment (Prolection) Act, [986
and shall alzo be lable o pay ewsvironmenioe!
compensation i ferms of Sectons 15 & 17 of the
MNational Green Tribunol Aet, 2010 b the exent
determined by the Tribunal

That the State Covernments/UTs, public autharities,
concessionoire/ operators  sholl foke all steps (o
preale public awareness about the focdities availnble,
processing of the waste, obligntions of the public at
large, public authorities, concessionaire and faciliy
operators under the Rules-and this judgment They
shall hold program for public awaoreness for el
purpose af regular intervals. This program shouwld be
conductad in the local languages of the concermned
States, UTs/ Chstricts.

We expect all the concemed authovities to take nole of
the fact that the Rules of 2016 recognize only o
landfill site and nol dumping =ile ond o ke
appropriate actions in that bchﬂff

We further direct that the directions contained in this
judgment and the obligettons eontained under the
Rules of 2006 should be ctrculated and prublivhed in
r.hr_- local longiages.

Etery Advisory Commdites in n'u: Stl:l.tr.‘ shall alse ot
as a Monitering Cammittee for proper itmplerenialion
of these directions and the Rules of 2016,

Copy af this Judg'm:u: beﬁrp:[t!ﬂ.t!d to all [he Cluef
Secretaries, Advisers of Starés/ UTs by the Registry of
the Tribunal. The said authorities are hareby directed
to take immediate steps to comply with all the
dirgctions conbaingd in this fudgmen! and submul a
repert of complionce lo the Trbunal withen one month
from the dote they receive copy of this judgmertt.”

__,IL PREVIOUS PROCEEDINGS [N PRESENT MATTER:

lo
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The Tribunal in a review meeting en the adminiatrative side with the
CPCB and municipal solid weste management expedis, on 23072018

considersd the matter in the light of annual report prepared by the

i

CPCH In April 2018 under Rule 24 of the MSW Rules and noticed
serious deficiencies. Accordingly, it was declded to take up the lssue of
execution of judgment dated 22,12.2016 in Mrs. Almitra H. Patel GAnr,

¥s. Union of fndip &Ors [supra), by way of interaction with all the

Emtts.,.fUTa through video conferensing. For :hla purpose, meetlngs

i -

were held on 02.08.2018, av. DE']QI.E!- oa. DEE{IIB 13, EIE‘EUI.E nnd

20.08.2018.

At the conclusion of the interaction, the Tribunal declared that the

mandatory provision of the Rules and directions should be

- implementsd in a tme bound mannes Following specille stepiy were

required to be takeni £k

L. Action plans wers to be submitied by ali the States o CPCE latest
by 31,10.2018 and exseuted in the outer desdline nl' 3L z2R19
which should be overseen by the FrLru:lan. S-l:cr-:mruﬂ- ol Urban

nnd Ruaral D:u:l.ﬂpmr_nt Departmernts of ﬂ-u: Eutu.

i The States should have Monitoring Enmmutteu headed by the

Sgeretary, Urban Development Department with the Secretary of
Environment Department as Members and CPCE and Stawe

pailution Control Bonards (SPCBe| assisiing the Commitiees.

li. They should have lntgraction wdih the local bodies once 4n twe

WeslE,

I

It
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v, Lﬂﬂl_hgdinﬂ ace to furnish their reports o State Committees twice

& month.

The State Committess may take a eall on technical and policy
Isgiies:

Logal bodies may have suitable nodal officers. Bigger local bodiss
miay hiave their own Committees headed by Sendor Officers.

Public inwolvement may be encouraged and status ef the steps
teken be put [n public domain.

The State Level Committees are to give their réports o the Regional
Mﬁnlmrlng Commlttess oo monthly basis, ¥ 1 I:T'
Instead of every local body separately ﬂnatin:g renders, the
standurdized technical specifications be invoived and Bdepred.®
Best practices may be adopred, including setling up nj"{:u-r.:ml

g

Rooms where citizens can upload photos of garbage which may be

_looked Into by the specified representatives of local bodies, at local

level ag well as Suate level. i

it was directed that mechanism be evolved [or citizens to receive
and give information.

CUTY cameras be installed at dumping sites.

QPS be installed in garbage collectivn vans, This may be moniored

approprately.”

11. Performance awdit was to be conducted for 500 ULB= with population of

1 lakh and above initially, a5 suggested by the MoHUA a3 follows:

Tvpara 3
L Bpra 21
' Para 231

Y "

[2
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| Koy Parametors)
Indicators

Door te Door

1:|:|-unu-lpt_{nn of Parnmeters/ Indicators for

| physical svaluation

Door to door collection of segregated solid waste
from all households ineluding slums and
informal aettlements, commercial, institutional

1| colieetion and other nop-residential premises
[ Transportation in covered vehicles to procesaing
ot disposal (acilitics
Source Begregation of wastz by houscholds ino
2 Segregation Bivdegradable, non-biodegradable, domestic
_hazardous,
e [nswmllation of Twin-bin/ segregated liter
bins ln commeccial & public areas ul cvery
50-100 meters.
9 ;;:.::'::Ta:u + |nsmilation of Waste storage bins in strategic
_ | Bins locations acrossthe city, as per requirement
(Unlzss Binless) _
«  Elimination of Qarbage Vulnerable Polncs,
Installation of Transier Stations |natead of
& Transfer secondary storage bins ln cities with population
- | Statlons above 5 lakhs. 2,
» Compartmentalization of vehicles "for the
- collection of different [ractions of waste.
5 ‘Beparate « Usc of GPS In-collection “and Lranspo rraticon
transportatlon vehicles to be made mandatory at least in
' cities with population “above 5 lakh along
with the publication of route map.
= All public and commercial areas to have
: pwice dail sweeping, includin night
6 | Public Sweaping BWECEpIng n.rfl:l re:ld'eﬁti.ag.'l areas m'hg.w: n;lEJTy
BWEEPINE. .
Waste » Separate space [or. segregation, storage,
| Processing decepuralised processing of solid waste 1o e
- [ Wet Waste demarcnted = :
« Dry Waste + Establishing systems for home/decentrallsed
« BMRF Facllity and centralised composting
| - s Setring up of MRF Facilities.
« Betting up common of regional sanitary
tandfills by all local bodies fur the disposal ol
8 ?_::f:;;lnn permitted waste under the rules
« Systems for the treatment of legacy waste to
b eatablished.
b Ensure  separate - storage, coliection and
G | ChkD Waste teanaportation of censtruction and demolition
WEILEE,
Implementation of ban on plasticas below =50
bt oo sicrons thickness and single use plastics,
13

(3



- -
=it
Bullk Waste Bullk waste generators 1o set up decentralieed |
Ll | Generators whgle progessing ramutm a8 per SWM nuj-_-;,
= = | [BWGs| 2016,
u o Mandatory armangements have to be moade by
L2 | RDF cetnent plants to collesr and wse ROF, from the
RDF placncs, locaved within 200 kms,
Preventing solid |Installution of suiteble mechanisms such as
L3 wraste [rom sceeen mesh, grill, oets, e in water bodies
entering into such as nallahs, droins, o arrest =olid waste
water bodiss frem ente fing into waler bodies.
Waste Cenerstors paying user [=e for solid
: i4 [Hlsec Fees WRSLE monagement, as l[-'llE:IﬁEd- in the h}'l:-IEWI
TR 1 £ of the local bodiss.
Prescribe criteria for levying of spor [ine [or
Penalty peraons wiho litcers or faila o comply with the
14 peowizion provisions of these rules and delegate powers w
officers or local bodizs to levy aput finea as per
the byelaws framed.
Frame bys-laws incorporating thl: provisions of
16 :utll::-;t:nn of M3W Rules, 2016 and ensuring timely
¥ implementation, e
T | Citizen
-t AT | Grlovance Resslusion of :n-nplumu FeT i1 S-n.-ln.-.,—J-u.hu,[n, Agp
Redreasal within SLA.
a8 Monitoring Srates/ULBs tw  update m.unth wise
meahinlsm targets action plans on the online MIS.

—

l%. The Regional Committess were to be headed sither by former High Court

Judges or by Seaier Reticed Officers and Apex Cornmittees by a former

~ Buprems Court Judge 8 Camimon P.mtlb:flTII faced and suggestions were

to be noted ln mbular chart.*The Commitiess were 8 function for a

period ol one year subject to further orders ™

13. The matter was again takerr up on 16.01.201% in kight of reports

F = = il

recelved from some of the Committees, éspecially from the State of

Ltar Pradesh,

" Pares 18 and 30
¥ Parw 14
W Pars 18
——s kT e
= _—
' —— = l._l—:" ol =

14
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Are fot ad:qume. There i5 reluctance” even (2 n:la:Lan: some major cities
ga fully compliant with the envirenment norms, The authorities have
not heen able to evalve simplified and stundard procedure for preparing
project reports and giving of contracts. There (5 no sutisfactory plan for

fEuSE ni' H'u-: treated water or use of treated sewage or waste and for

segrégation and collection of solid waste, [or manapng the legacy waste

or ather wasies, 215,

48, Since we have found gap in steps taleen and stepa reguired (o be taken

o remedy the-umsatislctory state of environment, we had an

—Aftaraction with the Chiel Secretary gbout the Way forward. The gap in

the mandats of law on the one hand and actual gompliance with law on
the other has manifestcd isell in the form of polluted water, aic and
tand. [ts sctusl messurement in terms of moneary value or the loss

on account of adverse Impact on public h-:ulth_nhd envifonment oOr

=t therwise in terms of number of deaths or diseases does nNOC Appear o

L —

have been duly and exhaustively undertaken by the offictal machinery
so far for the countcy or for any particular ared The private reporcs
mention number ;r deaths and disenses, Dear_'ljl h].r_ poellution may be
:umpmblr Lu an nl!'E:nr:e of homicide lnd,anj.l disease on chat account
may be likewise cm:n;m.rahl: L] atm-n[:r.: to murder or grievous hurt.
Palluter is, thus, liable 1o be dealt with in the same manner os a person
committing any other heinous crime as per law of the land, Mere fact
that such pelluter ereates wealth ar employment does nel make the

ufl'l:ncz _leas seripus. The statutory framework prohibits polluting

§—Am

m::mqr md provides for penul nnnm:qum-:r.:l- Furiber, the “Polluter

i3
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Pays’ principle requires compensation.to be recovered o meet the cost
of remedying the adverse impact ol pollutivn, Governunce of such lows
can be held to be satisfactory i the magnitude of punishment of law

e _._-"-"|D|-I|:IEII.'-§ corresponds to the eu;l:ur]r. of viclaton of law and the

compensaion recovered |5 adequate to mest the cost of darmage. There
is enough evidenee of polition but no dat is shown af corresponding
convictions. or recovery of adequate compensation for restoration of
environment. This calls for suthentic study of the extent of damage o
- p——a . —i-the Eﬂ‘i'ilj!ﬂf‘n'-'nt and w thé public health 36 lhh-._t' policy makers and

law enforcers can bridgs the gap.

48, In case extent of convictions for the environment related olfences do not
correspond to the extent of erime, paradigm shiflt in ]-_::rlicl:]lzﬁ and
sirategies for implementtion of law. may need to be considersd, _
T ‘._E-Errﬁl.l.ru-.- the mechanism for recovery ufml:upr.nﬁl-ﬁﬂn miy reed tn be
revised on that patcern. Such review of policy cannot be left to the local
bodics or the Poliution Control Burrds but has to be at Righest level in
the State and further review at the I'I.E.Li.ﬂnl.]'!.l:'ﬂ:t. As moted in some of

) the studics, the :ank‘ilng of the i:uun:r;r in :un_n.ﬁt[m-_:f fil"enulmnmunm
< = _'r_-n:u:riu n.l;ada to be Brought o rﬂpc:t&hlﬂi_'fll'gh:rpﬁaitlun which rouy be
passible only AF t[n.:r: i8 change In policles and strategies for

implementation of necesszary norms at every level in right direction. The

scale of compensation needs © be suitably revised so that the same (s

detecrent and ndequate o meet the cost of reversing the pollution, -

L — Cp—

S0 Authentic data is required to be compiled which is necessary for praper

policy making. The Rules provide for such data w be collected ar the

Tl T deTE ~fa

= e
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state level as well as at the national |=w:l. IT such date ls not furnished
1_._||m:!_-.r I'r'brn ground level with all the a'r:q,utalu: d:tml.i:, the policy making
remains deficient. Singe none of the States is fully complinnt with the
mandate of stRtUTOry Wase mandgement rules under various headings,
s already noted, remedial measures are necessary. We consider il
Aecessary to obscrvethat ar least some major cities owns/ villeges be
first developed as model and thereafter successful experiment

replicated in remaining citles/ towns villages.

41, Though environment ls priceless and no amount of compensation meay
pe sufficient for real restoration of environment o s pfﬁti.n: glory, the

"E'l:llul.l:r Pays' principle requires cost of restoration o be, recovered

S .

wh.-h:h ahnu]d. ke dererrent Bnd also include Net Present Value [WEY) for

arvisonmental services [orgone farever, Though .'aw:h compensgation is
to be primarily recovered from  poliuless, wh:r_up__nuthm"i.ti.:u fmil o
lmplement law and rEcOVER compensation on account ol collusion or
l.rm-:mn such awthorities can also be miade accountable and cequired
== o pay compensation. SFONE eentral mt.'-l:hunmm of auditng the
compliance of =mrir;rnmmml laws by the States and the Unien
Territorkes [Lm]- [s pecessary, We are also of the View that to enoourage
enforcement of environmental laws, cognizance ol performance oF
u:.h:rwl.aa need to be taken by authorities allocaliong funda, Incentives

can be piven [0 COCOUTRES wrnplmr'mt and thoss deficient in
compliance may be cequired to comply 45 4 conditoen [or getting grants
or part of such granis. Such 4 pelicy may be a step i the right

direction for achieving qustuinable development puals, We mie note ol

P P e .
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_distussion on the subject in-the minutes of National Development
Council held on 0L.10.1990.%% Therein & formula called *Cadgil -
Mukerjee” formula is relerred  to envisaping grants [ meet
environmental problems. We may add that while such grants may be
necessary, there may be a condition requiring measurable and

SRR =t ,déﬁhmtﬂb;hnpmmm:n: 111 -um.: hn-u.m:z manner @5 o condilion _Iu-r

the grant, Accordingly, vide order dated 24.04.2019 & copy of this order

has been sent o Nitl Anyog, Finnnce Comenission and MoEF&CC (o

eonsider the observations, particularly in this para.

= - urm.-mhinr hurdle in compliance of the Rules is lack of instiucional
traiming mechanism. Scheme of Rules and .B:t.:l.;llll:ﬂ[l.‘l for
implementation, including techoiology v be used, best practices (o be
employed need to be identified. Resource persons, target group of
peracns to be trained, Jocatlen at which treining i; ta be undertuken

—— ne=ct 1o he '._lgnri::n:l oLt

43. It is also necessary to have an Environment Elan for the muntnr as well
xi for-the Biates which may identify shd publish gaps in complimnce of
epwironmental law and indicate activa -plan te remedy the same,
Complience of environmental norms also requires carmying capacity
study not only of eco-sengitive arens but Bl2o arcas where violatlon of
environmental laws has clearly surfaced out based on scientific data

published by CPCB such as non-atainment citles In terms of air

quality, critically polluted industrial clusters on account of air/water

'"mq;l:,I'-f.pll.nnin.l,l:dmlmlﬂlml;-:mim' aboulusfewmmieswikgrp | 2 fwg_state_fheanl106.pdl
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pollution, polluted river strecches ele. Drustic remedial measures may

be necessary to deal with the same which shuuld @t merely be

=y

fesponsive but proactive by wiiny ol plan n|:1-g. population density, vehicle
numbers, rature and quality of vehicles, natuee and quality of activity
to be allowed. Absence of such measdared Ay render it difficuit to
meaningfully |mplement  the uccepted norms - of Sustmnable
D-.:-f-_zlopment‘ ar ‘[ntergenerational Equity’ Such planning ts part &f
Precautionany’ principle. ‘Polluter Pays’ p.-rindpl.t can be mennmnglally
implemenzed only wnen assesament of dumege s realistic and
compensation recovered matches the extet of damuge. As pef census
of ladia 2011, there are 4TS places with 981 overgrowths (OGs) have

been identified as Urban Agglomeration [UAL The nl.:.mﬁr.r of tooel

tgwns (n india is 7,935 151.:1:[umr,|.- Towns 4,041 + Census Towns

3,894), “Thers are potal 6,166 Urban hgg:]umn:rﬁtinn,rt.umm which
conatitutea the urban [rame af the country, Dueing FY 20 LT-2018, out
¢ 3 SPCBs/PCTs anly 16 SPCBs/ PCCs reported the status of Solid
wj.'u_'b: Management Rules, 2016.3% In '-I'F_E:Ih'_ ol theds ::LnLiﬂti-utl. Emergent
and stringenl MERsUrcs lrc_rcqqu:d-Eu.:r cornpliance nll"-.-rlnl..-imnme;wnj

NOCms,

We discussed with the Chiel Secretary the ubove unsatisfactory

situptlon ol enviroament and mbout need for having an elfective

- mnﬁir.nring_n_ell directly attached to the Gitice of the Chisl Seoretary with

experts in environment ard related issues to assist the Chiel Secretary.

s+ Apnual  report  ef  CPCB o the  year 2017418 peoesaible v
hiept j fepetinicinf uploads/ bwrinid) M2 W _AnnaslReport 20 L7 -4 pul
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45. The presence of Chiel Secretary before this Tribunal was directed with

an expectation that there will be realization of seripusness at the

highest level which may percolate in the administration.

v. DI TIONSi=

o —

&6,

b

-

“Iin ~.ri-:w of above, after dizcussion wlth-;hz Chiel Secretary, Inllmv;ng
[urther directions are issued:

i Sreps for compliance of Rule 27 and 24 of SWM Rules be now

taken within sid weeks to the extenl not yel taken. Sirmilar

7 —steps be taken with regard o B.i::r_-htadir:nl Waste Management

Rules and Plastic Waste Management Rules,

i,  Apart from Port Blakr City and port Blair Town which have
besn declared as model city and town respectively, ai least 3
villages in esch district may bs declared_as model villages

+— within two weeks and may be made compliant within -six
months, The remaining cities. towns and villages of the State
may_*ht made fully compliant le respect of environmerital

aorma within ons year.

[}

iti. -Aquarterly report be furnished by the Chiel Becretary, swery
three monthe, First such report shall be [urnished by August

10, 2019,

iv. The Chiel Secretary may personally monitor the progress,
atieast once in a month, with il the District Mugistrates with

“special focus on solid waste management, bio-medizal waste,

ol
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sewage mMmanagement, coastal zons pollution, sand mining,

sducation of tourlsts about protection of environrment,

v, The District Magistrales may menitor the status of compliance

© af mnvironmental norms, atleast BacE i Ewo weeks,

vi, The District Magistraes of gther Officers may be imparted

requisite training.

vii. Estimate of value of environmentsl degradation and COSt ol
- - r_-_ul:nru[i.::nn be prepured Bnd compensation be planned and
| recovered [rom pelluters for erwironmental restoration and

restitution on that basis.

viii. Performance audit of functioning of ail regulatory bodies may
be ot conducted and reenedial measures be taken, within six

- months o

k. Introduction of a pelley of giving ranking. based on
perfortnance on the subject of environment n.m-nl giving of
rewards or other incentives on that basis o lnd._i-.-idual mreas,

__ .. localities, jnEtitutions or indi.wduala may be gonsiderad. This
may &lso include encouraging . students or other citizens
si,gnjﬁcantl_r conteibuting tu:r_'l'u.-'c-uua: ol environment. The best
practices may ke evolved, [ necessary, in the light ol
expecicnees on the subject. This may heip in educating and

" involving public 80 large which muy help in enhancing ol

ervirpnmental Inws.

i
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¥ The Chiel Secretary may remaln present in person before the
= ?I‘rih-u.mﬂ with the status of n:urhﬁ:lislume in respect of varioua
issues mentioned In pura 22 as well as any other issues
discussed (n the above ordér on 25112009, It is nude clear
thuat Chiel Secretary may not delegare the above function amd
the Tdrther requirement of appearance before this Tribunal to
;n:,'cme else, However, it will be open to him to change the date,
oy edvance intimation by e-mefl at ngrliling@gmail.com 1w

adiust their convenicnce.

The issue of recovery of dameges from the States for their fuiluee to
nqrj_fp_l.y with the environmente! norms, including the ﬂ'.ql:'u;!.ury rules
‘and orders of this Tribunal, wlll be considered will be considered later,
The Tribunal may aiso consider the requirement of performance
guarantes of a particular amount in case progress achieved is not

found to be satisfactory.

_There is need o develnp an institutional training mechanism involving
technical, social and eaviconmental iasues for training of officers
eoncerned with enforcement of :n'p-'.lr‘l:ll.'l.ﬂ'.l.t['l.[. oarms at ground level
Training may be OAEUINEG Proceas Wt n.&ﬂ.ar!m.l level, State level aod other

appropriate levels as may be ound necessary, Accordingly, CPCH has

- been direeted to prepars such progrum®indicating persons required to

be Imparted training, subjects of training, resoures persons, location of

trining, duration of training programmes ete. CPCE will be [ree 1o

"Vide order dated 22.04,2019,in O.A. Mo, GUG 0018, Compliance of Munisipal Solld Wose
Management-Rules, 3018 |Siare of Meghalaya),

L
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~—-¢nnﬂ_lmnE|: with evailable craining m_:l:i'mtl.ﬂm-l'nr uze ol inlrastruciune
such ms judicial ocudemies, police academizs, administrative
academies, forest academics etc. us may be found viable, CPCE will be
free to utillze funds collected by way of environmental compensation for
this purpose also in same mMAanner a8 far carrying capacity study and

*—Fpisp kb help [rom State Boards or any inatitution,

A capy of the compliance report furnished by the Chiel Secreiary be

sent to CPOB as already dicected vide order dated 24.04.2019 for the

State of Karnataka {supra).

—

Put up the repart which may be received on 13.08.2019.

Adarsh Kumar Ooel, &l

R - ) -+ kL Ramakrishnan, JM

Dr. Nagin Nanda, EM

May 6, 2019 ,
Original Application No, A6 2018

Teve cery

L

[

S23



A - —w—i . —

ANNErRE - €2

[tem Me. 01 Court Mo, 1

BEFORE THE NATIONAL GREEN TRIBUNAL S

PRINCIPAL BENCH, NEW DELHI

Omiginal Application No. 606/2018[Main)
{With Reports dated 09.08.2019 & 09.09.2019)

Compliance uf!ﬁ!lunil::i.pa.'l- Solid Waste Management Rules, 2016 —
Drate of heaging: 12.09.201% !
c ;)  HON'BLE MR. JUSTICE ADARSH KUMAR EREON

HON'DLE ME. JUSTICE K. RAMAKRISHN
HON'DLE DR. NAGIN HANDA, EXPFERT M

plicant|s): =7 Nong -

Mr. Rajkumar, Advocate for CPCB

ndent (s

=

S | g

e B
g Annual Enfimnmen_r. PMar’ for ——
the country giving compliance of environment norms and gaps.
il. Report dated 09.09.2019 annexing Preliminary Framework for
Imposing Envicenmental Damage Compensation.
iii. Report dated 09.09.2019 on the subject of Methodology of
g - T

Asacssment of Environment Carrying Capacity, - -

L4



iv. Cap Analysis report filed on 06.09.201% on the subject of
compliance of solid waste, plastic waste, bio-medical waste
management, rejuvenation of identified polluted river stretches,

N polluted industral :'luut:rra;-, non-attainment citing, e

v. Report dated 24.07.2019 on Framework on national environmental
fraining program,

vi. Status report dated 09.08.2019 on Information, Education i 7

Communieation {IEC) activities. z

2. We # algo received reports from the El-tat:: ittecs and the

mittee, on the subject of Solid Waste M apart from

from some of the States.

hamnﬂ_[:nunul for the CPCB for ﬁEn: action
directions requirgd or the nbu'l.rc subjectgtHe = brmatted that
] want of Ermn the
during the @a_t i g that
fmn !: ired 1 au i terms of foll g thematic

ma’“‘“’_

« Compliance to Construction’f Demolition Waste.

s Compliance to Hazandous Waste Rules.

- 8 =
» Compliance to E-waste Rules,
= 351 Polluter Stretches in the country.
= 122 Non-attainment cities.
= -4

—
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* 100 industrial elusters: Tkl SET
« Status of STPe and re-use of treated water,

¢  Status of CETPs/ETPs including performance.

¢ Cround water extraction/contamination and re-charge.

« Air pollution including noise pallution, -

w  [Tlegal sand mimng.

«  Rejuvenation of water bodies.

The m.E on with regard to abeve them needs o be

C:FCE by the Chief Secretaries of all *
in terms of fn;ﬂlrwmg-
Current stalus

Dmruhlc level of compliance in terms of statutes,

s and Union

o C—

detigume:?ﬂ uring

'.._!_l.'-' Wilialeh tﬂ_‘tub:

M nkauhjncl‘. after

concerned 15.11,2019, _

'Rurﬂm?i‘.thiir‘rﬁhunnt. a Central Monitoring

In terms of earlier -

Committee has been constituted to deliberate on vital environmental
igsues, Opinion of the said Committees is expected by 31.10.2019. As per
earlier orders, the I‘.?'hiﬁf Secretaries of all the Siates/UTs arc-aﬂlﬂultd
to appear before this Tribunal from 16.09.2019 onwards. Since such

opinion may need to be considersd before appearance of the Chief

26
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g o _ has 4= —

Secretaries, it becomes necessary to reschedule appearance of the Chief
Secretaries. They need not appear on the earlier scheduled de_n_tu:u. Fresh
dates will be as per sehedule to this order, However, they may also file
compliance reports in terms of earlier orders particularly whether any
model cities and villages have been made fully compliant with
environmental norms and other major m'.‘h'h!'rem?:ntu made as directed by

this Tribunal, within one month from today by e-mail at judical-

5 ‘=4 = — ol W

ngtviomail com.

oy

¥ directed, the contimuation of the Committes

tms of order
1.2019 in O.A. B06/2018 is to abide by ons of the

d Chief Em:r:tarien

vpﬁ' olibis order be sent to the chn:rs-:m:tannaéall MIUT#

L e—

Dr. Nagin Nanda, EM

September 12, 2019
Oniginal Application No. 606/2018
oy

o —f— P ]
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SCHEDULE
5L Btates Date of Time
No. appearance
1. Group - A 10.01,2020
. | e kst v + osoopm.
2. Group - B 17.01.2020

Bihar, Onssa, Jharkhand, West
Bengal and Andaman & Nicobar

3. Group - C 24.01.20:20

Guje tﬁ Baman and Diu; Dadar
nninﬂnr aveli =

Group - D

A Pradesh, Raasthan and
ttisgarh

Group - E

e
Manipur, Assam, Mizoram, Tripura
and Meghalava
: e '  Adarsh Kumar Gogl; CP g
K. Ramakrishnan, JM
[Dr, Nagin Nanda, EM
% : B : - i
TRt CoPy ’
= - N T il
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529
SWACHHATA CERTIFICATE

This 15 to certify that .
PﬂﬁT BLAlR 4

an Local B, South Andafi District i ohl st of
ﬁﬂd&r?mr: NicollF fias Een &d&rzd’%ﬁ

npitm DEFECATION FREE + _
:' b Esméﬁﬁtﬁﬁ?}ﬁ h:m

Aatyis fm&mfﬁ@awﬁm@fw i reny s e

thve £ H
(Works g Dr. Ravi P. Singh
Mum.—. i3] Secretary Genaral

Cluality Council of Indsa

Vinod Kumar Jindal
Joint Secretany & Mission Director
Swachh Bharat Misalon (Urban)

This certificate will be valid for a period of six months

/‘ﬁflut Loy }
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UTH 0 MEETING WITH HT”‘.E?HDLBIEE

L
APERATING WITHIN PORT DLAIR BITY HBLD oy ot H":"B"ETE GENERATDRY
EONFEAENCE HALL OF PEME i TADmak M, i Tip

Finkahalders & Anmssainive presne duieg muwiiig is snciosd af

T Al e ouisel Execetbes Enginaas, BWM, PBMO walcamsd ihe Qalkarng seq
highlightisd |ha directions pagsnd by Hor'bie Malional Cirean Tribunal undar Thy
predd g ol Bolld Wakls Manapareani filas, 2018 1n &8 ULRs I meed cud lhn Bmokng
ol wamgie processing

Highlghting the curenl scarenia of dumging yang, EG {5 nfaimed thal, dee
Ia relonsa of combusliale goses eapacinly maihans fiom arganis whsls cauns Eramning |
I of wawla which furthar amils loic gases. In his moa (he managamsas] of orgesic
washa In impansnt concarn, Barfare his msslfg b called, s i .

Furihar, EE (W] informad Ihel as por Seild Wasis Managomes] Rups, 2018
of MaBFACC, Gol, the bk waste gereraicrs arn $iops ganaralss moem 1Han 1iGkgs.
Perwevet, an pet the PEAME s-Boild Wasis [Handing & Managemeni) Rules, 2017, ba
defriion noe ihose gerecsles than Skge. of wakles, and ihay shall hava thair gen

-manggemand faciiies lor wel! nigank wasie ko food wakie & groen waslas and
sagragain ey wasin & hond -over i PREMG,

Gl Diitel frova, Presidanl, ACCH Intgrmad thal, mesi of (he bl wora
handing cver sugragatad wanln intn (s categodian W Dry & Wet arganic wasin, He
alna infermed thot, most of the, hoiskws do not falls under surdaw of buk wasis

-perarator; baveadae, (ha el wil camply wih e deachien of FEMS and hardoves
1he segregaliad wat anaba ¥ lacily proslded! cpasmted

RE [BWM] informad thal. POMC has esndieind & maaling willh Privats Pdamiaga
Cornmurity Haois S insinil ihelr own ceganic wasis marsgeman faity lios, composting
af ks -metharailan! Be-gas plac, Boon ey will come wp with o plan ol mplementaion

ANer debsfod discuselona Ieflowing dellbaraticrm wem made .
.- . - —— —

1, Blakshaldars vir, ACC], Holmlvw & Dihor Assoclafiors shol Drnngs e wet
crganic waste insnagesnard (poliy e Slo-methanalion! bis-gas of compesl plant,
undar GRA, Tha bead wil ba Konlited 5 sal onn lor e popans by PAME.

#. POMEG will davar o rould Mmoo of waaln enlfeslion fnom wsale genanstal &
angagn workam wilh unliciea, lar ealisailan, Bnnapniiaien & jesosialng shamon
ghnll bo horna by lhe siniasohiserns mendonod ak & Mo,

3, Codecllon ol srgonle wesls font 0l smaio penarsios shall I Eeda duing nigra
resam alncn Fallle & ealaelion |8 linpeln roo in oduilien 1o Dty wesis, whicls &
sirandy boing eabasindg =

=4 - . — Wl

1] _— i J &

Scanned by CamScanner
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i Afar inslasad 4
AT satkan ol organks wasia management feciity, all e wase ge —
¥ an

sal hardowar wal :iganlu wogl
3 1N = conising I
e rapeti puckel of required capacily 1a (k.o

g 1;.5 .Hgnghr shmi dooumrmnl (he oon of Wlalves donn by mary .r-.:.-,.
phagirg uu.l of ningie usnl albar plosilos snd Weduesd shemnlles ||,|'|:|..|i_|i'I =
;;:;Irbul..u-l wwurds maka (ba plasils frea sochely, 1o the I:“-;:u ol EE Iil:":l':;

& Tor oaward submlaslon o e Minkslry o
1 y o Haouslr T n
it alng & Urban Altsira. Gal,, fee

|
Tha meelng anded wilh wale of thanks I,.-“_'II )‘//
- IIL\_.I' :

Bascisliva Engineerdll (Works & SWM)

KMunicipel Geamall
.

Pla,: OB |l GWMRACTIN 18-23( /&
e aitey w1 el
OFFIGE OF THE MUNICIPAL COUNEIL
= mhay

FOGRT BLAIR

Gar Blalr, datmd Jif90R019

Distribuflon to:
v Tha PrEsidenl, Andaman Shambers of Cammesce & induaby, Pod S
7. Tho Prasidenl, Holelees AssaclEtan
3, Tha Prasidani; Al T Powl Blalr
4. Tha Prasidnnt, RSN, Dolly guni, Pe Biailr
5 The Proprelor, Araew & Cao,, Mohanpam
B The Prasidenl, Ancaman Bas fiysogiaiion, Pord Dle
7. Tho Proaloant, il Shambeda Gf CoMIFECE & induniry, Port Bler
B Tha Prasidant, Grains & Geocerd Asgosiation, Pord Dalr,
g, The Manager. |TC-Farlurs Biapor By islard, Pory Bisr

Copy plao ol
PA bo Secealary, PEME for kind Infamaiian al Sacrainry, FAMC "
3 PA 10 Supsrintanding Enginmar, FEMC far Wing Informatlan of BB, FERME.

1. Tha Reverua Sflcor PRMC for ndorraslic,
¢, Thna Banliory Ofllgor, PERAC far Inlesmalion !
g, Tha AE (E&, FIME, fge Informalion ) "l";'-'"ﬂ'f
Engan B8 gngliveardl [Warks & SR
sunlcisl Geunsl

Sepined by CamiScanner
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FINE IMPDSED FOR THE MONTH OF 1+ JANUARY 2017 TO DECEMBER, 2017
ES

SL.No Manth Amount Persons
L [January, 2017 Rs. 51400/~ [~ 514 pers.
2 | February, 2017 LN Rs. 28,100/ 261 pers,
3 March, 2017 Rs. 40,100/- 401 Pers.
4 | April,Z017 Rs. 31400,/ 314 Pers.
5 May, 2017 Hs.40200/- 302 Pers,
6 | June, 2017 Rs. 35,200/ | 352 Pers,
|7 July, 2017 ' Rs.33900/- 339 Pers.
'8 | Augnst, 2017 Rs. 41800,- 418 Pers,
‘9 | September, 2017 . Rs. 28100, b6 Pors,
(10 | Oclober, 2017 Rs. BA500/- | - 177 Pers.
11 | November, 2017 is. 2,72,500/- 503 Pers,
12 ?EL‘EHIIJE'I‘. 2017 T R 1,59,500/- 246 Pers,
Tatal;- B Rs. 8,40,700/- | 31913 Pers,

{Rupees eight lalths forty thousand seven hundred only)

——ry
- L]

FINE IMPOSED FOR TF']E MONTH OF 1% JANUARY 2018 TO DECEMBER, 2018

SL.No | MonTH/YEAR AMOUNT PERSONS

1 | january, 2018 Rs. 1,10,000,- 220 Pers, |

z | February, 2018 Rs. 59,500, 119 Pers,

3 March, 2018 s, 95, (0 /- a5 -1_'1;?I1 Pers,

4 | April, 2018 2 Rs, 1,60,500/- | 290 Pers,

5 | May,z018 Rs. 91,000/- 152 Pors.

6 | June, 20l Iis. B6,000/- 172 Pers,

7 | July, zo1d Rs. 57,500/ | 115 Pers,
B | August, 2018 Rs. 93,000/ 140 Pers |

9 | September, 2018 == Iis. E;,mii}'ﬁ 128 Pers,

10 | Octeber, 2018 Ra. :5,000,- 130 Pers,

i1 | November, 2018 Its. 96,000, 192 Pers.

12 | December, 2018 ks, L40,000,- - 200 Pers,
- Total — Rs. 11,17.5 - 2158 Pers. |

(Rupees eleven lakhs seventean thousand five hundred on I].f']

RS & Sy
Hicipal ¢,

v Enping Wi

T

I S
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FINE IMPOSED FOR THE MONTH OF 1# JANUA RY 2019 TO DECEMBER, 2019

SLNO | MONTH/YEAR | AMOUNT PERSONS

1 |Janwary, 2019 Rs.90,500/- |~ - 181 Pers. s Rsnaieo
2 | February, 2019 R, 83,500,- 167 Pers.
3 | March, 2019 Rs.96,500 /- 193 Pers.
& | April, 2019 RS, 63,500 - 127 Pers,

T May, 2019 Rs. BE,O00 /- 176 Pers,
& | Jung, 2019 Rs.76500/- [ =153 Pers, SRS
7 fuly, 20019 Rs. 81,500/- 149 Pers.
B | August, 2019 Rs. B1,000/- 162 Pers,
9 | September, 2019 Rs.50,000,- © 118 Pers.
10 | October, 2019 Ra, BZ.500,- _ 165 Pers.

- 11 | November, 2019 Rs.85,000/- | © 170 Pers. HVEST
i3 December, 20619 s, 72,000/ 144 Pers.

Toatal s, 10,40,500,- 1745 Mers,
. (Rupees ten lakhs forty thousand fivehundred only)

ABSTRACT — iy
Year-2017 Fine imposed Nao. of Viclators
lan to Dee, 2017 Rs. 8,40,700/- 3913 Pars.
Year-2018 Rs. 11,17,500/- 2158 Pers.
Jan to Dec, 2018 4
Year-2019 ~ Rs. 10;40,500/- - 1745 Pers. i
Jan to Dec, 2019
i,
EL‘ .
Ez_l ary _Icer,
c _ PBMC T it
- - oL

S



OFFICE OF THE MUNICIPAL COUNCIL -
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PORT BLAIR

S 3 Y

STATUS OF FINES BEING IMPOSED BY PBMC IN COMPLIANCE TO THE
PLASTIC WASTE MANAGEMENT RULES, DIRECTIONS/ ORDERS

In compliance of the order issued by the Secretary, PEMC vide No.: 36,
dated 25.01.2019, and sub-sequent orders of Sub-Divisional magistrate/
Member Secretary, DLTFC [SA), A&N Administration vide No.: 31, dated 21st
June, 2019, the status of Plastic enforcement being done by PBMC is as

folloaws:

Before 01.08.2019

-

" Month : af Plastic seized | fines imposed/
raids in kgs. amount collected
in Rs.
Jan,, 2019 10 June, 763 | 613 11500.00
2018
| July, 2013 37 237 8000.00 __
After 01.08.2019
No. of | No of fines ! Quantity of | No. af license
Inspection imposed and | material suspended  /case
carried out  amount collected Seized in Kg. registered against
since in Rs. _ | the violators
01.08.2019
45 | 13000.00 360
15 , 6000.00 65 L= __
M ERpEif=er |||
%h‘ Trnrks B SWD

Enecutive En;inuer-m [Wn’?ﬂ 'ﬁ?ﬂw‘ﬁl

3 h#7 -

24

Municipal Council

e

L

- -



> % MOST URGENT
@ ol =
- Phone/Fax Ne - 0312-243739
'ITI'FI'—l'Il:I

Mo.3-245/RD/SBM/20 RI-7 44
WUEET Ty e O
ANDAMAN AND NICOBAR ADMINISTRATION

. Tn

airdvor frwrst et o w99 e et P P S o
Directorate of RD, PRIs and Urban Local Bodies 3. r
gtéwaas (Pord Blair
PlenBhic - p angxuRE - R b
Dated / &= Jamn, 2020

The Member Secretary, ANPCC — Y il

Department of Science & Technology,

A& N Administration,

Dollygunj.
Subject:- Details of User fee/Spot fine collection, Status of SWM Cluster and -

Model villages reg.
Madam - _ “as Az oy

2

I am directed to invite your kind reference to the telephonic conversation
held on 24.01.2020 and to furnish herewith the reguisite information as sought in
regpect of various Gram Panchayat are enclosed at ANNEXURE - [, 11, 111 & IVZV.

This is for your kind II'IfDI'I'.I'iH.T.ll.‘.Il'l and necessary EI.E!:JET'J plr.ﬂsu

Yours faithfully
Wfﬁ\w

Assistant Director ([RD/P)

1 =

Copy to: = ST i

Encl: A/A

=¥ G -

1. PS o Secretary (RD) for kind information of the éenfe:ar_v {RD).
| 2.PS Secretary (S & T) for kind information of the Secretary (S & T).
3. PA to Director (RD/P) for kind information of the Director (RD/P),

Ka. "?cn L

) = A.saistnntmmtnrmn;m —_—
)

- SRR
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ANNEXURE -1

S%

MONTH WISE COLLECTION OF USER FEE IN RESPECT OF GRAM

' ' PANCHAYATS B
Month ~ Amount Collected
lin Rs.)
August, 2019 _ 4,67,040.00 - -
September, 2019 - E.ED,E&ID.E}D_
Oclober, 2019 5,57,070.00
November, 2019 4, 18,190.00 )
December, 20 19- '?29931}{}[} = | o
i TOTAL 26,92,830.00
(Rupers Twenly Six Lakhs Ninety Two Thousand Eight Hundred Thirty only]
o~
= ki .
) T S T
- Py,
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ANNEXURE -11

§£37

FINE COLLECTED AND PLASTIC SEIZED IN VARIOUS GRAM

Month of
Inspection

January, 2020

e

PANCHAYAT
‘No. of Total Fines | Total Quantity of
Establishment Collected Banned Plastic
inspected |  [inRs.] Seized
B4 40,000.00 300 Kgs (approx.)
[ e

o BeF

— e,
L}
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ANNEXURE -III

Y. 1

STATUS OF 26 SOLID WASTE MAHAEEMEHT CLUSTERS

# Construction work started in 22 Clusters.

» Tender awarded for 2 Clusters, work to commence

5001,

T

»~ Tender for 2 Clusters under process.
~ All the 26 Clusters will be completed by June, 2020.

e

28

e
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ANNEXURE -1V
5'31

S —

STAUS OF 18 MODEL VILLAGES

» 3 colour coded dustbins are being distributed to all the

households of model villages.
» Door to door collection of waste started in model

villages., . o e R
~ User fee collection from households -1"1&5 been initiated

in maodel villages w.e.f Jan, 2020,
~ Regular awareness programmes are being organised

for sensitizing the general public, -
» Gram Sabha Hhave been ﬂrgahize-:ﬁ in all Gram
Panchayats for creation of awareness on SWM By-Laws

2019,

oL I e

— C i :

39
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PLASTIC WASTE USED IN ROAD CONSTRUCTION SINEC JANUARY 2019

AREAS

Total Quantity of Plastic Total Length of Road _
" Waste Used In Road Repalired/Constructed
Construction
1526 Kgs 3.96 KMs

AG

—
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Agendn of the Aeeilng ;

k
¥
|
|

§.  Sepregstion of Wet & Dry waie

2 Disposal of Wet & Dry wasse of il the Hotels / Resorts & Restaunnts onder the
z:nmﬁup. Govind Nigar by the Cirem Panchayet on & naminal sunetion
"Lz}

The panchayat secretury welcoimed all the repeescristives of all the halcis'reserts &
restauranis and betclod thom the process of egrepating wet & dry wiss sl also informed them
fat the dry wasle will be callocied by the Gram Paschayal #
sequirement during, the month of August and hereafler from Semem
will start coleeting dry wasic on weekly baxis.
tha s pez e order from che Dicecor, pirectarae of
have to pay mouihly sasation changes of RS 10 per
mﬂh-THndllﬂm:hqﬂillhwlhﬂdm
gl weaied thal fla. Lper roam / day witl be

ber prwands The panchape

The Prsdtan then {nfermed thes
RO, PRls & ULEs every Hotcls [ Resors
roomday and |1 s to be pald by 5 of every m

sdvincs, The lotellere pul fosward their gravances
mmnm;mumuh-m-wmmﬂﬂﬂﬂﬁm*W"— —

meernbers 1o lowes the mﬂmlmwmh mn.rmh:-hm:
Hobeliers all of tsem came inlo a eonclusion i calgorise the hotels in term of Ma. of Resma

and fix o flat charges as per the ca=gaey.
yesodts anil pEtauaT Wal fomwed -

Fﬂlunﬂn.luﬂﬂﬂlfhlﬂﬂ

. Restairanty with nat moce (e |0 Tables - Ra. 1000/

L WMMMWW—MW

5 Wmmmmdmmmnmw-m 1500
. mw-ﬂmwlgm- T, 2000V
[0 ot ~ Fa. S000%- .
- i N —

mmmmhw|
Fa. 9000
o8

5 }mhmﬂhmhw:'"“"""

Hotals _ﬂwmum . e 14,000/
.mﬂmqmﬂwwﬂ[ﬂ'—
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Fart Blair, dated the g2m February, 2015

The Hon'ble L. Governor, Andaman & Nicobar [slands is pleased to
Conslitute a Stale Lewel Advisory Body for Solid Waste Management in
Andaman-and Nicobar Istands (SWM) in pursuance of Para 23 of Solid Waste

Management Rules of State Level Advisory Body (SLAB):

5. Uuilgn.-riun
I

felember

L. | Principal Secretary, Urban Devalopment, AN
Administration Port Blajy

Chairperson, ex-
cifficio

£ | Director (RO/ Panchayat), A&N Admun. Poct Blair

-

hMember, ex-afficio

3= Deputy Commissioner{SA). A& Tslands
L]

Member, ex-officia

. : i e, (5o
J‘_,AHEF Scientific Officer, (Sclence &

Technology)/ Pollution Control Boand, AkN
Adminlstration Port Blair

Member, ex-officio

3. | Principal, DERATT, Bolly Gunj, Moct Blair

Wember, ex-officio

ffice O Nook

Copy fonwarded to:-

L. The Secretary to Hon'ble Lt Covernse for information.

2 The Sr, PS to Chief Sermtary  for iofermation of Chief Secretary, A & N

-

Administration
3 Al concerned for infarmation,

[resant i prave:

M2

Cltief E_ngin_eer,.-"_ﬁwn Plamuner, hl'-"l;-’?'l:'lh[%_rr Blair Member ¥
7.=1-1. Secretary, PBMC : Member
2. CRO, Zilla Parishad, South Anlaman
3. Assistant Secretary (Panchayat), A&N Admn, Part
Blair
8. | Directar of [ndustries, AN Admn, Port Blair Member
9. | Executive Enp;lue:;' (SWM), Port Niair Municipal hieinber
| | Council
10, | 1. Director of Agriculture, A&N Admn, Port Blair Member 2
_[ 2 Labour Commissioner, AdeN Admn, Pout Blair
aw wiam ()
Deputy Secretary(fUD)
{F.No.3-56/97-UD(PF))

e

) ) %ﬁ):utyﬁmmtary[um
Lf‘j‘lf B

EHEE‘E‘E .

Depuiy 45) /2l

y [F. Mo, 3-190(1
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ORDER BOOK
Copy to:! - - .
L. The Secretary to LG for kind information of Hon'ble Lt. Gavernor, A
B N I[slands, Port Blair.
3 8P% v CS [or kind information of Chiel Secretary, A B M

Admiristranon. B _
3. All coneerffed for information and necessary action.
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ORDER NO, 414

In pursuange of Order dated L5.01.2019 passed I OA No, 806 of
2018 by the Hon'hle National Grean Tribunal, Principal Bench, New Delhi
; and in pursuance of Section 23 af the Solld Waste Managemant Ruley,
— p— s 2006 and in supersession of Order Me. 359 dated 02.01.7019. ths
"~ Lieutenant Governor [Adminigtrater], A&N [slands is pleascd o constitute

the Stace Level Advisory Committee of UT of AN Islands comorising the
following Members:-

| L S Designation | Mambar
| Ho, !__ H i
1. 'Chief 3ecrstary, A & N Administracion Chairpersan
2, Principal Seeretary (Urban Developmant) famibear
o Bty Adminisrestion
g T = A . & ' Principal Secratany (Envicoament & Foresra) | Mamses -
: Ak N Adminlstratian -
['_ | & Beeretary|Revenus), ARMN Administranan Mambar
v 5. Secretary [Health| A N Administratien ~  Member
3. Secretary (Rural Develspmesg, & & & Meambear

ﬂdm:nlurumn

Y. Becretary [Sciance & Technologyl, & & N, Member
Adminiseration

3. | Becremary, Port Blaw Munigipal Caunil Member
_ 3. " Becrsrary {||‘||‘.‘1J.!I'.r|::.| A i M slember
g =iy i Adminisiraton .
2 HJ One membar from Ceripral F'rllutm-n Cancrol Mlember

Board, Zonal Office at Kalkacs
l1. Officer an Special Duty [Enviconment &°  Membar
Fﬂr:!u] A % K Administration
12~ ember  Seccetary  [Pallution | Concral fdember
iCﬂmmH!EEI. Depactment of  Soiznes &1 Secretary
i Techoology, A &M Islands {

F [the State Leval C
f Py e il The Committzz may hold thale first meeting positively hefore
i = 15.02.2019 and thercalter hold mectings periodically as per the
{‘ . dirgetion ol the Chairperson of the Commitges,

il Prepare an Action Plan latest by 311.12,2019.
il The TPCB may prepare Standard Dperating Procaduse (309 for
implemantation of Clawss (J] 6 the 3chedule:| of the Wil Rules,
200& relating to Bia-mining and disposal of legacy wasts within
ane month and cimculate the same w the SPCBs and PCOg wha in-
turn may communicate to the Chiel Seerecary (IChaleparson of the
Commitieel fer its implamentation
e , : J¥l - The Apex Monioaring Coenmittas may tAerset with the State
= Committees (0 such mannar 88 may be lound necessary and give
its report te this Tribunal gncs in & quarter, Apex Monitoring
Committee may inoerast with the Seate Level Committeas atlgane
once in a manth,
wh The Chiel Secretary (Chairperson al the Commitces| te rnain
presant in person alongwith ceparis on 01053019

\

x - E % - Dapuly Searctary [(UO)
o * [F, Na. 3-190(145)/2019-UD|

"I‘Rvﬂ tory /
sy~ S e N _-1}9_
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O.A No. 606 of 2018 - Format from CPCB - reg
2 massegas

DST A & M Islands <dstandamansEgmall sam> Wied, Mow 13, 2078 8L 5:35 PR
Ta: “mach cpob™ smact.cpebiiinicin=

Sir,

| am direcsed to refer your letber ng. B-17011TMEW20197 159 dated i
27.08.2018 regarding submission of compliance repsd in ihe matleraf _ s B
0.4 Ho, 808 of 2018, Tha requisite information | the padorma is
attached for your parusal and necessary actian,

Yours failhiuy,
Rishixash
Banior Scianlific Oficer - 1 AT

Andaman & Nicobar Pollulion Gontrel Commiios g

Capartmant of Sciance and Techaalogy . R B
Dolly Gun| -

Port Bair-T44103

Andaman and Micobar kslands

Ph.03182-250370

e-imasd datandamansfBgmail.com .=

Save Trees. Print only whad Recessan.

0.4 No, 606 of 2018 - Format CPCB.docx —a—
ADK -

DET A & N lslands <dsiandamnans@gmal com> Wed, Mov.13, 2010 at 5:39 PM
Tec divsinha =dbvsinhadiy ahoo, com=

[Ciarind Seat ks

mu O.A Ho. 506 of 2018 - Farmat EFEH.d-n_r::
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| | i i | |
Hame of SteUIT Andaman & Nicobar Islands
Name & Designation of Nodal officer Avinsh Kumar Singh,

’ ¥ Executive Engipeer-Il1 [Works £ SWM),

] | L Fﬂfﬂqihﬁhﬂ!ﬁFﬁ!ﬁi 1 {

T i ] @ 3 T 68 5/ :
, ' ; Remarks y Curent Desimble bevel as | Gap berween | Timefraime for
' ' 1 \ Seatus per stalutes Current statis || addressing the Gap

| { i i | arvd desired I
1 & v 1 £ lewels &
i i i [}
Sl | Jiems SaaneIT
Ha. T ERHOTLE:
] Pergentage of Districts in which Special The State  Level
Task Force (Four members nominased by Adviery Committes
DM, SP, RO, SPCH & District Legal with  all concerned
Services Auiboriy) for Awareness has been Secrelaries mnad
creaned. { HODs !l'\l‘ﬂllll all 1
. Depuaty
1o Commissioners o8 it 10 n Lisgibememed,
members  has  been
. congtituted  and 1k
L { | implemenation  of | L
: r ' ihe rules are beirg !
revigaed EviTy
Tmt_
12 | Percenizge of ULBs which hove framed | 100 PFHMC hins notified [ali] 101 o Treglemesied
byelans |pcorporming provisiors of SWh Eimplemented i
Rules {15€)7 SWM Bye-laws,
2017
30 | Percentnge of operstors of Solid Wase | 100 PEAAC has submined | 104 1o i Implemented
processing  facility who have submitied it SWH Annual
L Armaial repen. Repoits to ANPCC. 2
31 Percemtage of ULBs which have appeimted | 100 Skl Avinash Komas | 100 104 L] Implenemed
i | nodal officerfoommines. | Singh Executive " i
Engineer-IE ( Weorks

r—ed
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£ SO, PEMC has
been oppoinied =
. Wodsl Offcer,

54 of ULBs which have submined | 100 has sshmined | 100 100 o Implemented
Amnﬁllepmiinrmnt'ﬂmﬁmr,}imand Anoun] Reparts 19 L 3
Eﬂ: ] i i m (] . * t

36 | Percemage of ULBs where Sieeping 15 | 100 1 Sweeping is carmed 1001 100 i Implemented
mﬂfnnnimnrnmhmhltm ot twice in poblic 1 I

! 1 o ol *":.E-. -

37 | Pocamages of ULBs where Sweeping i [0 Cweeping i carrwed | 100 104 L Implemented

camried bul onoe or mire in ressdential areas oBce =
Tesiderinl aneas ] ; i

33 | Pereeniage of ULBs in which usser fees has | 100 FRML has nonified 104 106 o Imgplemented

bheen incorporaied in Byekaws, Eimplemented its
SWM Dye-Faws,
B 2007

3% | Percemiagze of ULBs having Dioor 1o doar 1o In all the 74 wards af | 100 Lon L] Impbemesed

collection sysiem, Port Blair Munscipal
area, dior 10 deds
collection is beimg
i i earried oul on daily
| basks,

a0 Peargniage of ULBs wansporiaig wades im | 100 Al e waste s 10 00 ] lnwimmled

covered vehicles. . | ransponed m .
i ! wehicles caversd with ¥
feels.
41 m:ﬂm&hﬁgﬂ?ﬁmmm A - . -
parbage collertion wans (3 iakh popualation] i
Is bekow 5
Takhs.
Percentape of ULBs wasimg, | &0 Ol 6% of vehackes | 60 Lon ] May 2020
Compartmemalized wehicles for collection for collection of
aof Eifferent fractions of waste. differem fracibons of
WREIE arE
| i eoenparmeTiafised.
Thrplﬂ'ﬂﬂm-ﬂ |
mare

.
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[ compartmuntobred
wehicles is under
i roces. .
%3 | Pocentaze of ULRs baving Compuierized | B Uneder process L 1061 a Jialy 2020
weighing machin for weighing solid wasie. | L I i ! |
1| Parcentnge of ULBs having fippimg fee | WA PRMC is processing -1, 3 - 1
based  on | guaninm af  wasle) o i . ' -
45 wﬂtﬁﬁ having twin-ban system | 100 All the public glaces | 100 00 o . Implementsd
imatalled of pubilic places. are installed with 1) i
i i tavig-hin (blise bin {or
h&mh‘nh ' l
. — wet waste collection |
A% | Percentage of ULBs having transfer statiom | 60 Cegregation SEmrE &0 100 4 July 2020
inetead of secondary storage bins. cum secondary
colbection for
extenled wards are
under Eonstructisn.
A7 | Perceniage of ULBa in which PPE has been | 800 PPE provided a1 100 ] o Implemened
provided 1o workers regular imermls
48 | Percentage of LLBs m which Capacity | 100 Deing dame by 100 oo 0 Insplemented
building of local bodies has been taken up | | PEMC 10 @i
by Staie Dept, of LD I Sanftation & 54
SeafTs =1
19 | Percemape of LILBs in which workers have L Regular orientation 100 1065 ] Implemented
been educated on Door 1o deor collection ¢ | work re heing ! i i
wagie condecied md i .
rewards for best
sepripers are swarded
W | Percentage of ULBEs in which Training has | 100 Regalar oriestaticn | 100 T ] implemenied
been imparted to  waste pickersiwpsie warkshaps are being
collectors condugted
i1 | Percentage of ULBs having separated Sweet (100 sepasEle sireet 100 | e ] Implemened
sweepings collection and disposal system vwespling sebedules
nre prepared and
makmntained by all 51
57 | Percomage of ULBs In which Segregarion of | 23 PBMC has saned 25 100 75 Febrasry 2020
| waste b teusehold levelisource has been door 16 doar

-

T—

S
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( ' 1 7 T "
il ..]: B .l 'I
implementad collection of =
segremaled wasie im b
pilot wards,
L X L | As per the Minues of, u |
i [ ) [ i h.’i LA | i 'l' T i
I i meeting, directions ;
: ) bave bheen isswed to
¢ E . | PBMC w implement | . |
| doar 10 doar I i p !
i | calbeciion of
sepregated wasie in i
afl 24 mumicipal
wards by Febmaary
2020,

33 | Percemtage of ULB: in which wast= | 80 Meost street vendors | B0 160 March 2020
Segregation of waste by streel vendors has ame segregasing their
been implemented WS,

5lll Percentage of LBz in which Segregation of | 100 Segregation of waste | 100 ] Implemened
WREE h:.l RWhs, market’ sssociation, poted by R As, markei i
commimmtes, instmsions{=3000 sqmn aca), astociation, paved
buotels; restauranes eig has been mplemented comumunities,

ST o[ 2 SO0
i ! i sqqm area), lrolels, i i
resiiuranis eic are | ‘.

= _ being implemented. |
Peroemtage of UL.Bs in which Sepregation of | 100 Segregntion of wasie | 104 1040 implemenaed
wikle ab source for iperie and CED Waste il source for merty
has been implemenied and TR0 Wasie 2

36 | Percenwape of ULBs n which informal | 100 31 waste dealers have | 106 104 Implemensed
soctar af waste pickers. wasie collector and heen repisered snd
recveling industry |s reducing waste in state engaged
prolicy bs been engayed

57 | Percentage of ULBs in which Space for 5W | 100 Lpace for SW 160 1 Implemented
Seprepation. slomge znd processing of solid Segregation, sirage
wasic for 200 unasS000 spaare has been and progessing of
_alkocaned | solid waste for 200

T e |

I e
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| Percentage of ULBs in which scheme for

registration of wasle pu&mmdnﬂu:h
been implgmented |

100

A

Hﬂﬁﬂ”ﬂt n which Tand has ‘hi:n

emi selting p wasle pml::u‘h

fﬂ[ll:ll'ul:fﬂ"}] :
s #

I Jopger's Park.

iil, MES Homd,

v, Mear Education
Oifice,

¥.  Dallvgunj,

vi. Brookshakad,

vii, Garacharma,

vitl. BathuBasi,

Ix. Sthool Line

1041

&

L0

P_l:lmu;: aof ULBEs In  which nom-
bindegradable waste and imert wasie wre ged
for filling.'vp of constrection areas dnd
consirection rosds

10

The A&H

Administration vide
Matification ne 07
dated 10000 2019 has
made ase of E-107%
oof waste plaskic in
rand ponstroction

mandaiory,

104

100

Implemenied

Percemtage of UL in which Usage of ROF
by Cement plamsPower Flamisindusiries
lovated within 200 km of such faciliry has
hrmnnpl::mﬂhd‘

MiA

Mat applicable due 10
ahxence af guch
indusries im AZ N
lslamds. Towever the
plastic wasies are
suthorised wasse

e,

L= —

Y
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pm:m for
recyeling.

LI |

140

Thi wel waste 15
processed af the
Chrganic wasie
processing ceplels a1
Pagk, Anarkali,
Schoal Line
Edungligha |

C—

| Percentage of ULEs in which setting up of

Homiculnere  wasie ol gecerators  own
premises has been malzaled
I

Percentage of ULBs in which Swrage of |

Storage of
Harricuhare waste on
LemEralors aem
imitianed.

Jmplernenied

solid waste and processing Facifities b
been incorporuted i Master Plan of the city

Yes, # has been
incorprated m the
Masier Flan for the

Tog

Impleimacnned

Percentape of LLB: @ which 5% or 5 theds
m SEE IE, Indusirizl park kawe been
allocaied for recovery and recyveling facility

FBMC has allocated
Amace for wasie
procestimg o 3/
locatioas namely

Brookshsbad,
Avnarkali and Gandhi
Park. I

Industries
Departrent has
aflocated pae uni
“ﬂhﬂillﬂmsqm
Tor plastic processing
im [Es, Additionally,
S0 s m area m 1Es
has been earmrked
for Salid Wame
Processing and

10

100

=

e

[kspasal facility.
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50 | Percentage of ULDs im which material | 100 Sel up 100 100 [ | Tmplemented
recovery Facilites Tor sorting of reaycinbles
L by infornal secior have bees set ap
i h of ULBs in which Wasic from | 60 i Wosie processing in | 60 - 10 REL Jaly 2020
vegetabile, flower, fixh, meat, marke il bicmethamation plen L H_ L
is i biomethanation plam - iis under process. W “.
71 of ULDs i which wse of [ D0 i | Use of Chemical 00 1H) ) i Implemenied
Chgmical ferilizers i parks ; has becn fertilkvers i parks |
phasel ol [l I' s been phased oul J [
camgleichy. ' | ¢
73 | Percemtape Mumber of Wase processing | MA r =) - 5 "
bassed on Waste to EnengyRDF i
A% there b no
VLT 10
EnergyRDF
plants in ANL
73 Percentage of Wasie processing unis based | 60 Limder process [{T¥] 10 A0 July 2020
on Composting’ Bicmethanation
77| Percentage of ULBs in which Blodegradable | 60 Under process & |00 i July 2020
waste §s sert 1o Compost/Biometanation
78 | Pereentape of ULDBs in which Biodegradable | 40 Under process ) 0 an July 2020
waste i5 sem 1o MEFSecondary stomge . |
|| faciliay
ﬂwﬂu‘luip@mhmﬂm i 1= =i - -
Facilities for sepregation of weste preor W 1 . |
processing of wase in W to E plants As there & ni ' ! |
Wasie in
Energy plamis
in AML
B0 | Percemiage increase in number of | 40 fustharisatons A0 1660 ] Juby 2020
Auhorisations granted prapied increased by
A, i compared o
lasl yrar.
¥1 | Percemtage of LILPs displaying data relaied | O Under process il 106 el Julv 2620
ty functioning of plant and its adherence 1o
prescyibed parameters displayed on ULR's | i
website )

e

i
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Perceniage of ULHs in which land has been
identified for lnalill sie {11 §)

T

Percentage of ULBs i which land has been
albocabed for Fandfill sie (Rule 173)

YES

i}

Implemeneed

Percentaze of, ULBs having mn'rn-gum:*

‘| cperational Exhdfill sies:

[{E 1]

—ete

Il emented |

Percentage (of landfill smes in which
Hﬂtﬁmﬂ&mﬂeﬂhﬂqmm.
landfill siar has boen made :

‘K

10

100

Implememted

Porcemmage of landfill sises for which Bufber
Zone has been nofified

=

mder process

i

1

Implemened

e

I

10

Imple mented

HOk

Implemensed

1CHD

Percenlage nF-'B.Hl_I!IliJI sites i which
landfilling o7 dumnping of mixed waste is

1

1)

Percentage of landfill sites im which by
non-usable, |

_ non-recvelable, non-
bicdegradable, nom-combustible and noo-
reacive waste |s

e 1]

TG

Prrmmg_: af ULHs in which investigtion
nfnkll'mﬂn; dumpsites far bio-mining has
Ieen mnitiaed

An EXV was called,
However, as per the
Eates= directions of
Hon'ble MGT order
dlaved TR 100200 % &
will be execued
through Geb Fortal

104

102

P'm:nﬂ# of ULBs which have framed
Bywelaws noporating  User fiees
fines for firering i

100

104

10

Implementad

g

e L S SS—

— e -
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Fercentage of ULBs baving Caieen | 100 0o
Grnevance redreasal mschandum

Implememed

Fercentage of ULBs uploading Month wise | 102 160
detzibs of 5WH targets an M15

i 1

o=
s
=T

I

e

e

For em 1.35,10,72,30,62,63,64,94,99 104: T 1
Dietniled Information 1o beuploaded ] i
5.0 i {

Action Pomt |

C=A-B

" Diesived’ Projecyeil

Tmelime

Estimated Sewage Generation

MiA

Treatment Capaciny {Projection for 05 vears o be whken imo consideration)

265 MLD

6.5 MLD

Sxats of Sewerage System fin Km)

132,73 km

Mo of 5T [Details o be provided as per Annexure)

1 5TP + 4 Sub-STF

Hes bulk wsers identificd for rewse of neated water vuch s Indostrial Clusters. Metro Bail,

Imdimn Ravibwiys, Infrastructure Projects, Agricn e, Bus Depots and PWD? ﬁ’.-'l:-l]
(uantity of treated waste water being used by Balk Ll'wgtn MLITY

1563 MLE

Industrial Clusters, i

Metra Kail i

N of Water Aquatic Sources (Lakes, Pond, etc.) being developed theough weated waste
waler

3 Years

S b

N



T

(9.312 MLDY

3 5 3 3 3 y
. : ) ! | ,'
i I | ¥ |
o]
FORMAT FOR SEWAGE TREATMENT PLANTS AND UTILIZATION OF SEWAGE
5l Cityapm | Mo i ud'l.-nl:F Coordinabes 5T Samiug A il T Copses) Compliance Siatas
Mo, T of 5TF ' of 5TP i .| {Oqesmisnnald I:I:L utilisatian ﬁﬁ SaEme pH | TES } COD | BOD
i | sTp | astitse in(Year) .| Nen | Capacky | ofinsulled | ASP/ ;1
: \ and ; Opmiioualt | g SBR MBR!
.' | Longitte) : . / MLD} | (m ML FAB eic.)
| |PonBlaar | 2 |1, Brockskabal Prapaosed Propated Nil SOR | R ST SR
{!SHLD':' I ] i i
. {10 ML) .
i F Haddo {0,371 Proposed | | Proposed il Phytorid | ~ 1
Sub- ML} Soil Bio-
ETP Bzhadur Line Technology
{0117 ML)
AnmamPehad
{0,285 MLD)
. Behind
Alrpor (Shiv
Hmﬂ_‘ | ]
PatherGodda |

—

ANNEXURE-
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FORMAT FOR NOISE POLLLTION
5L M. P Conieni Currenl Statps Dn:h'lie,- Gap - Time Ling
1 .up.qrm:..vnuumuum Noee & unm... 14 swtioml 1 yer
7, |:No.of stathond.in Industrial Zone Mome | - 7 seations 3 siations: | yehr
| No. of statsots in Commeraial Zone y Hone | 4 stutions 4 siations I year
4. | Mo of sistions in Residential Zane . Mone 4 Seatsona 4 Stalsons I year
5. | No. of sations in Silence Zoae ¥ Mane 4 Saathons © | 4 Sttioms 1 yedr |
B Compliamce of Amhienl Sasdards (Mo, ufﬂm] Monfioring of ambient i4 i4 1 venr
Industreal Zone | i stantlards are bemg i i i
Commercial Zone carried v during festival
Residentinl Fome | seasan znd feld | |
Silenee Lone irspertions. The Reports
are wiihin permizsible
lamits. = ]
7. | ldentification of Hot Spots None 4 4 ! year
E Designaied Awhorites defined o= per Mois¢ Rules The Diepiaty - -
N Commissioner and The
(Dietails 1o be provide) Palice Commissioner
8 Has Methndolozy heen Fq:nui for | prasting 4 . .
permisson  for  nsadkion Fubilic .Adnln:u .
Sy=sem? (Y/N)'
{Dierails o e provide)
10 Haz Methodology heen prepased for redressal of Y | - =,
complaint oa Bpise pollation? (YN} b L * : :
{Detaily 10 be provide}
1. | Ma. of Pelice Stafiims equipped with soumd level Moar Linder process
mEler
12, | Mo of police Stationy having officers traintd as per Hine Under process
Moise Pollution Rules by SPCBe/PCs.
13 Ha protecol been deseloped for taking appropridte Yes. Tall dase, 131
action agains the defauhers? wehicles bave besn
booked for creating noise
pollution.
4. | M of cses m which Moise Mapping has been dons HIL.

Mene: List of cities nsked for Noise mappmg is nnached
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Questionmaire for monitoring of compliasce io Bio-Medicsl Waste Management Rules, 2006
Cuesl. Why imwentary on numbers of Hesltheare facilities & still incomplete in State/UT, as required under BMWM Rules, 20167 #
*  levemiory of HCF s for the L.IT ol AR imhmmq:ﬂ:h:d. %'
l::uui muhmﬁumnhwyuauﬂundurm'ﬂ‘

* Mol applicabie, i g | 1
ﬂlﬂlﬁiﬂhﬂrﬂﬂﬁltm-ﬁdﬂﬂﬂ!hﬂwmwﬂhﬂlfwm 'I'Iur:MHCFitilhhdmupni:-ﬂhnwmﬂmrimlmmﬂﬂﬂmwlﬂlqlﬁ.lﬂlﬁ‘ L b

ANPCC has taken measures 1o cmsure that no non-bedded TICF's are llhrmd'rnmﬂici'lﬂlmt nuthomisation. So El.r 61 HCF's have been issned mhmsimnurui mmmmgmundﬁ process since the
HCF's locaed ar far fhang places and dise 10 shortage of sechmicol manpower, imspecion snd isswe of mabarisation 1akes fime,

——t
M

iy

O

QIJII!'l.H-ml'mmmnnﬂlmmﬁhﬁuzﬁmrwg_mﬂnfnmm;uim? |
* 5% applicotions are under procesy for gram of auhormsation, o of which 14 Private 1CF's applications are pending and 44 Government HCF s applications are pending.

Coes 5, In case-of no Common Biomedical Waste Treatment Facility in Arunachal Pradesh, Andaman & Nicobar, Goa, Lokshadweep, Mizorom ond Nagaland & Sikkim SureUT, how generaied biomedical wasse

being tremted ansd disposed?

All the Bic-medical Waste gemerated in Government and Privaie HOFs are being treaied and disposed through the mcinermior mstalled in GR Pami Hospaal s Porc Blakr,

"
Cues 6. Why still there is no proposal submitied by Arumachal Pradesh, Asdaman & Nicobar, Goa, Lakshadwesp, Mizoram and Napslsnd & Sikkim SteieUT for seming up CEBWTF?
'Diue to geographical expanse and lewer waste volumes genbraied per unil area in these islandz, it was propesed 10 install § Nos of captive incinerstoss &t PHC Garchanma, AIR Hospital Car Micobar, PH
Camphell Bay, FHC Hut Bay, FHC Swaraj Dweep instead of a CHWTF,
Raes 7. Why Barcode svatem i notimplemented in Andaman & Nicobee, Arusechal Pradesh, Assam, J&K, Lakshadweep, Mizorsm, Orissa, Poducherry, Sikkim, Uniar Pradesh, Wess Bengal, E}udlgu!'l Dt
| Jhawkhamil, Madivra Pradesh ‘Maharashira, Rejasthan and Tamil Madu, so far even when ihe deadline is over & per BMWM Rubes, 20067
#  The Barcode implementation for ANT's BMWM is 10 be infissed sharity by Directiomte of Heakh Services (TTHS)

Chaes 8, Whether StaielT has constineted Sute Advisory Commintes s0 5 w0 review the implemernation sams?

Yieu, the Andarman and Micobar Administration wide Ovder Moo 14 dmed 12.02 2009 constamled a State l..-:ﬂ:l..ldlrun'_l.l Cormmitiee wih-ﬂn:fﬁ:q‘:h‘_l.- as Chatrman, Till daie, the Commotiee has convene
eight meetings as per the orders of the Hom ble Tribunal and regular review on implementaiion of the SWh Rubes 2006, BMWM Koles 2016 and PWM Rulex, 2016 are being carrisd oul
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. l'.'lnlh:ﬁm&m&nfﬁ]_hﬂiﬂrdmlnguhrmﬂm-n:llq,ﬁ,ﬁnnmhvudeHiu-mﬂinIuﬂMn:!mw.buﬂ-mmtdeHE{htmﬂJETm]mﬁﬂﬂ.FHfWuﬂlrl].lguﬂ_'LPHEEmmbl
bay, FH Havelock, PHE Billiground and CB Pant Hospisal y

* erhuznumqu'mﬁmmmhlmmpmmmﬂlﬁpwhymmﬂﬂ}kfhs:nri-:uhmhrwmWﬂﬁmzllﬂ’:mﬂHIMBﬁmmwmhﬂnﬂﬂ

' g GO Paint Hospital ff schentific dispdeal » i i e b . : A

. M;mfmcmmmmumq;mm nruum'smimwmnamimaiulnrm-u.ﬁmdmnrwmumhnmwmmwmmfﬂ#mmﬂm
shed for installation of BMW incinerators has been conveved 1o 0. The SLAC has set Mirch 2020 o the desdiine for and instaflation of § Nos of incintraions @PHC Garacharma, B
mual'ﬂn Nicobar, PHC Campbell Buy, PHC Hut Bay, FHC Swilrnj Dweeprespectively. The Chinirman, SLAC Sirected Seeretary (Health) and Secretary (S&T) 10 Eview the progress of the imstallati
uﬁmmhinh;wwtnﬂrc:uhru&hmmﬁ:ﬂ:mnpl:ﬁmdﬁh:uﬂln:l‘nnhnﬂmﬁn& £ : !

I
Cues 10, How many HCFs other than hiwspiials, tr'm-sir:; haines e1c. such as veterinany hosphals, animol hooses, and AYLISH hospitals have

® 5 welerimary hospitals and I:.Hj-ﬂithtphllm:ﬁmﬂm £ar, l
Crues 11, What is ihe frequency for conducting rainimg or capasiTy brilding programmes for Sate Board officisls and for siafl of HCF? :
. A opeday workshop in consuliation with CPCB Kofkata for el seniar officers of the Adminisration on effeciive implementation of SWM Rules, 2018,

cordected on 0409201 5.
Dby orientation traiming of duly stall i JICF"s are being done by respective HOF s

of Continuoas Online Emissian Monioring Symiem with CEWTF aad why it has

momitored 7 ;
]

WM Rules, 2016 and BMWHM Rules. 2008

mot been imphemented by all CBWTF? What follow-up sction has been taken by 5

Cues 12, What is Ih:.ﬂ.u'hﬂn of mstallarieon
Aogrda

s CHWTE, since ARN Administration has decided w instl 5 Nos of incinerstons = various ek,

Craes 13, How OCEMS data received by Stace Boards is being validmed?

= HA

- —
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Ques 14, What is the status of compliance tn BMWM Rules, 2016 by CRWTEs? What action has been taken spainst defaulting facilities?
" The proposal mesived for canstruction of shediroom for mstallaton of incinerasors o various paces:
L. PHC Camachsma

_— e

T 5 i i i i Il s i I' ¥
L 2. mIR Hpaprui,dlummw |,- . ‘ i T
3 PHE,E‘:nq:b:IIITh-,I ; = | - i
i 4. PHC, Hha Bay | ; B b
s .1 - P ! |
! 5. PHC, Swaraj Dweep
[ i I
'+ CloRoom for incinerstor = Garacharm i aesdy inchided in the oagoing work of “Cansiraction of Disirict Moiglind i Gursichirma®.
i *  Theesimate of incinerator of Car Micobar, Campbel] B.l;.-,liﬂ Hay & Swarnj Dweep has been received. Action is being inftiated for 1esdering and execuson of warks,
* Work will be compleied before March 2020,
Mo defaulters noted s yer
Ques | 5. What is the frequency of monitoring of Healibeare Facklities fof verification of comphiance to BMGR Fules?
* Comimens day to day maniiceing of the HCF's is being dane by excupiers and the Nodad Dfficer (BMWR),
i Formai for compliance of Harardons & Other Waste (Managemest and Transhoundary Movernent) Rules, 2016
1. All the chaef secretary of the all States/UTs have 1o provide compliance siatus report on implementation
; mamitor of provisions of Harardoos & Other Waste (Manaseimenl and Transbourdary Movement) Rules, P06 i compliance with Hon'ble Tribannls orders dated [2.04
', E04/2017 im the mptier of Rajiv Namavan &Aar. Va. Union of India &0rs. {copies of Hoa'ble NGT arders enclosed), as per the following formiat,
S Mo. | Directions of Honble Tribunal in ©.A | Action Plan along with | Carreni Status of Gaps fdentificd for | Details  of  siwie Jovel
o 4200 T lime Tine fer | implementation | implementing the directions | committee constitsied for
implemeniation ) of Hon"ble Tribunal the porpose of complisnee
orders  of  Hom'ble of HOPWM Rules, 2006
Tritunal
i Vide orders dated 12.04 2019 Hon'ble | The only hazardous wasie | Yide Order Mo, | - The State level Advisory
NGT directed that = Having regard 10 | produced Is these shands | 119 duted Committee  with  all
the sensitivemess af the lsswe and impact | ae ol shudge  from | 06113019, all concermned  Secrelarses  and
o momcompiianee an emvironment and | forige tanks and wsed | concerned HODs a5 well as all Depusy
. | pubiic  health ik above | lube ol & residual oil | deparments  are Commissicmers a5 fus
— | Fecommendajions need 1o be fully [ paim. The quamtiny of | direcied 0 ' members hais been

EaEe S FE

E#m e

nlmimnmthjummtmmmmmﬁwuuﬁm]m
2009 and 26082018 in EIIT.'II
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[ S

implemenied avd momitored by the Chigf | waste  generaind  during | implemseni the constituted and the
Secrelorier of Siove Level ™ the vesr 200R-2019 as per | directions of implemesintion of the rules
this office records are | Hon'ble NGT. are  being  reviewsd  every
p . 1160 KLiyear . , mcnth, _
L ' L 1 L '
i ' T ' | Lisi of 134 feomumindied T ¥ T
’ saes and T of 195 : '
I prohable | comtaminated A '
1 wes obbned  from i i ;
3 | CPCB. Mows of these sites P / 1
are m AN
i i i I
i, Vide orders daied 26082019 Hon'ble The bianmal
NGT diecied e “All the  Chief® repant will  be
Secretories of ihe SraenlTs may be surbin fmed 10
directed  to submn  Blaawually CPCB before
camplicmes  repart 0 CPCR by 2,02, 20K,
callecting  fnformatice from the  Srare
Grovermment' Depariments ke
L abaunirduseriep Emvieanmnr amd
ERCReAOC "
3, Wide orders dawed 26.0E3019 Hon'ble The  comcemned
BGT direcied that “The commines deparments  will
, | recommends Homhie Tribumal ro direcr r ensure  effeglive | :
| Chief Secretariés of Stater lo enture " and en .
effecive ond wrpent Fmplementation of implemenation of
th provisipes of e rdes as lhe pravitions.
wrder Fule 3077 of HOWM Reler, 2056
by Department of Lobowr. =

— -

$¢o

e —
e |

*please provide, Mame and designstion of desipnated offscas for ensuring compliance 10 provisions of Hazardoas & Other Waste (Management and Transboundary Movement) Rules, 2016

The Principal Chief Conservator of Forest, A&N Adminisiration
2, The Sccretary (Shipping), A&N Administration
3. The Secretary (Labour), A&N Administration

4, The Secretary (RD&EPL A%N Administration |

b
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In compiliance with the directions of the Hon'bhe NGT, CPCB prepared an action plan for enforcement of E-Woasje{M) Rule
CPCR, SPCBPCCS, Costom Department, Minkstry of commerce, Ministry of electrosics & febecommunication J& [istrict

-—
o 3
|

The DX, South Andaman, A&N Administration

The Secretary (UD), A&N Administration

The Chiel Executive Officer, Zilla Parishad, SA, A&N Administrtion
The D, Morth & Middle Andaman, A&N Adminisration

The DE, Nicobar, A&N Adminfstration T

10. The Secretary (PBMC), A&N Administration |

11. The Police Superintendent, Police Motor Transport, A&N Administration
12. The Secretary (Industries), A&N Administration 2|

13. The Chief Enginecr, APWD, A&N Admimstration

14. The Chidl Port Administrative, PMB A&N Administration '

15. The Superimtendent Enpineer, Electricity, A&N Administration

16. The Director (Shipping), A&N Administration.

17. The Director (RD), A&N Administration,

| 8. The Director { Transport), A&N Adminisiration

18, The Director (Health), A&N Administration.

20. The Mangger, 10C, Por Blar,

o

o e -
"

Formal for seeking informaims w.r.i Compliance 1o E-wane Rukes,
In the preses OA 5|ﬁn|gmm Singh ¥s. State of Uttar Pradesh) fifled before Hon le NGT, Principal Bench, N-Dethi_ he issor under considermion i management of e-waste consistem with the £-waste
(Management) Rubes, 2016, The prievance in this application is agaimst unauthorised recycling/collection/dismantlng units, burning and selling of e-wame and unscientific disposal of e-wasie in vialation of the Rul
cansing contamingbon of groand waser, aF poliution and soil acidification. !

-y

complinnce of the action pilan and requested for submission of Action Taken Repost (ATR). Only few e povernments { Diswict Administration) have responded so fae.
CPUH may again write 1o all the Chiel Secretaries seeking information w 1.1 to complience of E-Wasie Rules in thei sespeciive states. The format for seeking information is & below,

oo e =

T |

5, 2016, The stakeholders respomsible for implementation of the said sction plan included,
Adminissration of all the states. CPCE has alsa wiftien o the 5 1w Chief Secretaries for o

SiNo. | Challoges/ Stakehler Action Current Stat | Destrable level of | | Gap Tropasal for | Mame,
Aeriviass respossihbe for compliance in terms | berween attending the | designation,
Etmplemealion af satmes currenl gup with contnc
staius and tEmedmes mumnber of
dhesimed desigroned
kevel oifficer for
ensuriag
cumpliamot 10

ke provisions
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T i 1 ] T y
! : .' .' :' )
e | mnder slatues
a Checking of informal | SPCHaPCCaDisrker | SPCBSPOCs in Eerirme 100 The
sl ing disenanidingand | Adminisration coordmnation with cnnducied Serretary,
recycling of wasie District Lahour & The
¥ o Admrini jom s bo - i i Sm-ﬂa-h
1 ; IT ' aut quarterly L L U | imcustry
J ' ; ' ve for checking of '_. ] J
i ___ jhis activity, i
b, Focilitate collection | SPCBEsTCCsMisrel | S Govermment 1o | M4 Penguin - .
| and disposal of e-waste: | Adminsration"PCB | formulale mechanisom | Marme! \ }
' fof collection and for | Servicés bas |
lvizmg scnmg | been
up of recycling suthorised for
l Eacilities. collection,
storage and k
of Hnzardous
it s
Ol ard E-
wasie
maipland for
- Iy recyeng
. Govermence frame SPCRPCCsTHsna | Monitoring 10 be The Gase ind
work for menforing Admimistration/CPCE | ensored s cipyidisreon | Lewel Advisory
compliance and staie bewels for Commines
which nelal ofTscers with afl
; {Syate environmental | concerned | '
i secretary, dismo Secrenanies and i i
callectar, HODs & well
CMDACommisssoners) | & all Dematy
to be desipnaied. Time | Commissioners
fraene — Three (3] 45 s Imembers
months s been
constiwied and
il
implementation
of the nules are

e |

| ——k
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Adminisration/CPCE

Special workshops b

educate fimetionariss
il]_l;nlmmﬂ'i

T Tl OVET QOB V.

Will be
cimdueied,

16

SPCRARCC s Dhistrict

I.'uimi' tion/CTCH

Staie Cio L]

i up TEC fiar
‘educating piblic al

larpe abwal the sy 5emE
of collection,
incentive structyre and
facikities. for recyclisg.
Time Frame — Three
ti'rjmh:-

The [EC Flan 1o ke
executed over oné

Wil b
fl_ImnlL

Strenglhen system of

crifpacemend

SPCRPCCTHSTC)
AdminstrationTMCH

Cuanerly review of
wiolatians and
enfarcement boiicns &
o distrien’sinee bevel
and quarberly Feprts
i be filed wilh
CPCE.

.-n'ltl:[llﬂ.tl.'l}'
n:-pqﬂ;lhl'l.lh
filed 1o CPCH
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M Gmait Science Technology <dstandamans@gmail.com>
Review meeting scheduled on 17.01.2020 with States by Hcm ble NGT

3 messages . ¥

J Chandra Babu <jcb ocpchi@nic.in= Fri, dam 10, 2020 at 6:07 PM

To: ce-weslbengal <cs-westbengalgnic.in>, Chief Secretary Andamans <cs-andamani@nic.in>, Chief Secretary
Binar =cs-bihar@nic.in>, Dr D K Tiwari scs<harkhand@nic in>, Chief Secretary Odisha <csori@on.nic.in=, Chief

Secretary Odisha <csori@nic.in=, ranchijapcb@gmail.com, membersecrefary@ospcboard. org,
mswbpch.gov.in, mecellbspebi@gmasl. com, dstandamans@omad.com

Cc; Member Secretary <msch.cpob@gov.in=, Sudhakar CPCB <asudhakar.cpob@nicin>, J Chandra Babu
=jch cpchi@nic.in=

Respectad Sirf Madam, N

| am directad to invite your kind attention to the scheduled review meetings with the Hen'ble National
Green Tribunal, Principal Bench, New Delhi. (Next Review meeling scheduled on 17.01.2020),
Hon'ble NGT desired that the Chief Secretaries of the States and UT Administrators of UTs ta
appraise progress made with respect to previous orders In reference to OA No. 606/2018, The
scheduled meetings with the States/UTs by Hon'ble NGT is part of the order passed by Hon'ble NGT
on 12.09.2018

In view of the above. it is requested ta kindly arrange to provids information relating to Solid Waste,
Sewage Management, Rejuvenation of ldentified Polluted River Stretches, Alr Pollution with
reference to non-attainment cities and other thematic issues in light of the farmats enclosed to CPCB
prefarably on or before 14.01.2019, by email at mscb.cpcbi@nic.in, asudhakar.cpch@nic.in

As directed by Hon'tle NGT, CPCB is required to provide compiled information as well as to brief
Hon'ble NGT on the status of the idenfified thematic areas, prior 1o next review meefing scheduled
on 17.01.2020 with the Stales. :

Regards

(J.Chandra Babu)

Addl. Director, WQM-| 1 -
Central Polfution Control Board '

Parivesh Bhawan, East Arjun Nagar

Delhi - 110032

M: 9868278903

LL:D11-43102413

“Cleaniiness s next to Godliness’

hitps:fmail googie.commaila/0h/ | gyvrsePstahiPdih=1 6zl | w

26012020, 11:39
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3 attachments

a Questionnalre 3WE Sewage.xigx
12K

= Format for air quality _Chief Secrotaries.docx
24K

Format for State wise Information for Control of River Pallution.docx
20K

——

—_ i

hitps='mail. google.com/mail wh | pevrarSxtahi Mo th=1ofsel 1.,
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e

DST A & N Islands <dstandamansg@gmail com=

ban, Jan 13, 2020 at 1:28 PM

Te: swmpbme <swmpbmec@gmail com>, Rural Devetopment <rd ut and(@gmail com=>, “arunkumaradn”

<arunkumar adn@gmail com>

- Forwanded message ———-
From; J Chandra Babu <jcb.cpobé@inic in=
Date: Fr, 10 Jan 2020 18:07:51 +0530 {(I1I5T)

Subject: Review meeting scheduled on 17.01.2020 with States by Hon'ble NGT __ =

To: cs-westhengal <ps-westhengal@nic.i in=, Chiaf Secrelary Andamans >
<gg-gndaman@nic in>, Chief Sacratary Bihar <cs-bihar@@nic.in>, Dr DK

Tiwari =cs-jharkhand@nic.in=, Chiel Secretary Odisha

<gsori ofl nic.in>, Chief Secreiary Odisha <csori@nic.in=,
ranchijspcbi@igmail.com, membersecratary@ospeboard arg, mef@wbpeb govin,
mscelbspecb@gmail.com, dstandamansi@gmail com

Cc: Member Secretary <msch.cpeb@gov.in>, Sudhakar CFCB
<agudhakarcpeb@@nic in>, J Chandra Babu <jch.cpebglnic.in>

Respected Sir Madam,

I am directed to invite your kind attention-to the scheduled reveew

meatirgs with the Hon'ble National Green Tribunal, Principal Bench,

Wew Delhl. (Next Review meeling scheduled on 17.01.2020). Hon'ble NGT
dasired that the Chief Secretaries of the States and UT Administrators

of UTs io appraise prograss made with respect 1o previous orders in
reference o O& Mo, B0E/2018. The scheduled meelings wilh the
States/UTs by Hon'ble NGT is par of the order passad by Hon'ble NGT

an 12.08.2014.

Im view of the above, it is requesied to kindly arrange o prowvide
information relating fo Solid Waste, Sewage Management, Rejuvenalion
of ldentified Poliuted River Stretches, Air Pollution with reference

to non-attainmant citles and other thematic issues in light of the

farmats enclosed 1o CPCH preferably on or befare 14.01.201%, by email
at [ maitto:msch.cockd@nic.in | mseb.cpeb@@nicin |, |

mailio;asudhakar cpehi@nic in | asudhakar cpob@nic.in |

[(Criioment fet Fidien]

Andaman & Micobar Pollution Cantral Cammitiee
Depariment of Science and Techralagy

Crally Gunj

Port Bair-T44 102

Andarnan and Micobar [slands

52X

-t

2600172020, 11:39
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Ph -03182-250370 =‘

e-mail: dsiandamans@gmail com

Save Trees. Print only when necessary, - oM S N

3 attachments

Questionnaire 5WEA Sewage. xlsx
12K

E Format for air quality Chief Secretaries.docx
24K

=» Format for State wise information for Contral of River Pollution docx
201

DST A & N Islands <dstandamans@gmail coms= Thu, Jan 16, 2020 at 4:45 PM
To: J Chandra Babu <icb.cpeb@nic.in=
G "asudhakarcpel® =asudhakar cpeb@nic.in>, "msch.cpek” <msch. cpob@@nic.in=

ir,

With reference to your email dated 10.01.2070 regarding submission of
information relating to solid waste, sewage management, rejuvenabon
of identified poliuted river stretches and air podlutsan with

refererice 16 non-atiainment clties, It 15 submitted that there are no
pofluted river siretches in these islands and AEN Islands does nol

Tall under the list of 122 Non-attsinment cities, therafore it 15 not
applicable in cags of AEN islands,

With regard to solid waste and sewage managemant, compiled informatian g —_
as recedved Trom the local bodies in the prescrioed farmat is attackhed :
for your perusal and necessary action.

It & also submitted that the review meeting of the Chief Secretary of
A&N Administration before the Hon'ble NGT in 0.4 No, 808 of 2018 has
been rescheduled to 31.01 2020 due o WWIP visit

This has the approval of the Member Secretary.

——

Kind ragarda,_ : - =
Pavitra Chandran
Law Officer

O 1710020, J Chandra Babu <jcb cpebil@inic in> wrote:

=
>

* Respected Sirl Madam,
-]

-y
[}

L

=

= | am directed o invite your kind attention to the scheduled review meetings

= with the Hon'ble Mational Grean Tribunal, Principal Bench, New Deihi. {Maxt

= Review maeting schaduled on 17.01,2020). Hon'ble NGT desired that the Chief

> Secretaries of the States and UT Administrators of UTs o appraise progress -
» made with respect to previous orders in reference to OA No, B06/2018. Tha pEr- — -
= scheduled meatings with the States/UTs by Hon'ble NGT is part of the order  ~
# passed by Hon'ble NGT on 12.09.2018,

Joafd 260012020, 11:39
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= In view of the abova, it s requested to kindly arrange o provide

> infermation relating to Sclid Waste, Sewage Management, Rejuvenation of
= dentified Palluted River Stretches, Air Pollution with reference to

> non-attainment cities and other thematic issues in light of the formats

= enciosed to CPCB preferably on or before 14.01.2018, by emai at | ~ PO

> mailte.mech cpcb@nic.in | mscb.cpeb@nicin ] | { -
= mailic:asudhakar.cpch@nic. in | asudhakar,cpeb@nic.in |

=

=

=

> .f-s directed by Hom'bie NGT, CPCB is required 1o provide compiled information
> a8 well as lo brief Hon'ble NGT on the status of the identified thematic
* areas. priof 1o next review meeting scheduled on 17.01.2020 with the States,

>

- L il e SEER

Regards

¥ NV Y YN WYY WY

=

> (J.Chandra Babu)

-3

> Addl, Director, WQM-I

= Ceniral Pollution Contral Board

= Parivesh Bhawan, East Arjun Nagar
= Dedhi - 110032

> M:O866278503 o T

o =

=LL011-43102493

W

LA L " T T

|t Rt Fid ders)

)] f;;;” Waste & Sewage Managemaent - ANLxisx

£

ittps: Ymail google.com/mailiuih | gyvrsr@xizhiT&ah=16fael 1 ..

| _ ._ e .

et

—

e

e
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S.N. Questions i | . | Remarks i
1 Numbers of ULBs 1
—i_ Owver all waste management status in States/UTs ,g-‘ F
a Quantity of MSW generated (TPD) ] 80
b Quantity of MSW collected (TPD) a0
- Quantity of MSW segregated & transported (TPD) , 65.9
d Qua rﬁtrt-,l of MSW prncﬂse# (TPD) ', ':‘ . 65.9 | ',r ',r
e Quantity of MSW dti‘pl.‘.lSE'l:' in secured land fill SIIE (TPD) . 0 . ; g
f Gap in Solid Waste Mmaaqment UTs (TPD] | l[a] I1-|:I] 1{e)] , . 24.1 ,
B ‘Solid Waste Management Plah | Yes ' it '
3 Waste Collection | | | Existing  Target' | Gap Timeframe
a | ULBs in which waste door-to- door collection is implemented{No.) _ 46454 46454 0 | Completed
b ULBs in which 5egregatlun of waste s implemented [No.} : 18 24 & | March, 2020
c ULBs in which transpurtatmn of segregeted waste is |mplemented {Nao.) - 18 24 6 | March, 2020
4 Waste Processing
B Material Recovery facilities
(i) | Total Capacity [TPD) b5.9 90 24.1 | Dec., 2020
(i) | Number 31(Waste dealer)+05 MRF=36 a5 9 | Dec., 2020
(i} | Number of ULBs covered 1 1 0 | Dec., 2020
b Recycling g | |
(i) | Total Capacity [TPD) 0 "0 0 '
{ii} | Number o 0 0
(iii) | Number of ULBs covered 0 0 0
C Composting
{i | Total Capacity [TPD) 15 25 10 | Dec., 2020
(i} | Number 5 9 4 | Dec., 2020
i) | Number of ULBs covered 1 1 0 | Dec., 2020
- d Biomethanation ' |
() | Total Capacity (TPD) 0.5 5 4.5  Dec., 2020
fii} | Number 1 3 2 | Dec., 2020
(iii} | Mumber of ULBs covered 1 1 0 | Dec., 2020
e RDFE
| {i) | Total Capacity {TPD) 0 0 0
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II |I Ii II |I |‘ I
Mumber r . : ' "0 - :
‘Mumber of ULBs covered i il B o ]
Waste to Energy Plants -
Total Capacity (TPD) i} (1} 0
Number 0 ] 1]
Number of ULBs covered | ; - 0 F 0 ;
Waste Disposal i '7 i ; j ;
Landfill | fE— ' '
]’qtal Capacity (T) 912500
Number of ULBS covered R - ' i 33
5 Legacy Waste Waste management |
a Mumber of dumpsites ( No.) 1
b Quantity of Waste dumped at dumpsites | Tons) 664300
C NMumber of dumpsites cleared (No. 1]
d Mumber of dumpsites in which biomining has commenced | No.) L
e Time frame for clearing all dumpsites 2021
6 Other Information .
a Information regarding development of model towns/cities/villages 1]
b Creation of Environmental call : ! PBMC has entrusted their | 1
' ' ' ' technical officials in additional
to their duties for Solid Waste

Management, in addition with
fulfledged Sanitation wing.

Standardization of rates for procurement of services/equipment (to do
away with the tendering process) required for solid waste management

All the procurements are made
through GeM Portal, due to
poor connectivity with
mainland India, all the Goods
dealy in reaching to PEMC.
Thus hampers the sanitation
SETVICEs,




! | ! ! | |
' SI.No Issue Remarks
| | a Ciantity of Sewage generaled in the State 19.62 MLD in 2021
2 a Quantity of Sewage treated in the State NI
3 i Existing Coverage of Sewerage Network NIL
4 La Has Sewage ée.nera!.mn (town ( City wisc) becn estimated 'Im present and future jnpuilaunn’i' Yes /2021 - 19.62
! Please pmﬂde details of the same MLD [ 2036 -
' ' 25.4¥ MLD /2051 -
[ f , 3 IJ' : .: 29,81 IMUJ
5 a Has adequate treatment eapacity been developed for treatment of sewage? i NO
b If not, then what is present ‘pcrclmtagc of sewage being treated? u NIL
¢ | Ifnet, please provide the the timeframe by which all sewage generated in the State bhall be i
treated within next 3-Syrs
6 a Please provide details of STPs (Town/ City Wise) along with details on compliance status and
treatment capacity ML
7 a [s entire sewage generated from each town being linked with sewerage network in the state?
[ | S
[ |B | ITnot then what is the present current percentage of sewage being collected thmugh the
exisling sewerage network? MiL
| e I mot, then please provide the the timeframe by which all sewage generated in the bme shall be
collected ﬂ'm:nlgh sewerage nelwirk within fiext 3-Syrs
8 4 Have all drains ::-nrr}*mg waste water in each town / city been identified yes
b Provide details on the pollution load due to these drins NA
c Has in-situ treatment of wastewater being carried out in all such drains for reduction of
pollution load? NO
d If not, then please indicate the number of drains in which in-situ treatment of waste water has
commenced MO
€ If not, then pitasu: provide the the timeframe within which in-situ treatment of wastewater shall
be carried out in all such drains for reduction of pollution load Mext 2-3 years
6 a Have all bulk users for reuse of wastewater been identified ? Yes
b I5 all treated wastewater from the STPs being reused for different purposes? NA
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If not, then what is current percentage ul’waw:walcr being reused?
If not, then please provide the the timeframe within which all treated wastewater from STP
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AMDAMAN & NICOBAR ADMINISTRATION
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4 - POLLUTTON CONTROL COMMITTEE
bt b DEPARTMENT OF SCIENCE AND TECHNOLOGY

Dolly Gung, Part Blalr Ph. No.250370

Dated 07-201%9

To

Member Secratary

Contral Pollutlon Contro! Board

Parivezh Bhawan, CBD-cum-0ffice Complex
—+=2" " Eagt Arjun Nagar, Shahdara

pew Delhi-110 032

Subject: Annnal Report for 2018-19 sn implomentation of Softd Waste Management Rules, 2016-
regarding,

Eir, -
As per the provisions contained thersin “The Salld Waste Munagament Rules, 1016" regarding

.I'hr_ pnhn'lsa.lnn of Annusl Report an'the 1mpl¢men:ltmn of the Solid Waste Management Rules, 2016,
we are enclosing the Annual Repart for the year 2018-19 on the hasis of information furnished by Port
Blair Municipal Caungil {PBMC) in the desired format in Form-¥ for necessary information.

Yoaurs faithfully,

E:El- Ada. ) f(_\
ember Szﬁz‘tla.l‘j-'

=)



R T - B

b

al
i
T ;.i
ol -E_a}ﬁ__
i
=

- —

: No. 2-1 3IPCC/S WM 6312016/
5 ¥ENT war Mamiamn wyngs {-"
ANDAMAN & NICOBAR ADMINISTRATION '?’ g)
IR fR¥sm wfnfy

_ FOLLUTION CONTROL COMMITTEE
e e DEPARTMENT OF SCIENCE AND TECHNOLOGY
, Dolly!Gunj, Port Blair Ph. No.250370 Tal, Fax 251305

Farm=%
[see rule 24(3)|

Farmat afannusl report to be submitted by the State Pollution Control Board or Poll ution Control
Committees to the Centrnl Pollution Cantrol Board
- T (Annual Report 2018-19)

F—— = Bl T} - —
' : PART A
To,

The Chairnian

Centrsl Pollution Contral Board

Parivesh Bhawan, East Arjun Nagar

Tl g— . _Pelhi- 1102032
| | | Mame of the State/Unian territory Andaman and Nieobar Isiands

2 | MNama & addrecs of the State Pollution Anduman Wicobar Pollution Contral

Cantral Committes, Science and Technology Bhawan,
Collygunj Post, Port Blalr, Seuth Andaman
3 Numh-:_r af local badies respansible For 01 Mo, - Port Blair Municipal Councl
g ey _ o manageimenlof solid waate in the _.} 01 No- Directorate of RD, PRIS & ULB

State/Unipn territary under these rules respansible for 70 Mes. of Gram Panchayats

4 | Ma. of suthorization application Recoived il

3 | A Semimary Statement an progress inade by Annexure-|
local body in respect of solid waste
management

& | A Summary Statement on progress mads by Ariexire-[]

= !-:m.n!_Puudi:; Ain respeet of waste collection,

= segregation, i
transportation and disposal

T | A summary statement on pragress made by Annexure-il]
local bodies in respect of implementation of
Schedule 11

[Fata: -ﬂl'.'-zﬂi":"
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Townsfaities )
Total number of wwnsleities . 01 No. = Port Blair Town
Total numbear of ULBs 5 #l No- Directorate of RD, PRIS & ULE

responsible for 70 Nes. of Grum Panchayats

Mumber of class | & class IT cities'tawns

Port Blair is a eapital eity af UT o F Andaman and
Wicobar [slands

Athorization status (names/number}

Numiber of applications recaived Pl

Mumber of authorisations grnnted Ml '
Aulhorisations under seruting il

. Solid Wiaste Gonerntlon stats

Solid waste generation in the state (TPD I 03-120

el lected La3«117

trened - 5 83, |

landfilled - ire

Compliance to Schedule [ of 5% Rules (Numberin

ames af tewnsieapaciiy)

Cood practices in citiea/towns

=]

1. Around 70% of salid weite &1 zource is
colleclzd in segregated Forni.

Streeis are sweeped an daily basis,

Spot fine imposed on littering.

Plagtic collectian centres are established.

e

He u;:-m-‘rl-nuse -mllt:llnn

b

Dq'.'nnr o daar collEction in carreed oygr o all the 14
wards of Port Blair Town.

Segregation Around T0% af solid waste &t source i sollected in
pagregated forin
Storage B0% of housahold waste i storage ot source |n

gdomestic bing,

Covarod-transparmation

Transportation of waste is earfied nut through
tarpuulin envered vahjeleg

PROCESSING OF 5W (NUMBER/NAMES OF TOWNSICAPACITY):

Saiicl wansle processing Mellilies setup;

5, Composting Vearmi-

Mo Composting

Biogas RDF/Pelletization

I 43 Wos. of Compost Yards
situated ai Brookshabad, Gandhi
Park, Ansrkali, School Line &
Junﬂp_;hm =

—

14

au A, fa
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Processing facllity operational:

b LaE R m g i T T *ag-mu“%.#mm

8l | Composting
Ne

Worrmi- b,inp;
Compasting '-'- .

Junglighat

L 05 Nos. of Compost Yards = 7 : .
situated at Brockshabad, Gandhi
Pack; Anarkali, School Line & e -

Processing facility under installation/planned: z

i | Composting
No

Yarmi- Biogas RDF [Pelietization
Compasting

= = E

S .

Waste-to-Energy Plants: (Numberfnames of fownsica paelty)e M1

&I, Plant Location
Mo

Stats of operation | Power generation | Remarks
(MW

gt =)

Disposal of salud wagte (numberfnamez of towns/capacity):

Landfill sites identified

IR Ern-nksluhd Part Blair,

landfill constructed

Landfill under construction

Land Gl im oparaticn

| Landfill exhausted

Landfilled up'p-ud_ :

B

Solid Waste Dumpsites (number/names of townsica pacity):

Total nuinber of existing dumpsites

1 al Brookshabad, Fart Blair

Dum psites reclaimed/eapped

01 at Brookshabad, Port Blair{old site)

Dumpsites converted 1 sanitary landfll

Monitoring at Waste processing/Landfills sites: Mil

M,

EXD —-Naml:ﬁfﬁntlltws Ambiant air Elr-mmdwmt Leachats |-Cnn1p-n5! | MOCs

quality quality

Status of Action Plan prepared by Municipalities

e B

Total number of municipalities:

TO1 at Port Blair

Mumber of Action Plan submitted:

{1 Mos.

=" I i

:
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A Bummuary Statemaiit on progross made by local body in respect of solid waste mansgement:

« (i1 PBMC has its own squad for F‘I_.lblil: awlr;:nnss Le Swachhata Awarenzss Team(SAT), the
team is engaged for creating awareness among various stakeholder, including schoals &
collage going children, public & religious places,

(ii) PBMC has enlisted 3| wasie dealer & issued |D cards for collection of segregated waste
within ward jurisdiction,

(iii) The Solid Waste Management Bye-Laws, 2017 to regulate waste management in Port
Blair city is natified in the Gazztte of A&N [sland confirming to MoEF& CC the Solid

Waste Management Rules, 2016,

(iv] PBMC has incorporated the provisions of levy of user tee as door to door oonthly charge
for stakehalder under the Scheduled =[I1 of Bye-laws, 2017,

(v) PEMC has-incorporated the provision of spot fines in case of failure on part of non-
mmplia;c: of provisions such as 1-iu=:ing-= sEpreeanon, e,

[vi) PRMC has 03 segregotion unit at Dry Resource Centres. Anarkali and Sejhoal line and
also has 03 Compost Yards situsted at Brookshabad, Gandhi Park, Anarkali, School Line

& Jungiighat.

Sk

Member Sa;
muar Secrajans
P
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Puluﬁn Coemtrnl ot
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A Summary Statement on progress made by lncal bodies in respect of waste collectinm, segregation,
transportation and disposat

A0

(1)

(ifi)
{iv)

{v)
(vil

{wiid

Catiiy

(i)

-l —

P . P

Port. Blair Municipal Couneil (PBMC) is-doing door to door collectivng [n all the 24
wards of the Port Blair city, '

AL Port Blair city, 65 % il the wasts i3 collected through motarized veh icles, 25 % by
containerized tricyclehard cart and cemaining 10 % of other devices whers as in
Rural area, 60% are lifted through motorized vehicles, |0 % by containers
tricyele.hand carts and rest 30 % by ather devices.

Streat sweeping in done twice a day in all the areas by PRMC

Al Part Blair city, 150 Na, masonary bins, 04 nos. cement concrete cylinder bins, 59
Nos. coversd rooms, 08 plastic container and 489 Mos. of 1’ bins, 109 Nes, of 2
ta 5 m? container are used for storing waste in the Port Blair city where as 5000 Nos.
of |.Im” bins are used in rural area to store the waste generated,

90 % of waste at PBMC area are |ifled from storage depot manually and 10 % is done
thraugh mechanical lifting.

PBMC has 28 tipping trucks, 0| compactor, 02 JCBs for water collectio n, segregation
and disposal. 03 Nos. dedicated of Ifrucks are used for collecting only PET/Plastic

- wasis, Glass and card board Wasia, At n-n:i'munlr.ipal &rea, tractor, non tipping trucks

and tipping trucks are used for collection of waste.

30-54 % of total waste gensrated are processed  aither by vermi composting or with
organic mulching & miceobial composting, Out of the 5§ TPD vermin compost
generated, 10 tons ere sald and rest ure utilized in parks maintained by PBMC. [n
rural ares, out of 3 TPD collected. 0 TPD are processed every day through
compaosting.

PBMC lias banned non-woven cloth & plastic carry bags in'entire Port Blair to reduce
the generation of plastic waste and alse installed | No Water ATM 1o reduce the wastE
plastic packaged drinking water bottles. -

PBMC has also authorized waste eallector ta install shredding units for eollection and
sale of plastic waste for onward supply to road construction agencias,

03 Mos, Vendors are authorized to collect the plastic waste, cardboard wasle, paper
waste, metal, used oil and glass waste 1o collect, segregated and send to mainland for

Al
i)
ey

Jeeyeling. -

Poflution Costtral Cormniling

Firpme mran el
Sclence & Techaginay
. ar.aen, b uaneer,
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A summary siatement on progress made by Ineal badies in respect of implementation of Schedule 1

At presentin Port Blair Town, 0} No. tandfil site 4 Brookshahad has been Identified by the PEMC and fon

the rural area 24 clusiers (eopy enclased ) has been found and snnual calendar for implementation of SWh
rule have been prepared.
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FROFOSED ANNUAL CALENDER AND DETAILED ACTION PLAN FOR u!PLEHEHTﬁT-;ﬂH OF 5WH

El

@
'l

[ \ I o s ! T F i
t idemtification of Formation of Tentative Pariod fur Tentative Parind for Perlod ol Completion of
Activities to be | 6o rbage Point by | Cluster ign af Exi igg,
i » age foant by I““.IIE preparebign al Exlimats tenderigg, acceplance and work end start warking
. G 5 B NIT IS ddl.ysl Award of wark (30 days) (90 days|
! Timelines for By o By il BY
Achisvement Jh.0s5.2019 15.06.2019 30.06.2019 30.07.2019 ':.“11[._:[.19
3 5 B i
| 5a Fender fipaed for 12
Remarks compleied e PrepRration o Clusters, (4 nos. tender

lormed

Estimabe compleied

opeced and work awarded.

W il
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SOLID WASTE MANAGEMENT LIRDER SWALHH BHARAT MISSION [GRANIN]
Na. of GPs Flosflc Wasle
B-!u-_.‘ll. Hame of Cluster it Hame of Gram Panchoyal Mo. of Household Ceneraled pet weok
Frothrapids Cluster-| Shyamnagar t  [shyarn Negor [Swiro] Dweep] L. FO0 kg
i 1 | | P 1
. e Govindnagaor (Swaraj Dweaep) 112y W0 rEg
4 | I, [t i | 1843 BOO KGs
i T T | il | ey
[ Clhaiar-l Nei Kendra I Mell Kendro [Soheed Dweepn] 717 250 Kqg
1 1 i
| Chuster -1 Beodnobad 2 Beodnobad B&Y &0 Kg
Caolicul 1168 50 Ky
Sippighal 994 50Kg _
Tolal 3033 160 Kgs
Ferrargunj {Chuster =l Wandoor 3 wandoot 12 0Kg
Fucnirygung 435 0Fg |
|Guplapara ;s 1128 10 KEg
2875 a0 Kgs— -
Choster 4~ |Chouldari 3 |Cholahor 780 00Ky
i it bk Bl 50 kg
' Momunoghor . T +10Kg
2387 140 Kgs
Ferrorgunj Chusher =Nl Share Foini ) Shiorapoinl B4é 75 kg
[ Bamiboofal-l o 0 Ka
Bambaalial-i L1of 25¢€g
Hopelown 715 25Eg
il Stewralgury 665 25 Kg
wimberygun B a0 kg
4743 240 KGs
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i | i - - . -
: : 5' | | | |
Chuster -V Monnotghat 3 Monnargohl Tk 100KEg | .
= Shaclboy 1 10 Kg
EriyOpuedm 457 25 kg
583 135 Kgs
L [Clustar -V Feirargun] % | |Ferorgun| | j 722 70 Ko E
N J ' {Bsindobon | = ] 10Kg |
\ - | . 1453 100 Kgs A
B Chslad ¥ Tushnabod 2 | |Tushnobod 1 . ddy 25 Fags ;
- ' Calinpus i Lis 50 Kg |
i i [ 1023 75 Kgs
Little Andamon  |[Chusber-| Neloji nogor ? HuiBoy 1098 0K
! Felaji nogor i 54 20kKg |
2052 50 Ko
Clugter -l K, Pur 3 vivpkgnanda P 578 %o
R.K P 1450 15 kg
_— X Robindranogol . - . bB4 - I:EE-I P TR e :
2734 £5 Kgs
Campbell oy Clusder -1 Campbell Bay 3i Camplhel Bay ;  B45 20.Xg T
' - ~{Emwminogar i L ], ITRRREE, Gty
Govindnogo! &7 7 kg - i &
. _ , 3 2054 20 Kgs
Rangol . st - Rarvgal 4 Dezarnihpur i | T2 1 K !
Rangal 740 & kg
Porrioshol 17 SEo
- Sobor 291 kg
2472 175 Kas
Chusler -1l Milarnbus 2 sundergarh [Boralong) 643 12 Kg
Milearnbe (Boralang) 778 75 Kg
1421 a7 kgt
{Chyster -IN Kadamtalo 7 Eocomiola g als &0 F—:-'!}_
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1 1 1 F| 3
) i ] ! }
¢ [utexa &4 10 Kg
1a1s 70 Kgs
Cluster 4V Bakultalo Bakullale 441 I Kg
_ Lrrrilogur 578 10 Kg
L L Eousholyo Mogor | 569 | 10 kg 1
K " y ‘ 7538 50 Kas
Chuster - Long himnd Long kland 323 ! kg !
4 Mimbutalo Mamibudglo 854 30 Kg
Shivopuram Bosanfipur all 15Kg
: ; Hornogor 843 50 Kg
Swodeshnogar *a7 W kg
Shivcapcm (15 15Kg
3174 100 Kgs__
Mayobunder (Chsder-l Ramips Moyabimnder BOS Tikg
[ Pk hacero 42N
= Rarripu BED
2314
e Chusterlk - Togopur Chainpur - 385 =
53 Pocholgoons. 1137
1504
Diglipur | Chushard Modhupur | Subashgarrm L T 150 Kg |
R.EGrom Fad 20 kg
Diglipur 893 M Kg
Mo hupur 114l 55 KE
Lonumsgur &58 18 kg
SHoncgar &4 x
5601 ZT5 Rgs
| Chuslar-lt {KaBghal Maboagram oe? 15 Kaq
[kofighal 569 30 Kg

SR
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| i i | | i |
} i i | i | |
- ] d ] = L] L
- 3
> Romnagenr 345 a5 Kg -
1483 70 Rgs
Cluster-i Kishorinogar 2 Emhoinogar 624 15 kg
s F Poschmsogor 435 10 Eg _
T 1 I L | 1063 | 25 Kgs 3
Choslerlv | |[Durgopur i Shibapur f 747 ' 15Kg !
1 Eerolopurarn 832 25Kg '
i J H 1574 &0 Kgs
| L Il d ]
] Cluslery Rodhanagar F; Rodhonoger ' 185 13 kg
1 i i CGiandhinogar | 17 10 Eg i
1641 25 Kgs '
1 i
_.,_..?__1 S
el
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Andaman And Nicobar Gazette
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o 185, UIC SIUN, qAGEAIATY, § RnrA, 2019
No. 186, Port Blair, Thursday, September 5, 2018

yoEETe TaT AT e )
ANDAMAN AND NICOBAR ADMINISTRATION - ..
' fordmor wigfa
POLLUTION CONTROL COMMITTEE

DEPARTMENT OF £ |EMCE AMD TECH HOLOGY
Dolly Gunj, Fort Blair

NOTIFICATION
Part Bialr, dated the 5% Scptember, 2010,

Mo, 183/2018/F, No, 2. 1A/PCC/PIVM(2018)/2018/301 —WHEREAS, Andaman and Micobar
Administration published draft nelification inviting suggestions/objections for Imposing: ban on
single use plastic flems In the Unian Territory of Andaman and Nicobar Istards.

WHEREAS, all objections and supgestions received in respanse 1o the draft notification
dated 10.03.2018 have been duly considerad. b

\WHEREAS, the sase and conveniance of using disposable plastic llems and accumulation
of these single-usa plasilc producie strewn indiscriminately In and around tha commarncial and
residential areas, beaches, lourist places @iz, has led f0 the aminous plaslic ppifutien affesting
ihe coastal watars and anvironment in general, - =

WHEREAS, plastic s composed of major  toxic pollutants and ewing o their
Aon-biodegradable nature causes harm ta alr, water, soll, flora and fsuna and is liable o cause
harm 1o human beings, and all aiher llvirvg ereaturas deteriorating tha acology and environment
of Andarman and MNicobar lslanmds.

AND, WHEREAS, tha negaliva grviranmental impacts ara moce visible al lourist spols,
basches, roads, drains and sewers, markels and perts / harbours in the Antaman and Micobar
islands fraquaentad by [he oublic at large, posing a threat nat just for the anvicgament, but alsa
ralated management of plastic wasies on thasa |slands. =

AND, WHEREAS. |t |s the cbligaticn of every citizan staying and visiting these lslands 10
protect and presemnve the pristine eco-system of ihese |glands with plety for handing over,an
unaffected envirenment Lo our fature genaration.

'Mﬂw. THEREFORE, with the view to protect and Improve the gquafity of anviranment, to -

pravanl, control amd abate environmantal pollution in ihe Unian Terrtery of Andaman and
Nicobar slands due to extensive use of single use plastic llems and with 8 devout effort 1o make
\hase Islands ‘plastic waste free’, In axercise of the powers confarred under Beciion 5 of the
Environmant (Protection) Act, 1686 (28 of 1324), raad with Notification No, 5.0, 66T(E) dated
10™ September, 1882, the Lisutenanl Govarmnar {Admlnlsuatur], Andaman and Hicobar istands,
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heraby Imposes ,-'r,umpl'ﬂi ‘ban on usage, sioragd, Imwj. manufacture, transportation,’
distribution, sale and disposal of the loliowing plustic items In whatever manner and whatever
form that be in the Union Termritory of Andaman and Micobar Islands: ' .

8.Ho. Itarms Description
: 1 |PET Bottles- Water & Beverages, including alcohal | -«2LiLess than 2 litres). |
2 |Single-usa Plastic / F-nlrltgﬂn-} Siyrofoam Flates i Bowls / - Al size R | e P
Tumblers | Gups | Cutleries and related tabla wares |
3 |Plastic Siraws i All size
4 |Plastic Bodied Cigaretts Lighters Y Al slze
5 |Sachets (Shampoo, Conditioner and simlilar personal care < 15 ML
*|kems, Mouth-frashanara, Pickla/Jami/Sauces,  Splces, | {or equivalent in weight]
condimants, etc.)
& |Single-use, plastic bedied use & throw Pans . All slze
7 |Polythere/Plastic | Palypropylane Camy Bags Including “all T Al size — =
typas of biended carry begs (with or withoul handles) :
B |Plastic Shest / Pouches (iransparent / coloured / layered) used All size
«  |fer packaging of Water, Cooked Food, Gift items, eta. including
Bubble-Wraps
© |Ear Buds with Plastic Stick All make

The plasiic used for the following purposes ars exampled -
&) The plastic carry bags manufactured axclusively for export OUrpOSE, ——

b} The plastic bags which constituls or farm an Integral part of packaging in which goess are
saalad priof 1o use at manufacturing/processing units.
¢} The plastic bags and sheets used In Forestry and Hortleulture nurseries.
" d) The plastic used for packing of milk and milk products (dairy products), cll, medicina and
medical equipmenis.
g} Carry Bags mads form compostable plastic bearing 8 labal "w_npmt:bh" and conforming
to the Indian Standard : |5 or IS0 17088:2008 thied as specifications for “Compostatile
+ Plastic”. : 1 foab L e
lanation 1; “Plastic™means, materlal which conlaing a3 an essantial ingredient of high
polymer such &% polyethylane: terephthalate, high daensity polysthylena, yinyl, bow dansity
polyethylene, polyproRyleans, polystyrene resing, mult-materal ke acrylenliiie butaciens
styrana, polyphenylans oxide. Polysarbanate and polybutylena telaphthalate,

7. “{Jgg and Throwaway Plagtle” means, flems such as plastic cary bags &l
plastic flags, plastic sheel usad for food wrapping, spreading on dining tulblu etc. plastic plates
plastic cosled lea Cups and plastic tumbler, waler pouches and packels, plastic straw
irraspective of thicknass. s S
Explanation 3: “plastic Sheet" means ore Lma Usa ard throw away made of plastic.

tion 4 “Carry Bag" means bag made fraffi plasic materdal, used for the purpose ¢
carmying or dispensing eammodities which have a seif-carrying faatire but do not include ba
that canstitute or form an Integral part cf the packaging In which goocde are sealad prior o use.

b §: The word "Compostable Plastic"means plastic that undergoes degradatio
by biological process during compasting lo yheld caroon dlaide, water, inorganie compound
and biomass &t & rale consisient with other known compostabla materials, excludin
convantional petro-based piastic, and does ot jgave visible, distinguishakle or toxle U:ltl.,
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It is further directed that the following Officers shall implement thesa crders related Lo
usage, storage, Import, manufacture, ranspertation, distribution, sale and disposal of the above
refarrad plastie tems and sre authorized Yo file complaints under Seclion 18 of the Envirormant
{Protection) Act, 1888, nemely :- '

1. The District Magistrates / Assistant Commissioners [ Tehsildars of all Distrcts.
2 The Secretary, Port Blair Municipal Council

4 The Chisf Execuilve Officer of all the Zifa Parishads, Executive Officers of Panchayal :

Samitls, Secretaries of Gram Panchayals.

4, The Divisional Forest Officers / Deputy Conservalor of Forests In Reserved Forests |
Protectad Areas in their raspective jurisdictions. QR

5 The Station House Officers of all Palice Stations. = .

6. Food Inspectof, Depariment of Food & Safely.

The District Maglstraies of all the Districts of U.T. of Andaman and Wicobar Islands shall
nplement the above orders related to prohibltion on use, storage, Import, manufacturs,
-ansporiation, distribution, sale and disposal of the above listed single-use plastic items In their

sspective |urladictions, s

The, Andaman Nicebar Pellution Control Committes: shall coordinate and monitor the
nforcement of the above orders. _we : - -

Any viglation of these"directions shall entall punishment urider the Enviranment (Protection)
wt, 1886,

Tha Natification shall come Info forca after 60 days from the date on which i is issuad,

-

By order and In the nama of the Lieutenant Governor,
. Andaman and Nicobar |slands.

Sdd-
[Mitika Pawar)

) “Secretary (Scl. & Tech.)
Andaman and Micobar Adminisiration.

—

Tove LA [
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ANDAMAN AND NICOBAR ADMINISTRATION . .
POLLUTION CONTROL COMMITTEE
DEPARTMENT OF SCIENCE AND TECHNOLOGY

b 4 DOLLYGUNJ, PORT BLAIR <. /|» -
= —k —d

; - NOTIFICATION= -
TU i - T
Port Blair, dated tha 24m September, 2019,

IRt ot

Mo, 222/2019/Ne. [1-1/PS to Secy. FY/S&T/CSACA/AHAVS/2019/77].— WHEREAS, It
has besn noticed that extensive uss ia beink mads o0 plaktic carry bags, which by reason of their
chemical or physice-chemical properties).are, llable ta cause harm to hueman beings, other living
creatures, plants, micro-orgacdams and the envirenment of Andaman and Nicobar lslands. The
negative snvironmental dmpacts are _more visible at tuurlht,:p-q-t-,_h:_mﬁn,;em_l.__d:pim and
sewers, markets, ports harbours,” part: of reserved: forestsnational sparks both marine and
terreatrial, wildlife sanctuaries, biological parks, gardens and water ressrvolrs in the Andaman
and Nicobar [slands frequented by the tourists and others. SR '

PR | A | F i {1 (1= W EATY U | el b I R | B I

AND. WHEREAS, The Administration had!imposed. complate ban on use, SOTAgS, lmport,
manufacture, transpostation, distripution or sals and disposal of piasiic carry baga irrespoctive
of thickness, size, color and natyre in the Urnlan Territory, of Andaman and Micobar Jalanda vide
A & M Gasette Notification No. 203 dated .ﬂi-gﬂ'-ﬂﬂl.'ﬂ. R

NOW, THEREFORE, with the visw.to' protect afd improve the guality-of environment and 0
prevent, contral and abate environmental pollution in the Unian Territory o7 Andaman and
Nicahar Tatands and in exercise.of the.powers conforred sunder Segtion 5 of the Environment
[Protection) Act, 1986 (29 of 1986}, read with Notificatlon No, 8.0, 657(E| dated 10 Beplembar,
1992 apd- in; supérsgssion, of--Andamsn ,and. Nicobaz Giazptte - Notification Moy 203 dated
f2-08-2010, the,Administrater, (Lisutenant Gavernor): Andaman, and, Nicghar Islands, is please. to
lay dewn. the, following. royised, dicections, Joryimposing complete ban, on, use, atorage,. impary,
manufagiure, .n‘mmﬁpﬂuﬂ!mlhvﬂpn..vtr.-la!se;!ngrdirpﬂ-ul.gt.nl.mis:.mr.t:&r.hamlrmpqﬂivn
of thickness, size, colon and pature in the UnienTerritory sl Andaman. and Nicobar, Islande,. .-

e i R et P ey Dk el et el felelroel R DICTELE CTATL RS ¢
~ ., 1. 100 % pompestable/blodggradable bags duly certifled, by Central Pollution, Control
Board, .Hmhw;..qlr,hﬂmmnt.}ew_mmﬁ!%m Change, New Delbl,. oaly will be
allowed for usage; storage, import, manufacture, transportation, distribution or sale nnd
dispoaal In the, Unien Territery of Andaman and Nicobar Islands.q ... .o e marmes ip=n)

1) i §hdin e i b, s aber s plE PR gl A@DE] AT g il 0 o Bra TR Fhaige M e &2
(. 3. The Administrater, Union Tmiturrr..pfmnémﬁ and. Nicebar Islandu directs. that,ihe
following Offcera shall \mplement thessorcers;related to use, storage, import, manufaciure,
transportation, distribution or sale and dispesal of plastic carry bags irrespective of their
thickness, sizs, cofor-and nature and.puthopizes them to file complaints under Section 15 of the

Environment (Protection) Ack, 1986 namely o0 e 00 o oidin Te o et
3 ' T L 1 e L P A W ' i Fysdic, e LA T 1AL ks P T
wlneep Syop, B N g e s nvh ialdvntven i “.."_J-..‘._l]’l::l-'-"'i.""i—'“" ;'-iqr"‘l-"h' L]
WiTh e e bmraliin O A TVEES o] :.,.I‘I“"‘f'ﬂ""‘ hemerte fpmaibentedn Ao &R sateg -
i f i y Sl 4 . s
et L
b e FTVTE PTOR e T R i, -:'HI.'-1-'|l'l-|1|'n Wik, il kAR rl'-'\-;-‘:-w_ﬂl‘_-_;l. .-|r'-'!l-='l-'
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L The District Magistrates /Assistant Commissioners [ Tehsildars of all Distriets.
& i, The Secretary, Port Blair Munleipal Couneil,

il. The Chiel Executive Officer of all the Zilla Parishads, Execcutive Officers of Panchayat
Sarnitis, Becretaries of Gram Pancheyats.
Iv. The Divisienal Ferest Officers/Deputy Conservator of Foresta [ R.u.ng: Cfficers in
Reserved Forests / Protectsd Areas,

v. The Enforcement Officers of Department of Consumer ‘Affairs ind Legal -

Metralogy,
vi. The Statlon House Officars of all Police Stations.

#. The Deputy Commissioners of all the Dlatricts of U.T. of Andaman and Nicobar lslands
shall implement the above orders related to prohibitlon on use, stormge, impur;, manufactijpe,

tranaparietion, distribution or sale and disposal of plasts CarTy bags im thair rulpucﬂvu-

jurisdictiona. :

4. The Task Foroe constituted at Tebsil Level with the following composition shall be
mandated to carryout regular lospection o accordance with the Netiflcation and submit
the monthly report to Department of Bclenoce and ':I'"hnnlrul:r. A & N Administration
through the concerned Deputy Commissioners.

] Tehsldar af rnpi-utlw Tehall Chalrman
(i} Statlen Houss OMMeorajs) of the Teksll Membar
(i} Imdustiries Promotion CMlcers|s| Membar
{lv] Assistant Engineer (FRI/Z{lla Pariuhad) Membeor
{v] Assistant Conservators of Forests Member

The above officers shall be smpowered with powers of I-lﬂ'inl Fines, filiag FIRs,
cloalng of commorelal eperations and sealing of establishment. -

B. The rni.'.l.l-'l:lltl,nn of repeated offenders/shopkespers should be suspended for =
period of 7 days under the Shops and I'-ltl.hl.'l.lhnl:lt Regulation Aot by the Reglstering
Autheority,

The Administrator, Unjon Territory of Andaman and Nicobar Islands herchy, further
directs that. the Member . Becretary, Andaman  Nicobar Administraton Pollution Control
Committes shall coordinats and monitor the enforcement of the sbove orders and also authorizes
him to file complainta undzr.&e’nr.hnn 19 of the Environment {Protection| Act, 1'5‘5'5- ‘_'

Any wviolation qi' theps. d:r:qﬁunn shall entail punishment uwnder the Environment
[l"l'ul!l:lbﬂn] Act, 1988, . . .

It la furth.-:r qrd thl.t ﬂ-n-:wn.bu:-t. d:lrl:ﬁl.inpu shall come Inte force from tl:ll ‘date of
publication in the, Cazetd n:}d shall pe applicable in the entire Union Tecritory of Andumm and
Micobar lslands.

"L T i
By order and in the nams of the Lisutenant Gevernor,
Andeman and Nicobar [elands, —i= '
Sd, [-
(Nitika Pewar)
vrttskied Foeee . Y e Becretary [Bolancs & Techoology] ..
TR -y ; b oaadcAndaman and Nicobar, Administration .-

# o i e | Yy gep i v l e B e i bl . ' - s
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ANDAMAN & NICOBAR ADMINISTRATION ,k
sewnfay sy wfafe
POLLUTION CONTROL COMMITTEE L %9
DEPARTMENT OF SCIENCE AND TECHNOLOGY
Dolly Gun_], Port Blair Tel. Fax 250370 . ——
e-mail:ditandamans@gmail fom - -

PUBLIC NOTICE

The EPR commitiee has finalised the EPR framework subject to which all Producers,
[mporters'd Brand Owners (PIBOs) shall be allowed to bring in their packaged plastic goods
falling outside the purview of single use plastic ban vide n::-tuf‘catmn no. 186 dated

05.09.2019 under the following conditions: -

a)

b

d)

y By

R

All plastic packapged products falling outside the purview of the smgle use plastic ban
vide Notification No. 186 dated 05.09.2019 shall only be allowed for entry into A&N
islands. Further, those falling in the purview of the said Notification shall continue to
be hanned and shall not be allowed to be brought into these islands under any
circumsiances.

They shall collaborate thh the concerned Inr.al bodies i.e PBMC, UD and RD&EP for
finalisation of the modalities of how the plastic will be collected, pracessed and
transported out by deputing manpower and othér resources as required,

They shall submit receipts in respect of incoming plastic (packaging or otherwise) as
well as plastic taken back along with other requisite information as per prescribed
format on a monthly basis. The format is available in-the Office of Director, Science
and Technology as well as department’s website www.dstpec.andaman.gov.in,

The $& 1T department shall conduct & quarterly review vis-2-vis the plastic taken back
on a quarterly basis and in case of any discrepancies between the two or if the
administration feels that the company has not taken back the plnsl:c of previous

quarter in the following quarter, the conditional permission will be liable for

cancellation with immediate effect,

The permission shall be granted for a p-ermd uf one year al a time I‘uﬂh:r extendable
subject to quanerly reviews.

A 'report shall be suhlmttqd to the office of D:rcplur (S&T) on the quaquty and type of
gnéds imported to these' islands in advance i.e minimum 15 days* E:Fnre shipment
arrives in these islands.

All PIBOs/traders/wholesalers/retailers are hereby directed to comply with the aforesaid
conditions with immediate cffect. The PIBOsitraders/wholesalersiretailers failing to comply
with the directions hercin shall not be allowed.to bring/sell their plastic’ packaged
goods/products in the AEN islands w.e.f 26" January 2020.

In case! u!f any quenesl’clunﬁ.#:ailmus you may contaet the Office of Dil‘dﬁiﬂ]’. Seience and
Technnlugy at email dstapdamans@pmail.com/ Phone No. 03192-250370. H==

, , A
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I,
centrefwarchouse situated at -

UNDERTAKING

(Company name) having my shop/factory/univ/distribution

- A&N Islands shall hereby

undertake to do the following:

.

I.shall comply with the EPR modalities as finalised by the” EPR_implementation

- committee in letter and spirit.

2. 1 shall fumish all relevant information sought by the Administration in a time bound
manner and shall not falter on timely submission of the same.

3. I shall comply with the monthly, quarterly submission in respect of plastic packaged
goods/products being brought into the islands under the name and seal of my company.

4. [ hercby submit that the details of plastic packaged goods/products brought into these
islands under the name and seal of my company in the last quaner (October-December
2019) 15 given as below: ) i e

 Month Product Name | Quantity Plastic Content | Plastic Content

Recvelable Non-
. | Quantity Recyclable
_ ; Quantity
| ':h:l Dhﬁ i a5 T 3 i . — L= '_I.

2019 ; 2 '

November

2019

December

2019

~+ 5. Incase, any of the information given ahove is found to be false or in case I fail to comply

with any of the above provisions, the Administration may take action against me as )
deemed fit under the EPR framework of A&N islands. 0 ' '
| |

-

Signature

—

Wi =

— i =

o i



Format for EPR compliance for companies

This is with reference to the EPR compliance norms under which producers, manufacturers, sellers and
distributors of products are responsible for take back/ scientific disposal of plastic content in their

products, especially plastic. EPR s significantly important for the Andaman-and Nicobar Islands [ANI) — -

which owing to thelr unigue geography, landscape, wildlife and ecology are dne of the most beautiful
tourist spots in the country, It is thus important that companies support SWM initiatives in these islands
by ensuring that they take away all waste that is produced due to their products, so as to the save these
islands and their ecology from the various ill effects of trash.

All companies who wish to sell/distribute their products n ANI must give details of how much plastic
they are bringing into these islands and how much they are taking back. The format for the same is given

h"Elmu . — S |
— Company Name
Incaming Plastic Outgoing Plastic
b Product i " ! I

Date Name Cuantity Plastic Content Date Plastic Contant

: . | Mon- e lon- ]

| Recyclable recyclable Recyclable | recyclable '
Cluantity | Cuantity Quantity Cruantity

This Tormat needs to be submitted every month to the department of Science and Technology.
Plastic product/ packaging that will come under the non-recyclable category are as follows:

1- Products marked 7 inside the tdangular recycle sign 2 = ke ——
2- Products with only the triangular recycle sign without any number on H:h!m
{1 3=+ Products with a number greater than 7 inside the triangular recycke sign' . pouck
4-  Products marked 6 inside the triangular recycle sign
5- "Any packaging that Has metallized polypropylene, such as wrappers of chips, biscuits,

{1 chocolates, namkeen, toffees etc 3 Ly i
| 1 1 ! L b
Indicative pictures of above mentioned symbols and numbers is given at the end of this document.

Receipts of transportation of waste from Port Blair/ANI to maintand must be m:rntilﬁtd and submitied
manthly. At the end of every quarter, the guantities and the receipts will be checked to assess how
much waste the companies have laken back. '

e

9| = sy
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Status of use of Shredded Plastic in Road Construction Wnr! as on !ﬁl.zﬂ aﬁ’% Fr

gﬁqﬁqt 14 el

ABSISTANT ERGINEER "-‘-.Gr' KE

' 9.

CHIEF EMGINEER" -C'r" E
AR, PORT BL:

:..'

ﬁ‘l Quantity of
S1.No. Mame of Work Location Length Shredded
; plastic used
Improvement of internal rural road from
1 Kinyuka School to Nicobari round hut at Nilg-:;ar 2300 mtr 1000.00 kg
Chukchucha for a length of 2.30 km
A/R & MO other district road under AE-
IV/CD/CN during 2018-19.
SW: Improvement of other district road
2 for a length of 550 mtr starting from 8.30 N_::ﬂr B0 mtr 20240 kg
icobar
km (near BSNL tower road junction) to
B.B5 km (near emergency helipad ground
footpath junction) on HQ- Arong road.
. ;"1,."11 & M /O other district road under AE-
IV/CD/CN during 2018-19.
SW: Improvement of other district road
3 for a length of 650 mir from 9.65 km HE;“ G50 mitr 238.74 kg
ArongSawai internal read junction) to
1030 km (upto old pump house road v
junction) on HQ Arong road.
A/R & M/ O other district road under AE-
IV,/CD/CN during 2018-19.
i SW: Improvement of other district road Car P El]E-ilzlk
for a length of 550 mtr from 103 km (from | Nicobar el
old pump house road junction) to 10.85
km near RO plant on HO-Arong road.
Improvement of road starting from main ]
5 | road via Andra tank_to old Kinmai for a N;ﬂ&r 1500 mtr | 533.24kg
length' of 1500 mtr at Car Nicobar. o ,
Impl‘ﬂ‘-"ll!m-ETIt of interior mad for a length |
6 |of 600 mtrs near Kinyuka School at Car| =% | 600mirs | 240.00kg
icobar !
Nicobhr, 1 | 1
. C/lo road inside Botanical Garden, Hnddcr Port S srits 205.00 kg
£00. Blair
C/o road connecting Rajasthan Temple
& road mear High Court Staff Qtrs to Police II;IT:' 170 mir 107.00 kg
| Line main road near Joggers Park. ]
. - '. Total = 2728.78 kg
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{1 |Providing mnd applying tack coat using hot straight run biteme

L

ABSTRACT OF COST ORI

of:1.56 Km.

Dheseriplion

of work:- Improvernent and Resurfacing of road Austinabad junT:mu b Mariyamna |

Cuantity | Unit || Hate Amaount

of grade VG - 10, including heating the bitumen, spraying th
fbitumen with mechanically operated spray unit fitted an. bitum
boiler, cleaning nnd preparing the existing road surfaée as pe
specifications

fa} | On bltuminous surfice @ 050 Kgl gqm 11}9-91 !]l} S0

1 the
of 22

o |
-

12 |25 cm thick bltumastic sheet with hot bitumen of Approed

quality using stone chippings (60% 125 mm pominal'size ang
A0%% 10 mm nominal size) @ .65 cum per 100 sgm and Rivel
Sand at |63 cum per 100 sqm of road surfsce and with bitumen
il 36 kgleum of stone chippings and @ 128 kp'cum, of sand’
pver @ lack coal with het stradght run bitumen Inn]u.d]ni'
‘consolidation with road roller of 8 to 10 toone ete. complete)
rllli=|lu||r|g atkding of 10% Shredded plastic By the 1oml weight of
(biiomen and finally deduciing 10% of total bitumen guantity
(teck coat 10 be paid sepamtely) ;

al 1-"|"|L1I paving ﬂf‘?@@?ﬁ'ﬂf_""{_}_m
3 |Providing and laying bituminous macadam using crushed ston

ngeregales of specified grading prémixed with |:u|lum|nu-1|j
hinder, transported 1o site by tippers, laid ever a previosly
prepared surface willh paver finisher equiped with. electronie
sensor o the required grade, level and alignment and molling whi:l
smooth  whesled,  vibretesy  and  tandesn  rollers as  pe
specifications 1o achieve the desived compaction and- density
leluding adding of 10% Shiedded plastic by the total welght of
bitinmen aosd finnlly deducting 10% of iotal bitumen quum"_:,-
complate as per specificotons and directions of Engineer-i ||1—

|{ lm.:Ee !

—ean = ST RIS, ]

t and- @ 50,10 100 mm i'-'mg: :umpuct:d thickness with bitumen of]
1

ation

grade VG-30 @ 3.50% (percentage by weight of toal :rnl:'tjl.i
prepared in Drum Type Hot Mix Plant of 40-50 TPH capacity.

4 Providing and opplying 2.5 mm thick rowd marking strips (retro-

eotive) of specified shade’ colour using hot thermoplastic
(material by fully’ semi sutomatic thermoplastic paint applicator
feachine fitled with profile shoe, glass beads dispenser, propane
itank heater and profile shoe heater, driven by experienced
[operatar o rond surface Incheding cost of materil, Inbour, T&P,
‘eleaning the rond surface of ali dirt, seals, all, grease and foreign
{mterial ete, mmp]uli"u per direction of Engineer-in-charge pd
iaccondance with applicable specifications.

1649600 | sqm ||| 41250 | 431960000

| 4600 | 965632.00

787.05=cum (9155.85 1 TI06111.74

= o A e 395,00 :lqm G165 261351.75
- S M s TP 4 e o [ Todal| [2762605.49
Add Conlingencies & 3% (Minimum 5 Lakhs) L] . 50000000
& e Sty i Total | | 13262695.49
| Eaj' ELi.' [3262655.0H)

T

r(Flg)

TN TR

! u.'

I@Pﬂcc APWD, Port Blair

Eupmmﬂ WLL

L]
PBOC, APWD Port In!:

9B

! LRupn:a One Crore Thirty Twoe thh Bixty Twu Thiousand Six Hundred nnd Hln:h' Five Only)
]

I

e

- Execufive Engineer{Plg)
FROCC, APWD, Port Blair
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FOLLUTION CONTROL COMMITTEE
DEFARTMENT OF SCIENCE AND TECHMOLOGY
Crolly Gunj, Park Blair Ph No, 230370

Dated 2207.2015

The sember Secretary

Central Pollution Control Board

Ministry of Eavironment. Foresis & Climate Change, Gol
Parivesh Bhawan, CBD Cum-0lfice- Complex

East Arjun Nagar, Shahdara

Delhi- | 10032

-

Subject: Annuel Repont on Plastie Waste Management for the vesr 201819 a3 per Plastic

Waste Management Rulss, 2006 regd

As per the provisions contained therein “the Plastic Wasne Management Rules, 2016

regarding the submissith of Annual Report on the implementaiion Rules. kindly find enclosed

Anneal Regort far the year 201819 in thi prescribed formats of Andaman and Nicabar

[slands for informatian and necessary action,

Emei

-

Yours FaithFully.

As mbave

T AR
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Name of the | Eathmated | Mo, of regmiensd [HFETS M, uf Ehizals ol | Pt o — Explic | Donibsalthe | N, il | Mamber of
SPCB/PCC | Plastic Mansifaenaing or Reeyclng Unregisberanl platic | W <y e g it ibcting i whalutiu | Minicipul
Wime {inchuding milti s, asuibiurzg! Ch fosail Ll Labelang o | Privin | St Lewel g nil | Autlioricy
gareraimin comiposinble] wibis, (laile 9] poryiting s, Qi | Lllesiam, | usged ol oy bugd gl Andwiaary Ll war sranii
Tons Par esibentrmliusapgo | Suguitii Plasiee LVaety | (Bubed) vy | |ELA) Uuily Lk Pumich
At el wrind] i, iz [Hpecily thie | bogs | ubsis with s | =n e | ueder
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= ey y = ™ ANMNEXURE-A |
SUMMARY OF THE MECHANISMS PUT IN PLACE FOR PLASTIC WASTE I
MAMAGEMENT BY PORT BLAIR MUNICIPAL COUNCIL
S.HD. Pariculars T Detalls 1
e instplation of Water T order o reduce e ioad-of PET holies wails ganesaied icm
ATM - packapged drinking wale:, PEKC s inivaled fa satup 16 Waler ATIAS
i & gropad cfy in which GF Waler ATM has atrgady hesn nslanrd,
| wnargas for resl of 15 Walas ATMs confract awarded (o finn afier
bideing Mrabgh Gald Paal

2 Revarse  werding | fm order jo-fave an prane pre-pIrEEIing Le crushing or shrecdg
mazhina il @long with afhar alraclive faaiuras in @ form of Revarse vending

miagehvag, SEME hes ranuasted Ligns Chib af For Siai lo salup al Bt

| Blak, hased pn IR alptcoe e, PRME Wil procurd and ngtad wiliin

2 publc pigcas

S [ Teanaponaiion . of e fingaman & Micobar Adumnisiraion “Tas als0 mioduced e |
wasis threnusgh Gawl | achanis filgd mwmmmﬂm |

wagnely under W@Mﬂwﬂ

schiema vide Noltcation No.: 109, dafed 35,06 2078, which encourags ihe

Weal wasly dearrs o ansport the wasle T

1 [ Bubwdy for wasie | fhe mdusines Gepanment of A&N miisiralion s A% RACOUTAGIG ||
management i salup eco-friancly aglabiishinadis i oder fo reduce fha ipae of |
LA by | wasle 1
Eneliusirias dapl =

e T TRiiowed 10~ usq | POMG has dfowed k3 Tondara T ain 5f compostAtIE bags pureha el i
parratsiabie plashc | Mrmough castifiedd manufaciirars! ashars o8 gusiabio on GPCEY

g wabisite 85 pa Rule #(h) of Plasie Waxsle panagemend Rulgs, 2116

and @3 amended 2018, And pres3 relaaga I5 alsn pubtished i priil &

sigclrarms madia for uifgnmaian ol all Smeam & gangral pubic ¥ird.

tiar ol CPCE Norice widn No.: B-1701 [HTHAM (ComphERTT, dilet;

| o7012018. i

& [ TBan on plasec cary o praine and sarovn Mo quanty of ariorimen) and o prevedl,”

hage ! ronfrol and abofe ihe gavigament poliufion by pIASIC carry hags, the
I A £ Nisphar Adnivisdration hal iinpasad complele ban om.d5e.
iy L ~ | speage dmipom. manafacline, Iransnaration, distibilion or safE g |
== - disgasal af plastic cany bags impapeclive af Ihickaass, $ze, color and
F aplped in the Unign Fifany of Ancdaman & Nigobar [sands widls
noffgalion Mo, 102 cated 07 08 2010 which ig Desg poinpligd wills [ha
sama,

T [8an on use of | [ yesr 2013, —Thn Thana of Word Environmant Day (9. R T
piastic and nan- Bigglie Pollition” PEMG has imtiated o ban 84 piastic camy bangs &
wownn tloth bags nan-woven clolh bags from 3t Juns, 2018 and decianad coipiael,

fhan on plaslip camy begs & pon-woven clalh b@ge im presente of
Hp'hie Murisier of E&T, MuEFECL, Enrth Scrances, G, e e LI
i = - Gevamor and olfier Sr Officiats af AN Aflminisiradion wih e
| g i iivoivamani of 3 siake hoiders and associations and same has Jeen
_ "__' x - '_. ! ™ II\.—

T ST —_ E- R % |
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nnlited Hia peneral public and of cpncam fhrowglh peind & elaciion Jo
shRdia foe information & Campfiance,

FEME has mrade 8 wigilance gruad wide U5 order N, J6, doietd
35, 01,2019, (A cale mose ihan 0kIograms pf pisgiic & non-woUEn
cany Aags seiied and gguivalanl fing has bean impasad,

Segregalion — cum
Enfleciion Cantres
eslablished

Tatal 02 dry ragouice CANIES warg doveicped and are in aparalion,
which sepragaied oy aase 0% - prE-processed  for BAWE
[Fanapoaliod (o aansdand far reoychng by line auihorises conirazlon,

Highl cabeciion
ihrough 00 vehicles

T view 1o cofecl N8 wasis af ing pisce of amganation, PEMC hds
dadicatad 01 emhices for segregaled colachion from Barz. Hole
Rastaurants, Grans & Grocers Shop, efc. during mighl hDIE every day,

Dray enllechian

e ie0 wasla It segragated i (e sactions of al Samta
lnspacior's sfes dnd are he g iranaporad io Dny REsources canirms
during day Hima.

Caollection  Canlres

aj  senllary  BTE
afepe im gl wards

Wasls
aultarized

colacinrs

F—ﬂ%__lﬁ-ﬂu—- R 1
PEMC has aufhonied wnorpaniead wass roleciors’ dealers. iy

W The POMC E Saniivy inspeciors 3iled have bean dergnaled 48
\ corilperon comiras, i wivish any indiiduals can gapast el wasia f.o

fszukg am Maniily cad provisionaly aubject f final verficafion 3y te
Pafice Depatmanl, They wit be stowad cofecl g a¥ lype of woEe
af iha daar gl of housamatd & sey sxlatlisrineals amd alsg freat) Lid
| Eremis, WL

ze of PET Dollies
as hanging gQarsen
in schopl, codege B

L parks s

DANAE 15 maopuragaa fa ra-uifies e washa oinsiic PET Does s

lharging garden, Lhader winch [ne G, v, Sec, Sohogl, Garachamanly.
| mag heeer gaiwcl e amd will (e fdg 0f senpod studenls have aeveio
hanging garden oy uging-PET plastic, Alse hanging PET baras g
haing Bald by FBME # the Flea Warkel 2 Gandhi Park composi ¥a
soproemplely, S00Nas. af BET holifles used 85 hanging GACEIEIRE N1
O gracharama School, 31l apprarimalaly 1350Was. of PET paltle e
has bomn sokd to various peganitaiion & ganeral publs, cupy 3 |
phoipgraph anciosed a3 Apnpeue G,

Lo

Piaslic soad

SERIE 783 ConuCied @ med usnyg shreaded plasilc wasia wina paar |
201 F sovaring an gred of 821.00 sq.mix g used 0 pearcoat iy Using
8. 1% however planning lo sxpand if i ofhar upcpming mad works,
PaMC, afier notificalion of enfianced ralws of plastic in the print &
plachrnic madia, reasied A0 waEle ceaiers’ AdRE gind showad lhelr
| intavuat I suppiy o wasia plasiics a5 par iha revised rales and OF fim
| marmaiy sy O Vir S ConsilTancy, iinsiadad a shradding machina al
_Gaficul st aver A shgwing [iair sfares! fo S8l Ihe sEova i
i uncemiig days. A5 par e dalaty racehed Jram ina fem thal, APWD

has meaany procrned | D00RGS {1 Tl of plirmddn procasesd Jasht
o uiltice Mt 1 2Km mad sinelch in Por Blak.

Baling i
fran&pariaton

BEiAC has seiun G2 bavng urls of s Dry REsourte Canire, the bald |

prasiic an paing Irenspodiad 1o Figinang for pnward QIDCassmng.

[ Bimdegradabie bags

BB e imroducnd bodegradails bags made up of sohibia slanh
& ofhar orgonic matarals, wiiich sre easiy soluie i walsf under
grrfale emparalprn warg iAlrnckicad in prarkel by ik invoivenment of
shophaspars and whoid salers.
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17| | Fegksierad BEME has avad coniract {0 T Breits narmaly s Saneia Enlepriss 3,
coniractor Ior wasin | ks Progquin Marne Sanvices and Avs T Kaniammal Traders

. | | rcwcing unks *ﬁ%ﬂﬁﬁﬁﬁfﬁ"ﬁ%

—_

Brppidnem Crpsppa paner weilri Ahwe & | 1404 F00F B PR
N i gty wigian A BMMT WEETS
ey bagal
Ay e sante o gradead wdh Baenl W04 PR

AP pod o eeiin, feenl & jor OF pasr [ ren D
oz

agi [EaEwduil
e — T [T e T | e W ITE

Fradis'h [ L R E gl
gitprilalls ol fattee
I 01 psar ¥
I8 | Spod fna Dugar tha provisan of PEMC . Sofid Wasle [Handimg & Menagrinaiei]

- Bra-Laws. 2007 Fraquenily pEnalizes valalors around 8224 spol (nas
wera made snd B 24 45 20300 i3 recoversd.

184

’ |

racking of wasle BEMC has deveiopad a angie enlry & exi poinl rrm:hhu'-mm:mun'.:m
ghraugh chesk post. [ i wiich af washa carrying vehicled ware lracked Hrrpugh Mk

| Theedaing | PEMG s Heniiod OF wasie who have nstaved Fhrpoging unils fon
[ maching by piuate | supaiwing procassac pastic wasla 2 ponsirucion agascies wilhor 20T

{Check posi) 8l Braakshated, s will nelg in quantifying the fcmi g
wasis a5 wall 23 fo manifar T e

]

1 Blak iy,

B L T

e e W iy
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Upcoming project
PEMC it |n'a process lo setting up of Waste to Enargy plant in Port Blair,

taie care of municipal solld wasie. hin madical waste, ate_ in whicn he plast
Wil @isn DR coneUman (o produce Bnergy ]
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— H, 202, U2 WY, F9A, 2 T, 2010
Mo. 202, Porl Blalr, Monday, August 2, 2040

ANDAMAN AND NICOBAR ADMINISTRATION
v F1 il

==y —

Pon Slakr, dated tha 2™ August, 2010

Mo, 18T20100F . Mo. 2. UPCC/Plastics2004,— WHEREAS, it has bean nolsed thal asiznsive
i oxd 18 being mada of plaglic camy bags, which by reason of their chemical or physico-chamical
propanias, ank liable o cause hamm ko human balgs, ather Fving crasturas, plants, micro-0rg anisms
end fhe anvironment ol Andaman and Nicober slands, The negalive environmenial impacts & re mars
visitka at iouriat spals, beaches, mads, drains and sewsars, markels, pors! harbours, part of ressrved
loradts, national parks both marine and merasidal, wiidiifa sancruadas, biclogical parks, aardans gnd
walar sasamoirs in the Andaman and Micooar Islands fraquanted by the lourisis and othars,

Wherssas, wilh 1ha view to protect and improwa (he guality of savitenment and b prevant,
. canirmi and poein eavifanmanial podivion in the Linkoea Turltl.r_Jr!If of Andaman gnd Mizobar |#_|EI'H:|5 and
- in—sritise of the powers conferrad ynder Section 3 of tha Emvimament (Prosection) Act, 1888
(23 of 1383], read with Molifioation Mo, 5.0 867(E) dated 10" Sastember, 1992 and in SUpErS s sion
al Andaman Micobar Gazelle Molificallon Ho. 140 dated D5-10-2003 the Admisdstralor [Lisusenant
Covarnor), Andaman and Mzobar 1slands issued npolification published in the Sazele vida Na, 38
datad 30-04-2010 Inviting suggostions and aiaclions far knposing complala Ban on use, storaga,
impon, manufacice, ifanspeitation, disiibulion or sale and disposad of plasiie carmy bags ires pedlive
of lhickness. slze, eolor and natune In the Unicn Tamflary of Andaman g Micobar |slands.

Whareas. 2l pbjeclionsisupgestions racahed in r:p.;umﬂ o the deaft motficalion dalad
S S JI:I—E-I-EI:HEI have bean duly consigarag,

riavw, thermlooa, with ha view io protect and Improva e quality of emdrenmen and 10 present,
cortirol and abata environmantal pollution in B Union Temitony of Andaman and Micabar lslends, he
Adminigirator (Lisstenan] Gowvernorl, Andaman and Micobar lglands In sxercise of lhe pewers
confemad under Section 5 ol the Endronmenl (ProlecBan) Acl, 1988 (29 of 1988, read with
Motfication Mo. 5.0, 867[E] dalad 1% Saplambar, 1992 and In supersession of Motification Mo,
140 deted 0S-10-2008, heraby imposes compiete ban on use, siorage, import, mamufacture,
iranspariailon, disldbullon or saie and disposai of plasiic cary bags krespectiva of lnl-ntnﬂaa glre,
= aohen and n-nmr:-—h Tha Linien Terrtory of Andaman and Micobar lsiards,

The Adminlstrator, Unlan Tamiory of Ancaman srd Micobar Islands further diresta thal the
following COfficers shal implement ihese ordess relatsd 1o use, slocage, impor, manofacturs,
" fransporation, disirbulion or ssls ard dispessl of plastis enmy bage irmaspaciive of thelr thickness,
size, color and nature amd awhorizes (hem b Ale complaints under Seclion 19 of tha Emvirormeant

(Frodactian} At 1888, narrdy.

g i oy ¢1.¢:-1 -



77 THE ANDAMAN AND NICOBAR EXTRAORDINARY GAZETTE, AUGUST 2. 2016,

1. Tha Districl Maglstrates/dssislant Commissioners! Tehsildars of all Distécts.
2, The Secratary, Pan Blair Murizipal Sogncl
1 The Chial Exacutha Oficar of all (he Zilla Parsnads, Exacullva Officers of Penchaval Zamifis,
] Secralangs of Gram Panchayals.
4. The Divisional Fores! Officers/Dapuly Conservater of Forests/ Ranga Oficars in Resserved
Forests’ Protected Areas.

5. the Station House Oficers of alf Folics Stations.

- =

The Dapurty Commissionars of af the gistizls of UT, of Andaman and Micobar Islan s shall
implemant tha above ordars related lo prohibition on use, siorage, impoft, menuFacturs,
transponation, disinbution or sale and disposal of plastic camy bags in halr respactiva jurisdiztfans,

The Adminlatralor, Uinipn Terrlony of Andaman ard Mcobar Islands horaby, ferhar diracts ihal

the Mamber Secretery. Andaman Hicobar Agminisiation Polluion Contl Commifiem  shall

S i ¥ so-ordinate pad. moniae {he enfarcament of tha shovs erdars and also auhodzes him @ fls
compiaints onder Sactisn 13 of Ihe Ervironment [Profacion) Act, 1883

Ay violgtion af these direstions shall antal punishmant wader tha Environment {Protaciion)
Ach, 1985

it Is furthar ordared had the abova dirsctions shall come into force an gxpiry of 33 days from tha
date of publization in ha Gazetle and shall ba applicadls in tha andlrs Union Tamilory of Ancaman
ard Mignbar islands,

= - By order of the Lisutanan] Covamor (Adméntstratoe)

b E—— .

Sdi-
{08 HEGIL
—— Princlpal Sacrelary (Science & Technology)
& Chalrman, Poliution Control Commities

_- "'-r' - _'_- -,
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Minutes of the frst meeting of State Level Advisnry Cammitlee, far UT af A n daman, o
-~ Niegbar Islands h.u,-ljrj under; the Chairmanship of Sho Chétan B S:nghl ‘Chief SEI.'FE[#F}'_
Tl .ﬁ. & MAdwdnistration pa | B=02-2019 st 430 P00 ;

The fol'owies Lfizues attended the mesting!

|, Shri Vikram Dev Duit, Principal Secratary{Finance/Ravanue)
1. M. Witikea Pawar, Secostary{Science and Technalogy)

3. Ms. Kriti Garg Seceetary{ Health)
4. Shri; Knshra Kumae, Secretacy (Rural Devalopment)
3. Bhci. H.M Lingaraju, SE(PEMC)
6. Snri. Avinash Kumar Singh, EE(SW), PBMC
=2 1. 3hel. Rishikesh, Seniar Sciantific Officer, DET. :

- sl

The mesting wes chaired by the Chief Secretary, Chairman 3mce Level Advisory

Committes (5 LACE

The Chairman walenmed the Members and othar paricipants. Thersafter the Secretary
{5e. & Tachl spprized the Chaisman, SLAC on the formation of the committee in cocmupliance of
the order of the Hon"ola NOT datsd 1013019 paszed in the marar of O.A No.606 o £ 2013.

F——n - ™ A
& ";Iru:.mal §scratary [FinancaMevanue| sxplained the purpose of SLAL !'nr regulatory

compliznze of Solid Wasts Managamen Bula, M6, Bin- Madical Wastz Managermient Wass
Rile, 016 and Plastic Wasts Management Rule, 1016,

The Seccstiry (56 & Tech| gave power point prelemiation on the  sutus of
impiemantation on tha Salid Waste mfanagement Rule, 2016, Bio tvledicnl Waste Mansgement
Waste Rula- 1016, Plastis Waste Managament Rulz, 101§ and Construction snd Demolition
wu[:ﬁ:twggmgm Rulz, 2004 by the sabkahnlder I;l.-lp-'l.ﬂl‘l-'lﬂnl;l i6 A g M Ishanda.

Alier detailed ¢ 1 harmtion, tha tallowing decisions were mken:

I view of ratz nodesation for purchase of “Iunpmr.:m:i plaziie” af ReBrug by apwi,
FEML should leok into upward tevigion of ils present rate of Re kg to fucther incentivizs
general public as well 83 rag pickars 1o collact and sall piastic at designated centres.

The PBME should anhanse the eollection capacily for waste plastic from tha soure of s

geacratian on day 1o day collection to reduce the plastic fontprin in the city as wall &3 inf

e

-
I
|

|

|
-

the dump Hll;

The departmeat of Raml Developrent & Panchayal shall chalk out timeliness for early

installntion of water ATMs in the rutal areas with high fofell, especially Swacaj dwesp

and Shaheed dweep and convey the dmelines o Seerctary {Sel. & Tech, |} within o wesk
Becsetary (RD & P) informed that In!_l.llll.li[r[} will begin within 20 days.

fad
a
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% It was dacided that the PRMC shall purchase § 50 (D reverse vending mas buine it
b _E‘rE‘;-l{,a:.'rd nlsp.da:-?t-u-p . Standacd Operuting Procedure EHPE.!H‘?EEW e e il e fi_"‘-a
'ru.g.l-.pl[.:kcil's th earcarage them to callest e waste plastic nad dispase tuveigh '-rﬂtu:-iing ":'.;-

gt S

machine, _
f. The RD & P should lzp eaplere 3 siinilar mechonism fre |nstallation pnd ) pérution af
rewerss veading machiog in the rural aeees
R wn{dq:r.-inlad the! 3zorsttry (Se. & Tech) shall ks feedback from sl nmir.:_:cu oo e
TV —iTT pIOETERS nfbﬁ?ﬁck sthamz of Wik Pouch and Sulk aupple of milk in 2 cans ta the buyiy
E-nﬂi:l.umn.
¢ Secestary [Health) shall idsatify hgh fooclall PHOACHD snd work wwardi  oracuring
State-aliche st Inclaziston 1 thegs asslth canirsr Funier, the agisting d220 Bourlal gies,
nould b wdequacsly utiliced i sccomames with the B wasis inanagement Rualss, 1015
Seveetnry {Health) informed thar the dapadtmeant i phoning o Wd0uL: AutOralave; &
.- Sheeddees & augment existing Bio mevical wisls disposnl infrastrucirs. The Chizt
= i Steremey wviied g hess squipmente chall he viahis eption for low tooail! s flung
hzalth cenirsa
d, [t wag dzzided chat the ANPOC shall submir EpRM on Hack smiddion of BMW ircinsrary
insialled ot GB Paar Hoapirel 1o |peaLes the comemines regurding composition o¢ §a423
rel=azed from the einammior,
B lewns declded that the dapetmant of Seicace and Tishnology will il up the mntrsr with
e —WIDT e stedy of uitable dubmerged land which gan he reclajmed wiili zuvg tha
construstien vnd Jamolition wais
(0. v was decided thus 1 meeial bk s suiiprising of membei fum PRMC, Rzvinue,
Health, fiiral D‘n‘in.:l-\.'ll.'ll.l:m & Punchayar, Eavicairnant & F-m:.u shnll b soastilu b ol apder
the Chaimuansbip af Secretary (3o & Teeh.} for mwniloring cegulbateey compliaipes ag
mizEatad by 3LA0
1L, The mi:r_uiiv; Semvethnied of member r.t:p-u}:memi'ri:mui-r Urban Dievelopnsear, -Hr_ulm,
PAMC, Rural Developrnent &Punchayat, (udusiries, Envimamsnt & Farssi ind Blevenue
shall be nodal officar for imptumenmiJn‘uE’Sa-lid Wastz Management Rules, 2018, Big -
wledical Wasts Managzmant Rules, 2006 and Plastic Waate Management Kules 20 | § and

for tiemely reparting o SLAC
Meeting eaded with voie of thanksto the member,

- ¥ iy o
P s 1 Lk -
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ANDAMAN & NICOBAR ADMINISTRATION
REsw Paggw giafy
FOLLUTION CONTROL CONMMITTEE
Pegia g gfaf Myl Favoioe
w—l ] O
- DEPARTMENT QFSCIENCE AND TECHNOLOGY

FhbkbkEia

‘. aa
o, 1 LWPCCAWNM0 L6 I0LE a5 -~ Port Blair, dllld.‘_?.'..ptb:uuy, iy

Ta

L The Principal Secesrapye (LD, A& N Admini itoation
z Tz Pocicipal SecestarylEnvirsnment and Envirorunsm], A & N sdimiiniz feation
i Fhs Officer on Spzaind DatelE & F), A & N sdmbnistoation

i The Secretary( Ravenue), s & N Administrazion

o The Secestaryf Health), & & ¥ Administration

3 The Seceztacy (RO} A & N Adminkstation

! The Zecrstacr{PBMC), & & N Adminatration

i The Secestaryl Indusivizs), A & N Administration

it Uha Oigectar, CPCR, Eonal Offies Knlk‘.u_u.

l:'up:r- b

The SeP3 to Chisl Secretary, A& N Admunidtrstion for information of the Chisi

Sacratary,
2. The P35 io Secretary(Sel. & Tech. ) foc snformation of the Etl:[:il!}'[_':ﬂi_,{g_ ezl

{ . l_,,,;l._."': .
Seoretm {H-I:.E.“E:l.:lll

- 1632



-, inutes of the second meeting of State Level Advisory Committee for UL of Ands erann sud

" Micobar Elands eld woder the Cheicmanship of Chief Seorctury, & & N Administmtion on
L= 3-20 L% ut 4.00 PV

v The following offieers atended the meeting:

= il e
I, Shei Tarun Coomor, PCCFPr, Seeretary (En, & Foeest)
2. Shei, Sudhir Makafan, Secretary[3hipping)
1. Shei, LS Mives, Secrstary (indusrizsMevenue)
d.  ivls. Mitika Prwar, Secremry (3cience and Technology)
§.  Shri Sunil Anchipaki, Seorsary. PEMC
&, 5hei Krishon Xurmar, 3scceary (Rural Development)
7. Dt 5P Burma, Dirzcrys Healih)
I p—— . _ &kl UK 3ingh, 3.E[PRI) E > =
8, 3heiAvinash Kumar Singh, EE(SWal), PEMC
[e, Shei V. P Tiwad, aniacy Officer, PBMC
LL, 3hsi Rishikesh, Senior Scizntibie Oificer, DET,
Tha mzeting was chasd by the Chigt Saucemacy. Chuivoun oF e Smre Laval Aclwizocy
Commiies (SLACI
e _The Secrempy (6. & Tech.) welcomed the Chalrman, Members and ather pactic i panis.
The Secestary [Se. & Tach.) presented the atatus of action tken on the minutes of the frs
meeting oFf SLAC hzld on [4-02-1019.
1. Secretarv, PBNC iaformed thas the PEMC has revised the rmies for purchase of
waste plastics froon Ra 3 Kg o Rs Wg and Bs 13754 for unyroeesssd and
procsssed plustic waas respsclively wide notification dated 03,05 2019,

T — 4-+ Tha Chalrman desired that the vetification should be widely publicizsd mrmong
general public as well us last mils mg ﬁlci.m ki a foom of ercourageinesnt o taks up
plastic ugmganun. The Chairman fucther dicected the PBMC to undastuke & study on
the impact of this upu-mrd revizion on the vverall collsstupn of segregarsd plastic
waste and place the rzport before the conumities dusing the next meeting.

Theceafer, Secrstury PEMC inforned the commites thae PEMC has obtnined mie
s an mmm veading machias fom Lhe ppen |1|.u-’t.u[ vendors o ihe wmme i3 pel
= oy ool :
1-m|.Hg oa Gedd porial, | maverse venidlng machines will be parchased and installad
a3 per plan detuiled ar Anpexce L
Secretary PEMC appraiszd the commiftet thut PBMT hos |||.Lu1-n-.1:l the process for
purchase anel insallation of 16 Waler ATwe o be Lnsmlled ar different identibed
s T B -- = —aF 1
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sitas. The cemils of 2ach location snd timeling for insalletion of Water ATATs are
given gt Annexues.L

L. The Chairman dirccied Secestary, RD&EF 1o submit o detmiled plan oa the nu cnber,

locations and Insmllaton timelines [n respect of Water ATMs to be installed irc high

=1 = faotfall locations, The saoms has beza reeived ]'r-um the depariment and snclos e=d a3

Apnesura-lL

40 Beccstacy, 3ciznes & Techoology wpraised the Chaloman tiat theee 15 a0 urgsnr  oized

—_—

—_="

3. For tmplementation of Plestie Wuste Management Rules, 2016 b lener and spich,

o rake inunediate #sps 02 Lmproves the coodined of dump veeds ab Beookabobemd ag
vall a3 as in naral areas. sspecially Swarmy Dwesp, Shoheed Dwedp and Bamboc flar,
iaﬂ_anr: S&T Ferther informed thar the standard guidelines for disposal of s gacy

“weiitz have bzan iamed by CPCB and thz mimes have been circulated to the conesrmed
deparments for sarly necassary action,

The Chaimnan directed thas PBME 2nd Depunvent of RDEP ihould toks
immediate stepr for improvemeant of condition of dump yerds. He further dirmeped
Fecratary, LD & P 1o work mwards s:ning up Vernicompos units, glass srashing
urtit-Bailipg urits in qual arsas for effeotive disnoal of segregmiad glnss, plastic and

_.mu:iif windse 53 1b being don in Dow-redoumse p--ﬂ'_. Brookshabad and appounie Q-L a0
on e progress in neat SLAC meeiing

Thie Seceatary, PRMC gppeaived the committes on tha plan of PRMWC for cotlection ol
rhargea from bule waste genersiors and (4 utifization. The Chaimien desived that the
details of rovanue 10 generatzd be placed befose SLAC in next meeting.

Chairminn dirscled Seceetary BEO&F v engage suilable operwios for waste plasic
processing unit 10 be set up in Swarsj Dweep and Shabeed Dweeg. The deparimens
imay otherwise look to engaze any existing veador who has alroady set ug simalnr wnit
in azsceigtion with PEMC,

—*“§. The Chairman directed Depanment of Healthi Sctvises to ke immadists steps for

el

ingtallation of Bio medies Inzinsrtors at High foot fall FHCs. The dopartment has
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Meeting ended with vote of thanks 1o the Metsbess,

propased to sel up 6 Autoclaves, 7 Biowedical Shredders nod 5 Biniedicy|

incinzrators a2 per the lmelines enclosed ot Aseaure LI,

It was desided in the meeting that ANPCC should 1ake imunesliate steps forcon e of
nousz pollution in Poct Blair in aczurdanze with the decibel levels aotified by € pop
s per the directions of Hou'ble Suprams Court The Depactment of Science ynd
Tichoology {DST) should el move the propasul for ronation of the cicy ip
accordance with the Notss Pollution (Reguladon and Conteol) Rules, 2000,

The Chaleman directed that the DST should see ons Continuous Ambien ¢ Adr
Quuﬁt'af vimiinong Sotion o Fol Blaie 3sccemry, S&T infonned dup the
Bepartmiznt Li in the process of p-mi:u:i-ng o unll with fonancdal and 12ehnical Uppon
ot CPCB. The Chaioman wisursd full francial suppot fam udministrution in sese the
s Aot grantedys materialized by CPCB for any reasans..

The Chaiemun dirseted ANPCC for randocy inspection of the industrizs to verify the
functioning of STPs nd ETPs insalled by theae units, i any.

. The Chmirman dirsctzd Qespuctment of Scisnce and Teehnology o uncdemaks he
monitorag of seck of the Bio-Medical incinerator inialied a1 OB Pam Hospiel agd
iusbmil the repart within |5 days.

The neat meeting will be convaned on 24.04.2009 &t 100 pm,

@»ﬁ%ﬁ"ﬂ

Secretary {Si:. £ T=¢’if;i

W= & o T
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' sEun v Pretey wmm
ARDAMAN & MIDOBAR ADMIMSTRATION
L e L EL T
POLLUTION CONTROL COMMITTEE
DERARTREENT OF SCIEMCE AND TECHMOLDGY

M, Ir|JWﬂ3WM{Iﬂlﬁﬂﬂlﬂji o 0 8 Dueed Js-03-2019
To:

I. Ths Prineipal Secrstary (U0, A & 0 Adeninigration,

1, The Priecipal Seeretaryl Eavicowment asd Enviconment], l':- fe o4 Adloninlstranian
" Tha Office on Specinl Dun(E & Fi A & o Adiministeation

4. Tha JearararyRavanuel, A & N Admisigbaai

b, The SecraterylHeslthy, & &N Adminidration

. The Secraary (KD Ad § Adminiiirenon

1. Tha SserstarylPRNIT), A & & Adminiarstion

8. The 3soratiryllndumrizgl, A & N Admini goson

9. Tha Dirsceae, CPCE, Fonal Offes Lalsais,

Copyac -

—

[ The 3t7% m Chief Secretary, A& N Administation for infoanation of the Chisf

Segratary,
1. The PS o Sserstary (Sei. & Teeh ) foe informarion of the Secreary (Sci. d& Teoh)
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" tlinaies of Ghe dlird ineefing af Siaie Lovel .ﬂ:l]'.l'ill;lr'r Committee fae UT of Amuctuinas nnd
e e Nieobur [ilsnds vefd ander the Chaicmaaihip of Skel Chetun B Sanghi , Chisf S acrctary, A
= : : 7 &N Administration on 14-04-201% ar B30 B, L '

i

The foilowing alficery actended the mealing:

Sni, Taeun Coonuer, PFCCEIPe) Seceplnry{En. & Foaest)

Sk Wikrem Dhew Dt Pringipol Seceemi vl Flnince’ Revenus],

s, Ieladboa B, Oarg, 050 [Environmens & Posest)

iin, Witika Fawar, Secreiany{3ciznes sivl Techooloyy)

bls Kot Garg Fecrdtacy] Health)

Shei. Sanil Anchipekn, Jsrmiary, POSIC, - >
Shri. Krishun Bumer, Szcrmary (Burn I:H:uh;;-mmn_‘l

et 12 Mugen, Beceomry[loduitnes e venue)

ki, UK Singh, 3.EPRL

| =

BN o e e
L i

e il T . -

e

The muetinyg was chaired by the Chind Searsiars. Chalime of the Smss Lave| Advisary
Commiteza (RLAL],

B . ) — 3dereiacy (B2, & Tech welvomed the Chairman, Memben aud other panicipancs
TR PRl T Guerstary (36, & Tach) presentzd the @ubas af nalkon ke o the inloutes of the so0.0d mesing
hisld an §4-03-10 1%

I. Feeeemiy, PRXC mfonoed tha g2 PBLIC Rag ragisterad 5l owais dsalzes ansl chey have
besn mpglgned 1 responmbilicy for collection of Egrdgared Ory seusle |rl£|'.-ld-ir|.! plaities
whizh haws begn dirisd Cramy §71-04- 20 19 in di( P eunt municipal wands.

The Chaimman dicectéd tha PERIE o undaiake o iudy on the impﬂ'. of tha P REm
_ = lcroduesed by PBSIE S plastic wans mileeian siier upward revidion of the aies e
TERETENT e, puechasz of wasle plustis and umﬁnh-knrﬁn.iﬂ 1i:u- fdan BLAC smedliig, )

!, Secretary. PO infomned the samimilies el ong riviod vindiag mushing il by nads
opersional by 05-08-2019 {n cellabormtion b Lien's Cleb under C38, The Chaimmaa
direcial e anee this Baverss Vending &lachine i instailed and I It gz poiibvi
saipusie, AN DCO oo should 13k up the insaliaten alens fuch maching

-l —a « b, Secretary. PEMC Enformed that L3 Hos-of waner ATME will be insalled - and made
operatinal in different high footfall kraas by 15 ung, 1910,

i, Seeremry, A& P ntormed (il G wiier & T o Radhanagar beach i Swam) Dwesp bug
been mads eperational xnd 190 water ATRLS wall be umsalled by J1-00-T01% an diffeqent

fuiril loexiions.

= - = §, Becrcinry, RD&P informed Lhisl ihe wark of segeegaion of wasie, plastic and glass batl
sl K TR YT il commence by 15-03-2019 and comoansing wiits and shoedding units will be mads

= i
L] | iy R P gy

L iy L T
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~ Minutes of the thind meeting of Siate Lovel .H.lhrhmjl- Coomittee for U1 of Awed
Nicebar Irlsndy held woder the Chaicmanship of Skei Cletos B Sap L
& N Adminigtration pn Id-04-20 1% 50 03,30 Bl

ghi, Chiel 5 =eretary, 4

The following officers sieaded the ineeling:

Shri Taren Coomer, BOCFPr. Secretary{ e & Fomea )

Shri. Vikewm Dev Chat, Ptf-ﬁpil El:rthl.rf'{l-_mmwﬂ:u;m:_
heli. Sladhu X Garg, 05D (Bunvironment & Fopeil],

Wiz, Mhalk Prwer, Seererny]Seioace and Techrology)

Wl Krilv Carg Secraiange] Haaleh )

Shiri, Sunif Apsbdpaka, Secretury, PANC

Shel, ¥rizhan Kumar, Seerziary (Rursl Dewsiapmcut)

Zhri. L8 dMicra, SecrstaryiisduzimnispKevenus b

Shei. UK Sliegh, 3_E{PHL)

Thz meaiiag wes chairzd oy the Chisl Secrenacy, Chsioman of the St Leval advipes

. Commiitas [SLACK e

Secreragy (Bz. & Teohop waleomed. the Cheiman, dembers and otber praveticipasiy

Sacretiry {Be. & Tieb) pecieniad he siatus of sesion {ulen oo the minstegaf the 1820 0 d mezting
=eld omy (4052009

i, Szeratary, PEMC infwoned that the PAMC hai reglitersd J1 wadde dealers and they hayd

bvan, uﬁ:pm!l the reiponalBiliy for collection of wegragated doy wmite indhud o plasics
_which have beeh sari=d from 1204-2009 in dif¥ersal muedcipal wards.

The Chalsmma direzizd th= FHNC o ua.:ll.:n.l!u 1 abedy oq the invpact m:'- the bystam

inreduzsd By PEMC Fae plume wuss solission aler upwned revinion of the rzi for

purehzi ol waste plestie snd dubau the tepor i the nzan ALALC mezimg,

. Bearswary, FEAT infostned the Sonuninee dal oz izweese vendlng nushloe il be nuces

oparational by 0305119 in collobormion with Liva'i Club under C5R. The Chairman
diresded tail dnge fhag Feverss ‘l-'lndi.n; Mlsching 3 inkiabled and 3f i REts posites
raiganse, ANIDCD o thould ke up the irsmlizion of one such mrchine.

. Becrctary, FUNC Wburoesd thai L3 Hes of watsr ATHE will be juawlled  snd s

oparsiional in differeni Righ Booifall weas by |5 hune, 1019

6, Secrciuey, RD&P ntormed that 0 waier AT & Radiwnagar beach in Swars] Dweep has

been made operstional and 14 wisr ATHEE will be nselled by 10092019 at ditern
" rural bacations. = =

5, Becrelacy, RO&P infonned chut de work of sogegativn of wusie, platie snd g lass Dok

will eremmsness kv 13052010 wnd comoortine unily wod shredding anits will Be made

109
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Secretary, PBMC wnformed thar an amouel of Rs, T6854 10,00 has been collecCed np s
fines a8 per the peovlsions mode ooder the FEMC Solid Wasie Mensgement, Bys-La |
M7

The Chaloman dirceted Seceetary (Health] to prepare o readmap om effective clispasal of
Bip-madical waite in all thees dimricts bn corsulmtion with conesmmed DOX. The sctien
play should include srucegy foe jzamless collession, tramsporation sod seienti Cle dispossl
of higmedizal waars {n scvosdance with the rubes By wrilizing exisling ekns caloredeap
burisl fasiiies, The sotion phis thoald be placed befors the SLAC during nest crLssting.

Secestury Se, & Teh informed she CPOB-W cebmsed 2 amuuant of &, Drve Crore 10
sétup eae Continiowg Ambis Air Chaallty wlenitoring Siation (CAAQME) o Fo Bl

Che Chalmsn dirseted Depanma of Soence s Techualosy 1w submil Fve propoal
befiats the icteening comisiked fo gbiwin MOC claamuncs for iniliating (> iichace af

CaAlnla

_ The Chairman dirsered Daparument of Jcienes and [zehoplogy ta organaes 1 exhibitions

4 splaying allemsiives o fnghd wi-pladize avadubls in the markzt wish the solt boention of
pranilastersa oo e ey :lu.l:imz-ltu monsh of klay 1045 and July BT W dprekd awarsosdd

invony public & bulisesses

|0, The Chairman, SLAC ditectal s conveae the mestngs of dilfersnt comnmbii=:s Coadtitutsd

T -

¢ the proislung of 3ol Bule, MG, PWhl Rule, 1018 10d

by tha Admiraltration uevde
of tue mesungs beloce e SLAC

Bl Wuled 2016 (N dnnsied] wd ploss e mimies
guring meal mesiing, Thiz Chilemwas akan diréoted that the muastings of varsmed commiticsi

thewld e seaven=d 31 (eguls inrsrwals 1w asvhas the doavus of implemesifition of deds
wulsi st ihsir bevel end proezedings b2 mpored @ SLAC froan times 1w chas

Tha nast maeting wili-be cafivanad cu 1905 1Y &1 LE0D fus

Mesting sndsd with wote of thmids o the Msmbara

Seerel c u-:h.j

L)
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Minutes of Hhe fourth mesting of Stat Level Advisary Committes for UT of Andam san aud
A Micobar [slands held under the Chuirmanship of -Shri Chetan B Sanghi , Chiel Secrecnry, A
&N Administeotion oo 03-06-2019 at { LM Al

The feliowing officess atiendad the mestng:

Bhri. Tarwn Coomer, PCCRMPe. Secrstary [En. & Forzsl)

s, pdadiy Dare, D50 {Envirgnment],

Smev. Uidit Prakagh, Depuey Cammsdsiones, South Andaisan

pela. Mirska Peverr, Sesterary (Science and Technology)

Mg Eoriti Garg Seerary (Health)

3hri. Sunsel Anchipaka, Secestary, PBNMC

Bhr. Decpak Virenani, Sscratary (Frmanss]

Shri. Mavlender Singh, Dirsctoc (R.D)

"I:I ;- Bhri .n.j't Apind, Dirsctor (Industnes) -
1@, Shri UK Singh, 3.E(PRL)

ﬂ'ﬁ —
i T N B o o R

The meeting wak chairsd by the Chisf Sacestary Chaitman of the State Lavel Adwv isory

Commitess {SLAC)

The Mamber 3scrstary (5c. & Toche) welcomed the Chalrman, memberd ind  oihar

paricipants. The zul.::mher Secratocy (Fa. & Tech.) muud e §ttus af Setven S3%s oo che
minutzs-of the third mezting held on 24-04-201%,

I. The Secratary, PEMCT informed thal the PEMC has laaued |0 eare w b1 wusle 0zalers for
effecnve collection of plastie wuste wad dts utilization in rosd conssrustion,
The Chairman dicectad the PEMT o fubmit a manthily e eport fhawing the diffsr&nce
in enlizetion and pucshase of plastie wasts aftar wpwand revigion af the rates end subitig the
pepoet in the next SLAC meeting,
L The Secramry, PEMC miormed the commimes that gae reverse wending machine i3
irvstabled 2t poring Pask bur e mochine 6l presanl 14 wickic indinléienss,
The Chairrnun ditectad that the revaese vending machine should be made functionsl by &
Taie 2015
3. The Secrewary, PAMC informed that | 3 Nos. of water AT will be installad in &ifferen
nigh footfall aress by Junz 2018
The Clainman dirscted w0 insall the water AThE af-juch locations which e casily
—sciessible by the public and waser s provided f chespee fates. He also irested to provide
- t.ﬁurldlr alterpetives like peper cups and trash cang dnstead of PET botiles af waner
ATz which are [requently visited by touris,

g e~
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& Ths Seerstary, RD&P informed that aae (01) water AT al Radimnagar beach in Swramj
Duwesp has been made operational and 14 water ATMa will be fnsallad by 30-07-20L0 5 at
differant rural laeations. The Chairman dirgeted the RDEP 1o eomplete the installatio o by

Jlss Faly 20L5,

vt THA Ghairman directed RD&EP o asbmit an action glan based on Rula 22 of the 5 VM

Rules of 2016 an the same day by 3.00 pum.

£ The Chairman dirsetad RD&P to select 3 willages in sach district to be dectared 83 modal
villages ng par paint #6{ii) of the Drder dated 06.032019 in O.A Mo, 506 af 2018,

3 The Chalrman dirested Secretary (Health), 1 disposs the Bio.medical wasts 83 pec (he
BMW rules, 2016 by the 3™ Junz 2018

8, Tha Sesretacy (Bei. & Tachl Infarmad rJur. CPCB has sanl technical #pe.ml"':uunnﬂ far

= Eatinuous Ambiznt Al Quality Manhsring Station (CAAQMS) and 3 tander bideling

documént, The Chaioman dirscted AMPCE 5 snd the tendsr hidding daswmsnt Lo the
finance departmant for further nazassary sction.

9 The Sscretary Sci, & Tech infarmed that i exhibition wis conducted o4 29" and 30 Py
of 1019 displaying altarnatives of single uss plastic and thar the secand axhibition will ba
weld in July 201%, The Chairman ditected o canduct the second exhibition in 2 dlmmiler
r\'-lﬁ-l"-ﬂl' .

[0, The I'qu-nun dirested DC (SA1 DE (HAM l'-'-ﬂﬂll'l'lll'lll and DC {Micohar) @ hold
intetings of the Stasring commiitas and to manbior the siatas of comphanse of
savironmental norms and fubmit 8 compliante repor o ANPOC as par print 46{v} & Fihe
Oirder datsd 06.05.2017 in 0.4 No. 606 of 20138

i1, The Chalsman diractad the Sacretary 5o & Tach to ke up the pecformance audit m anes
with CPCB 35 per point 60w} of ilxs Qrder darsd 06.03.3019 frn A Mo A0S af TOLE,

w3 The Chairnan dirctad that CPCA member should -alin be called For the mesting, He s
directad hat the neal revisw maering ta be conversd betweoon 16® to 20" June 2009 &
spwinw the progress of stazus of Camplisnes of all rules (SWh Rules, 2016, PW Rules,

M4 & BMW Rules, 2016}

Meeting ended with voie of thanks o the Members, Eh

- =z ‘- Seceetary (Scl, d Tech)

[P =

- - "
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; ; ANDAMAN & NICOBAR ADMINISTRATION
AT E LR L Wil
FOLLUTION CONTROL COMNITTEE
DEPARTMENT OF SCIENCE AND TECHMNOLDGY
Mo, 2-1 WPCLISWMI0LEW2016¢ F 8 Dated 06 06:2019
o T '[‘:l_:m _ _' = i
\. The Princyal Secretary (LD, A & N Admanistration. " f:}”:ﬁ"l"-ﬁ .

-k The Prinsipal Secremry( Environment and Forsil, & & N Adminiiyation
BZaf 3. Tha Offceron Spesial Duty(E k F1. A & ¥ Adninisiation — QUi
4 Seeretacy(Bevenus], A & N Adminisinition '{'!f\:"f;:.':;m
L‘a./Im Secreiary] Health), A & N Adpunssiraion
““The Scoretary (RD), A & N Adusdpisimion —
] ‘“-D"'- 7 The Seeremry(PBMC) A & N Adminiswaiion w]uh"{

e —8-" The Secrstary{lndustried), & & i Adminisimtion H'ka-w
, 3. The Director, SPCB, Zonal Office Loleate,
10, The Chisf Exscutive Officer. Tibla Parishad, South Andaman
A _Lu-The Direcior (RD & Panchuyai A & ¥ Adminiiation
. 2. The Depuly Commissioner, South Andamaa . o
~ il
Capy tor
T— L =t s =
_)./’Tn: 5:,P5 1o Thiel Seceatury, A& 4 saministucion foe inforatien of whe Chiet
:;,1' Secidtasy, &
B"q. L1l ThePSte Sarretary (Sci. & Tech) for siloranation ofihe Seccemry (3ei. & Tech),
SRS \}-" Lr
o
ol 1}\ Secretary (Se & Teuhl
i L e e - =
G —m
- j . I--._r. -- -
g - :
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Minutes of the ([lik mesting of Sture Level Advisory Committee for UT of Aucdsmuan nad
Nicobar [slands held undec the Chaicmanghip ofChiel Seeretury, A & N AdminisEration an

19-08-201% at B500 F.vl

The following officers scended the nieeting:
\—s=17  S%pi- Tarun Coomer, PCCF/Pr. Sestetary (En. & Forest).

Y, Shei. Vikrem Dev Duil, Pringipal Seereeecy (Finance/Bevenus)
Shei. Udit Prakash, Deputy Commisisioner, South Andimun
She Wrishan Eumar, Secr=iary (ROEP)
Mz Witi%s Pawae. Sesrsary] Seience and Technology)
als. Bodol Garg Secsstary (Bzalth |
Shei. Junszl Anchipaka, Sooretary, PEWICUD
Shel. Naviendra Singh. Dirsctor (LOG®LR)
9. Shei, 1.3 plishen, Secretary (Indudtries)
s—i=T0.  NE7 Anmnika, Mlember Szcretry, ANFCE
11, Shei, Abhijit Chavopadhyy, Regionul Qicscror (CPCB), Kolka
i§  Or 5.F Buring, Dirscior Flealih 3wevicsd
|3, Shei. LK Singh, SE[PRD
14, o Garimn Poonie, CER-5 W Conialiant

.“_‘-Fl.'u-l [

The méating was chaicsd by the Chiei Secretacy, Chairman of the Smre Lavel Adviors

Committee (5LAC)

The Memb=r Segrgiacy. Andamsn & Nicobar Polletion Control Commivze {ANPCCH
‘wWeleomed the Chairman, Wlembers and othes purtlcipants, The Member ecratary [ AMNPCCH
prezenied 1hs provisions mide under 3% Rubes 2008, PWad Bules, J006 mod BN Rudes.
016 bringing aut the sctignable puint for Hakeholder deparments us per the dircivng issuse
during the founh mesting helg on 03-05-201%. Afer detailed delibérstion vn gazh al ths
arawi giong of the Rules the following decislons wers mken,

I The Chairman advised the deparimgniz of EMBC, ROEF, UL sud Healih o submin an
ganual salznder outfining iheir desailed I.L‘:[itul. plin, fer snsuring the mplementaion of
"= Ruyles Ty aecordance with the directions of Hon'ole MNOT in ketter and spirit ovec aeat 12
monthi. The anaua! calendar shall bneieais drel wind, alivily wise [argers with Eirrelined.
He further directed depariments o brexk up the aowal calendar Sve quanerly Segments
focussing an daing quality work over a limited wreu dunng the nest thres wanths and
COVETifg miore areas in subsguent quonerd. The annual eobiodar hiould be présanted by
concemed. departments befoes the SLAC during aext mesting.
1. The Chairman advissd the Town plunaing-@ivision, APWD to enjure thal guidelines [oo
= salid m-:.:z processing & dispusal are incorporated in sfl existingfupcoming Mascar Plans
in sccordance with pravisions of Rule | 1(e) and Rule L1(h) of SWH Rules 2015 PBMLC,
RD&P were directed 1o identily land{s} for seiting up the solid wasie proceising and

= | '
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disposal fcilides bn their respective junsdictions and place the same before the Commitee
in the E_r.;n. Meeting, X

The Chaininan sdvised Depertment of {ndusiies w eatnack 3% of the total plots of Special

b
v

Econaemic Zone, (ndusirial Estate, and Industrial Park for sorege. ceeycling, recoywery (oo
solid and other waste generated in these wrens strietly ag per provisions of Ru e |11} of
W Rul=s 2016,

The Chairmun ¥édsd depanment of Urban Development o ks up cugacicy building

SRERTiLE Iu:_ all chia Yocsl bodizs, FEMC, Heslth department and other sraltehold et during
“* the Wbt of fuly 1019 in consubation with CPCE: Kolkam in weerdanes with Eule 11 of

3WAd Rules tD15
The Chairmin sdvized PEMC o immediatzly notify the arse around Brookshabud

L

dumpiite 35 buffer s0a¢ in accordanes with 3Wl Rules Mid The sacmacking of bulfzr
sone. whatavar fzosibie, dhould tlio e aploved for sihar ey habimtions wch as Swany
Drweezp, Shinzsd Bwrcen by the conssmed local bodizg,
§, The Chairpran sdvijed the deparimant af D& F o fecilitars regisvration af wasce pizkary
wagls d-u.l.uri im oural ar=ai The depafiment wii I-Hl:l sdvifed 1o 2apedice notiFieation of
(e by lawy
The Chairman idviisd PMBL and BDEPF amend hzic bye-laws @ inslude spog finsi
wgainat the violaor and &0 forga the byve-laws as per provigions of Ruls Liget, 13{0 snd
1ilg of 3Wal Bules, TU16. The Diczctor (e & Tachy may examing and give cepomn

=

regacding delegution of powers o BEQ, SEHOs wo. for impositivn snd zallzction of spoc

-~ line 1.;:L|mt-ll"r|! winlatord fue witls coverags apd effsstive implemeniativn of bya 1o,

3. The Chairomn advised RDEP 10 isiue an sasutive arder smpuwering the oot Puschayor
to lewy ant colleet uger foe from bulk wadts gensralon. The indard caniff glabz for
shops'hotzly/ Bars/résosly Sic should wigo be antified therein. Simitar sxecutive under should
alio be isaued bor ienposing fires for lineding in rurol aseas, The Chaicman advised AMPCC
to fesae Challanfreceipr books centrally,

9 The Chalcman advised ANPCC 1o submila repon (o the next meeting regurding fiumber of

weasle procedsing unis tuly suthorised by AMECE a2 well a3 wisess the need for more
pracessing units nequired for the purpose.

1. The Chairman odvised ANPCC 1o send the pootification No. 207 detes 02,0820 10 gafile w
PRME wivd B.O&P for re-egurnining the peovisions mode theesin- with regard o complete
ban on uge, siorage, import, manufucre, RIpa, distriburion or sale nad digpossl of
plustie carry bugs irrespective of thickness, size, color wiwd nagure in the UT of ANL PBMC,

- W
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nofification for effective impleinentation.

LL The Chairman sdvised CSR-SWhl Condulan ANIDCD, B get o lig of COnpunies
supplying producs in pladtic and to sneming the mechanism o ake boack the wase= plasic
by the respective companies under EPR. Me advizad ANPCC 1o provids u o v ol last
Annual rzpod in fo SWOL Rules, PWM Rules and BMWM Rulss, 2016 10 her miod asked
her to reView the same and subemit her Teedback during the nexs mesting.

2. The Chairman advised Secestaey (Se. & Tach) to vhuin dats from APWD, RDEP and Zilla
Parishad and othar roud consinuction departments regardiog the amount of plastic wed in
coad cansruciian Ayl fecationg thersol

L3, The Chaieman sdvised Szcremey CHealihy o coordinate with the CPCB Zatal Ofics
Holkam for inspection af the 8 incinerators afready waralled 2t verous hagpials o
:n:-n:m whether thede ineineraiaci wte mécling ke itzndardfmorms prascribc o by the

¢ CPCE MNew Dedhi |bocags thav arz not up o “the asuncards, fubnui Bn :|.|:1:1l;|r'|_ alanror

| upgradationemplacement of these incindruvors, The Charman cequaitad the Dirsior, CPCA

Zongl Office Kolkuo w sstend their idchnizal fuidanes o health depanment aad gihas

itEkaboldary in implenizntmg the Hulei

|4, The Chairman sdvie depactmeznt of 5o & Tech, (o e up with degurment of Tousiom e
expluce the posithilicy of dovgmaling Weir plastdy vurfant sshibiton alongwith Flea parket
|.n.:|: Bthar-tgurlst av=mis do 110 42 maeiram publicily tmong kacal dfiowri i,

lL.-'l'h.t Chairman advissd PEMC. RD&P, Zilla Parishad, U0, DT -5A, N&MA s0d ticobay,
Fleafuls, 1o datwinic gl Annwal Reports In eespest of SWMRules 2006, PWil Rulzs 3016
apd BNW Hilds, 006 w ANPCC by J0™ June of every vear. The Charman furcher

i

dirscied ANPCL 0 miure the submission of Snnual repon o CPCE wathin the 5 Lipulaied

[Lmd Svary »aiE
16, The Chuirman adviged UD, DT - SA, M&bla and Micobar, Heulth, FBMC and BLO&P o

a-,u'lnl-J;I: r;p-m'! of ection izken bn dim_l:ﬁl.rl'u isswed Uy Hon'ble NGT Oeder in Q.40 Mo, G06
“of P18 dated 06.03,2019 1o ANPCT immedistely.
1 7. The Chairman sdvined ANPOC 10 ubait @ repon o remedial measures pioposed o be

— b

takeen on che points af the Repore submiced by the Pecfocmances Audit team,
L&, The Chuirrman sdvigsd the CER-SW Consultant to check tle I|r|:|p:|.:l al’ upward reviSion
af the rabes for purchass oD wiae and provesyed plastic on sctusl collsction and puichuie gb

plastic waste, = )
=18, The Chairman sdvised the departmient of SET o eapedite the notification of ban on

manufasliring, wse, Macage of singls use plastics,
W

1/

\

- BDHEP, being implementing depariments shiuld work to firm up ihe P:nv;;;i:nng af the
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30, The Chaleman advised Secretary, &7 to farmulue a eoenmiities under the chairrouanship of
ecremry, RDEP with Seerstaty PBME, Secretary S&T, Dircctor S&T us merc bers. The
Commires shall review the major brands dominating the inpon af vingle use p imustic such
a5 weappers. packaging of processed foud =tc, which cunnot be banned. The C ommicee

shill ask these producets 10 submniit an wction plan an how they will buy backfslce back the
wisle ip produced 3§ 2 resuit of congmption of their products. The Commites  ghall afso
wark out a machani i 10 have cheok poinis in place w pons, harbours, and Airpo cTs o fiter
iuch ihinments. ln Gise these ahanUICLUring compantes fail to dubmiie o plan Bc complede

huy buck of theke fingle wis pladtie iczend, their shipmens sall ni be allows d intn ke

Lilands.
“=41 The Chilman advia=t ihe AMPCC 10 arysinise & onediy workshop =l Per Blair swithis §0

duys tn consultation with CPCE for all isiiar officers af the administration on sMfectivs

implameneation of these rules.
17, The Chairman sdvised Director CPCB Koikata 1o gisigt ANPCC in identifying & nnmbls
agency for taking up the apfimation wock fer envicoramental degrudation and con ol
cssuucation In acsordance with parn Mviil of the Onder af Hon'Sle NUT dated 06 05,2014
in 0.4 Mo, 506 ol 2018,
23, TRz Chaleman nquiced

comply with il rulei The Mlem
the silminliation may a3 dgainst the local  body in

sbout nction thit maybe xen againit ¢ losal bady if it il 19
ber Secreiary AMPCT informed that In cases of

contravention o dereliction,
secordanee with (he providons of Environment Protection Act,
advised the depastment of S&T w work vul 3 paticy for inc eaivising

14, The Chaioman
o, insntutiong stc in Sulultation i PEMC 2ne ROD&P a3 divected by

ind ividunl L localit
e Han bhe NOT in O.A Mo, 605 of 1018 vide et dnted D6.03.2019.
15. The Seceemry (5o, & Tech] infaemed the Chaimman that thes Copies of Hon'ble N GT Crder

in O.A Mo. 506 of 2013 dated 06.05.2019 wed SWH Rules, WG, Pl Bules, 2016 and

B W Rigles, 2006 has been provided ta all (he members for thair relerence and wking

necessnry sction sccacdingly oo Uiels puim,
36, The Chairman ddvised ANPCC to coundinate will the depament of An & Culiuee o

 spread awareness o Solid snd other waste management macking il celalsration s of 1507

Birth anniversary of Mahatoa Caadhi,

e
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I, The Chairman advised dlegsber Secretusy IE.!I.HF‘C'I'.::_E 1 fnviee DC. NEMA s ol Hicobar

g "“:aiil:ril-:iil: Tribal Cawnell Becestary in the next SLAC delemting,

The 6% Meeting of SLAC will be convened oo 01032019 a 04,00,

deeting ended with vate ot thanks 1o te Memibers,
B
Yy
el etiiled emry { ANPCT)
HIAl s e s vts rrnaa

- AnDaAN & MICOBAR AOMNSTRA NDN
- i deiter vey afalr

FOLLUTION CONTROL COMMITTEE
OEPARMMENT OF 3CIENCE 450 [RCHNALOGY

-

No. 2L PCCIS WM 20161 1016 13 Duied A 06-2019
T

—b~"The Prinaipnl Sesretacy (UD), A & N Adminisiration,
The Principal Secremry(Enviconmant snd Forast], A & N Adminiiration
The Otficzr on Special Du(E & FILa & & Administeation
The SecremevBasveauel, A & N Adminisraton
The Deputy Commissioner, South Antanns
The Secrsmry (A PWDL A o & Admingiteation
b Uhe Secretary (RDD, & & N Adiminigrution
8. The Chiel Excoutive Ofticee, ZillaParichad, Souih Andsmai
W The Seedetarpflaokth ), & & S sdmintstion. id
707 The Deputy Commi ssionsr, Nacth & diddle Andaimn
L1 The Depuly Commidsione, Micobar
I 2. The Director (RD & Panchaval) A & & adowiniscratian
|, The Sceestery(FAMC), & & & Adminlstration
14, The Seereiary(lndusiies ), A & & Adminiseragtan
P4 e Direcior, CPCB, Zonol Office Kolkus
LG, s, Garima Pooniz, TER-5Wa Conguliant
IT.All local Pamchayst Secreiaries & Feibal Secretaries through  respective Deputy
o Cemmissipners, ) i -

Ch ars BT e o

Capy fai

I, The S5e.P5 o Chief Secreimry, A% ™ Admintsication for kind informution of the Caiefl

Secreinry.
1 The IS te Secestary{Sci. & Tech.) for kind information of the Seccetsep(Sci, & Tezh},

5 _ ; R
= Mesrber [ANPOC)

TRVE Coey /

W&
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OFFICE OF THE NODAL OFFICER
BIO- MEDICAL WASTE MANAGEMENT (BMWN)
Andaman and Nicobar Administration 6
Directorate of Health Services

= e P N'P-L‘-Em:_&z.l&

F.No. BMWM/DHS/BMWM Action F’ial'u"EmE.l'mv_j, Date: 2000172020

- AT LT R L

M [V Semmce & Toochpakiy
B, ) PR )
.-'%Téiﬂﬂ I'he Member Secrctary L: IJ ..-rﬁ.'.}ﬁ.ﬂ-\ ﬂ'ﬁ_ﬁ s
§ Pallutbon Control Commitice
,.-""5."’ Dept, OF Setepce & Technology
' !{.'.-.-. . Bodly Grunj, Port Blafr =

Sub: Action tuken report on pufthase & instablation of incinerator-reg.

Matlint
With reference to your letler vide no. 2-13WPCCSWM20 1 602019 al-11 /576, di
70012020 the pction taken repon on purthase & installation of incinerator are as follows:-
1. Purchase process
n) Tender uploaded an 5/122019 by Chiel Medical Stores.
by ‘1EAder apened an 271212019 : =
¢] Mo bidder has participated
dy  Re-tender opened on 13012020,
. 5 g)  Pres bid meeting on 230172020.

T a—

1. vl streciure for inestalling Incinerators.

.
| 51, Mo |HE:1_I1:1'| ] | location | Presen! status regarding civil |
s '] Institutions structure |
&C 1 PHC South | District  Hospital  construction
(Garacharma Aandaman | eckin progress
. . .
a" | 2 BJR  Hospital, | Nicobar Renovation of existing facility Is
{E;} ﬂ\' Car .Nil'.':ﬂll.'l‘:'lf' progressing, |
TS - Fo—— l_F'HC" E;;npl::eil | Micobar - -Eﬁr!uﬂl.;l.:lﬂtlﬂ}ﬂ wu-r.h | Is
| bay - | progressing. Foundation Ia_id
; 4 PHC Hutbay | Sauth Construction work s |
: | Andaman | progressing.
| o FHC Swarai i Soulh No work commenced yet.
o | o Dw_ge_p = I Andamarn B

This i for your Kind information please.

Yours Tmthfully

= . ) =] = ] - Dircetor of Health Sérvices
= A&N Administration

- — 3 . -
r e =
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OFFICE OF THE DEPUTY COMMISSIONER
afgr sfea e

DISTRICT OF SOUTH ANDAMAN

—

s G - -ﬂ-ﬂﬁ"l
Port Blair dated the 03 Precsmber, 20340

To /
The Director (Science & Technology)
Pollution Control Committee

Department of Science & Technology :
Duolly Gunj, Port Bladr, e . “—e—

Subject :- Forwarding of Action Taken report of Bio — Medical Waste Management with
Inventory repart —reg.

Sir,

; Please find enclosed herewith a copy of BMWAMDHS/BMWM  Action
Plan/2019/81 dated 18/11/2019 along with its encloswres received from Nodal Officer, Bio
Medical Waste Management (BMWM), A & N Adminisiration, DHS, Port Blair, which is self
explanatory.

Therefore, you are requested to look into the matter and take necessary action at
jrrnur end.

—

—

Yours faithfully,

l: AJA =
Va8
Amam%[’uiﬁinner (HO)
1
-

The PA to DC (SA) for kind information to Deputy Commissioner, South
Andaman.

Copy to :

120
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OFFICE OF THE NODAL OFFICER

BIO- MEDICAL WASTE MANAGEMENT (BMWNM)

Andaman and Nicobar Administration
Directorate of Health Services

612

F.No. BMWMIDHS/BMWM Action Plan/2019/ 81 TR TATALI e Dnﬂaﬂmmg e
Co- 21802 [ E’slrcr
i
To 3 -_-_
The Deputy Commissioner ta % { \ !?ﬂ f‘S‘
South Andaman '
A&N Administration .
=t
= ‘__'.. ;

f : Sub: Action Taken report of Bio- Medical Waste Management with inventory report -reg.

Sir,
o
_-"""IL'L'I* ; . I
4 VWilh referance to the meeting noticeMa.2-1 YPCCISWM(Z016)/2017/436 Dated 51 120°8
iha action taken report on the decisien taken in the 7 SLAE meeting pertaining to BMWN are &2

l ; T -

//'bli £~ "'I 1] The Bio-Medical Wasie ar@ weated and disposes of as per the BMWM, Rules 2016, &t 4l
W"!"* Govt, as well as Private HCFs

Hli:}l 2} Inoineralors instelled in the following health Instdutions are presantly functionak.
A .
" \Pl,'u..,‘-- | ; ; : . . e =
LA SR % | Name and type of health | Capacity of the
e, A | Ne. | institutions” _ - incinerator -« .
o | 1 : GB Pant Hosphal, Port Blair. ! 100 kg per nowr '!
2 | Or. R P Hospital Mayaounder 5(] kg per hour '
| 3., '|. GHC, Diglipur S0kgperhour .
- 4. | CHC, Rangal . S0kgperhour
| 5. | CHC, Barmpoollat : - 50 kg per hour B
|8 | €HC, Nancowry _ |sokgperhowr .|
. = = s e o
I 33 All the HEF's has bean communicated to manian invantory of Bio-Medical Was:a
| genaration. All tne HOFs were alen communicated to submit compiled maonthly report.
4) Private Health Care Faciities n the jurisdiction of PMBEC sre depositing their Bigmeadicsl
wasta in the GRPH for ingineration
5y Oul of the total af Private Institutiens in South andaman 33 nealtn instilutions Nave
deposited Bio medical waste 10 \ncinerator at GB Pant Hospitall Al the private HCFs a&
asked to avail senvices of ncinerators af tha Goul HCFe-within their iunsdiction/Localies L
case on North & WMiddie Andarman,
. a) R.P Hospitai having toprivate HCFs under (8 |unsdiction.

i gl GHC Rangat having two Privaie HGEs i e Chakrogarty Hospital and Pillar Heealth Centre,
' thase two privale HCFs nave been lssuad notices to deposit bio madical waste at the

' incinerator in CHC Rarigat,
g} There are no Private HCFs in the Nicobar group of islands. —

i =
-

|24

o i =



7] Installation of auto clave and shredders status ason 222018

& No| Name of the HCF4 Allocation | Date of | Allocation | Date ~ of |
L N F—— finstallation | installation | | installation '
1| PHC Garacharma| Autoclave | 611/13 Shredder |.22/10/2018 Al
3 | PHC Tushnabad | Autoclave 3 8/111201%. Shredder | 22/1618 =i
3, | PHC Wimberlygunj Autociave | 711112013 Shrecder | 1871018 | '
4. | PHC Campbelibay | Autoclave 1414172018 Shredder | 181018
4 PHC | Autoclave Shregder | 28/10/2019 |
i Swara| Dweep | Installations T
6 | PHC Billground | Autoclave | shall be| Shredder | 241102018 |
(7 |8 Pant Hospital & %ﬂﬁ'&‘&fﬁh’m shredder | 1711018 |
B) A letter has been sent to the CMO (Stores). DHS by the incharge Sanitation, GB Pant B T
Hospital to make necassary arrangement 1o implemant Bar Code System at GB Panl
Hospital, Port Blair and aisa a lattar has been issued to CMO (stores) to purchase 11
Mos of Bar code systems for different Healtn institutions where Incinerators are already
instaliedior 1o be insialled. At present the process of implementation of Bar-Code system
1 the said institutions are at preliminary stage, Since-there are no {echnical persan in
CaCiStore) the Director of Health Services nas directad to Nodal Officer (ITY, DHS ler
implementation of Sar code system z
= s o o =
gy Tne process of procurement of 5 NOS incinerators are undar process, which shall ba
installed in the following HCEe bafore March 2020 The name of the Healtn Instivtians
and their present status are as follow
[ 8l THna'ltﬁ Institutions | location Remarks I| Present status |
| No . |
" {TPHC Garacharma | Sauth 05 kaihr | The provision—ef Incineraior S |_ o
| | | Apdaman | capacity | avgilable i the gonstruction  of |
: L SRR Distnct Hospilal
— 5| gJR Hospital. Car Nicobar | 50 kginr | Renavation of gxisting Ingineralur
| Micobar capacity rgam  including of IEI & BJ
| |[12Iisl;tict Hospital) Complex Car Nicobar Vide letler
| No-1728 on an estimalion of
| 480202 .
s 3.| SHE Campbell bay | Nicobar | 50 kginr | Administrative approval of
|I capacity ]Rs..ﬂﬂ.“:_u'{:l:?:‘aﬁh"ﬁaa been accorded |-—s
| | | =tpy DHS, A&N Admin, vide ietter no-
= \ | 11-B5/EHCICB/DHSPL201E-
(Lo | | ooeass a1 2271012018,
— 2l PHC Hubay | Seuth 50 kgihr | Congtrugtion of Shed/Room and A |
| | Andaman | capacity |:I'r|: for installation of incinerator at
| | Healtn institutions at PHC Hut Bay
| under SO-1I, MID, APWD Vide isticr &
: ' | no-1842 of egljmate of 27,32.480" |
T5| PHC south |50 kgihr | Construction of incinerator fac far =
Havelock/Swara) Andaman | capacily | PHC, Swara) Dweep Under CD 1 |
| [Dwead | | . APWD, Port Blair Vida letter No |
| S, _ , = ) | 5856 on estimate of 3428437/

- W =
"

——
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10) The detailed inventary of Govt. institutions updated as an 1841112018,

.

5N | Name of the|Location | Incharge Stz

123

| Nodal Person | Status of | Status of | Average
o HCFs Annual Authoriza | BEMW
| : | | Report | tion | Ceneratio
| | |n par
| — o e I ,month
i |GB. Pant | Port Biair |1'-.|'|_5., &8 Pant |Dr Khodanda | 281672018 qrfzote | 2180k
| Hospital, ~ Port | Hospital |H.am, cMo B T S
| Blair IO === Vigy Kumar [ | e
-~ Thr, RP. Hospital| Mayabunder " —tapia0ie | 302018 | 250kg
Mayabund | | |
L _I_tﬁ Euh—cﬂﬂ- | . ——.__-—| | |
3, | SCRampur__ I‘u"la}]abundar Daniel (MPW) | I_N.IL |4|'11.f2ﬂ19 NIL
4 [ SCBurma Dera | Mayabunder | Rosa (ANM) NIL [ 4n11/2019 hIL
5 | SC Webl |Ma1.'ahundar Shiela Mnﬂdall NI Tait1/2018 [ NIL
i NCANNY o |y =
5 | SC Mohanpur Mayabunder | | WL 40 | Nl reet
£, 5C Karmatang. | Mayaounder 5 Kuman Ae==x JT_*JIL | 411172018 | NIL -
5 TBJR Hospital Car | Nicobar DR Anwar | Dr.Jofnsen |gmafzmg 3i0B/2018 | 225 kg
Micobar Moosa Jackson |
(11 Sub- -Centres) | ' o B ! -y
g | 5C Mus | Nicabar Mercy Agustine | NIL NIL N
e s | (ANM) | - == bercsciteal
1 ] SC Testop | Micobar Sabita Anjum | MIL JHIL il
g A ANM) el R .
[i. (SCEawal | Noobar | Dorcus (ANM) T Y —
12, | SCArong Nicobar | Faitn Stephen NIL | NiL L
R ST |W“JM1 - i £ {—
3| 8C Kimious | Nicabar Rizps  David | INI!._ |NI-L. NiL
(ANM ' -
14 | 'SC Kakana | Nicobar EulakLa Roy '| - | NIL [ HIL | ML
o —— | | AN s ke s
15 | 5C Malaca Nicobar | Shipra. Emwaﬂ |.hl,lL N | NIL | ML
e ANMD | = et 2t
16 | SC Kinyuka Niconar |F'rabhavrat| oL | NIL I
| . Naicu (ANMD) P e i
_|_5c TaEmmmg | Nicobar Sophia (AN} | NIL_ (NL NI
EEEEHE Lapathy Nicobar gabita Mondal | MIL ML LWL
e [ANMY i - =
19 |E|: Kinmai (Smaill | Nicabar |r~.f|anr | MIL ]NIL | WIL
Lapathy]l | Magdalins | ‘I s | :
| s Ty Lo T ” )
| Dist.Hos. | Port Blair | Dr. Purnima | Snena Lata | MIL MIL ! hIL
| Garar:.harama | | Burma | Das{ANM) | |
| §ub-Centres) | | | | | g
(2 HWE) I _ - !
21 | EETeylrahaﬂ | port  Blair, | Mary Jasania | | NIL ML | i
B v | siandaman | Kulu . i (N =S
23, | SC G Carbyn ‘Quarry | Port Blair, | A Beana | MNIL | NiL | BIL
| Siandaman o s | '
23. 50 E-rh:hgunj | Port Biair, | Snymia Devi \ MiL TNIL | Ml
) = SfAndaman | | IR B ' -
54 | 8C Calicut {Pot Bl | vesanthi | [ NiL NIL | NIL
= = | giAndaman | - | | __! i
i =t
) e
= il



Frotnrapur | rur AP, | 1 e ik e
W) | S/Andaman | _ I
5C Beodnabad Port  Blair, | Neelu  Rani NIL WL
e | Sipndaman | Sutradar .
o, Rangachang | Port  Blair, | Nafeesa Banu NIL ' GRS
. (Hwe) [ SiAndaman | . :
28 | SC Bimblitan Patt  Blair, | Indra Choudar . MIL - _ | NIL NIL
- ! SlAndaman - == il g
55 | GHC Bamboofiat | Pot  Blar, | Dr Jamesela | DrRani MIL 13iB/2018 | 355.5Kg
| | SiAndaman I | P :
30 | SC Shore Point Port  Blair, | Dhana Laxmi { NIL qaazo1s | NL
< _ . SiAndaman | : B .
41 | 8C Stewart Gun] | Port  Blair, | Maimuma Bioi NIL 1aEmote [NIC
: o _| S/Andaman__ | e B — n
32, | 5C Hopetown Port  Blair, | Suchitra NIL _ 14/8/2018 | NIL
Py  SfAndaman Wumarl. R P, o SR g o
33 | SC Taunami | Port | Blair, | Archana Das © | NIL 14/8/2018 | NIL
| Shelter (GAVL) S/Andaman _ R (= e
34 | CHC Diglipur Diglipur Dr Sikda Raju | 107iz018 | 2872018 | NIL
{9 Sub-Centres) N/Andaman
35 | 5C Khudirampur | Diglipur, Yavam Kumar | NIL | MIL NIL
D T == MNiAndaman ST it ek e
5] s Ganesn Nagar | Diglipur, | Mithu  — Rani NIL - MIL MIL
S |N/Andaman | Biswas R el e
37. | SC Gandhi Magar | Diglipur, Nemita Das NIL NIL NIL
b | WAndamen | o | [ S
38, | 5C Smith  island Dighpur, Khokan Sikdar MIL MIL NIL
! {Hard area} | NfAndaman B [
30 | 5C Shibgur Diglipur, Durga Bai MIL NIL NIL
= WfAndaman | SRS T -
40 | SC Aenal Bay Diglipur, Sima Sarkar NIL _ MIL | NIL
ol | NiAnOBmAN e | B T e e e
41 SC Deshbandugram| Diglipur, Rashnl Minj T NIL | MIL NIL :
ol | HiAncaman R NI === = o
42 | BC Sitanagar -1 | Diglipur, Vijay Chandar NIL NIL | NIl
| NiAndaman | = I | VA I —
43 | &C Bitanagar— ! | Digiipur, Champa ML NiL l_M'L
o . | NfAndaman Mondal = - N [ p— I W -
44 | CHC Rangat Rangat NM | Dr. R.K Halder | Dr.Ponaam ,23;941519 T Z3meng |
(6 Sub-Centres) (2  Andaman Govind . i
__| HWG) N L e - _'L___:" ! ([ Bt 5
a5, EEN Himbutaia | Bangat N/M | 5 Sujatha CHO NIL NIL L
S Ui p. i ) —— Andaman | | . |__ —=r
48 | 5{: Dashratpur Rangat N/M | K Prabhakaran MIL NIL NIL
T e L ShANGEIED PHW : s
47, | SC Sabari Rangat MNM | Sunita ANM NIL NIL | MIL
_______ _| Andaman S - T B o
5C ﬁamnala Rangat NM | Jyothika Bepar | NIL MIL MNIL
Y N Andaman [ ANM__ s A
a6 | SC Kalsi (HWC) | Rangal N/M | Poonam lrkey = $NIL NIL NIL
i Mdaman CHD — - s b il SR —— - - -
255G Kouthaiya Nagal Rangat NIM | Pujarani singh NIL NIL I NIL
. S Andaman anm I — =T
§7 | 8C  Shyamkun| Rangat NN | Achiyanti Kalxo NIL MNIL IiC
{20%5) Andaman ANM__ T F T
52 CHC Nancowry Micobar Dr Ganesh or Maxim | 2002018 | 28062018 NIk
| {9 sub-Centres) (2 | istardl .| Samadder | Thomas S SIS O -
: "z s L _
! ) e



ﬂ]'_ i | B8 Andeman
=C Balu Bast| Nicobar
Island/
| S Andaman
SC Changua (Hard| Nicobar
area) island/
. |SAndaman_.|
G Bada Inaka | Micobar
{HWC) igland/
| S Andaman
56, | 5C Vikas Nagar Nicobar
; lslamdf
e __| S.Andaman
a7 ol Pilpillow {Hard Nicobar
area) |sland/
” . - | sAndaman - |
58 | SC Danng (Hard | Micobar
| areg) Island/
I o S Andaman
89 | 5C Munak Nicobar
|sland/
- ) __| 8 Andaman
&80, S0 Hitui ! Micobar
Island/
= —— | B.Andaman
B1 SC Champin Micobar
| island!
- 5. Andaman
52 B Tamp-nng[Hard Micabar
area) Island/
N | —— | S Andaman
62 | 8C Hakana (Hard MNicobar
area) (HWE) | Isfand/
| S.Andaman _
B4 | HWC  Wimberly Port Biair
Gunj SiAndaman
(2 Euh Centres) (2 |
63, EG Kan'grapuram Pert Bialr
(Nayapuram) SiAndaman
688, |[SC Manarghat | Porl Blair
_ l(Hwe) | SfAndaman
&7. |SC Shoal Bay — 12 | Port Blair
o jiHwe) | SfAncaman
58. | SC Sheal Bay 198 |Portt  Biair
_SfAndaman
F | PHC Ferrargunj | Part Blair
{3 Sub-centres) | SiAndaman |
70. | 3C Mathura Paort Blailr
- |SiAndaman_
f SC Miletilak Port Blair
S/Ancaman
72. | SC Jirkatang — 2 Part Blair
. - | B#Andaman
73 PHC Tushnabad Part Blair,
3 Sub-Centres) | S/Andaman |
74, | SC Temple Myo Fori  Blair, |
| SiAndaman

R Shipra s
EsebelalANM) | NIL | NIL G J 2
Raselin (ANM] | NIL [ NIL | NIL
. eyl s wmres| | — =
Mukul - Ranj | ©  TNIL | NIL NIL
Halder(ANM) |
Lokeshwar MIL I MIL | NI
Rao (MPHW)
Agnesh Japhet NIL | NIL NIL
[ANM) _ = : e .
-!- L == i
Mela Palangs "HIC TTNIL NIL
(ANM)
Angelina NIL NIL [ NIL
(ANM)
Feliicita (ANM) | NIL NIL NIL
| 3 s | —
| - .
| Sheeba | NIL NIL CNIL
Yalentine ' |
[(ANM) e =
Dorathy (AMNM) ! MIL MIL iHIL
S— e S S (—
Elshabal ANM) | NI TN INL -, _
; _ : RS
Or .Tamanna | Dr. Geeta NO/7Z0Ne | 7/82018 | 2565 kg
Sen Gupia i '
| |
Sarra  Banu | 0772019 | 10/7/2018 | 0,352 ke
| (ANM) L T | (L—
Urvashi {ANM) 10712018 | 10/7/2018 | 0.24kg-
Amina (ANM) | Fo/7izo18 | 10712019 | 0.2 kg
K Subakar Rao 10/7/2018 | 10712018 | 0.06 kg
(MPHW) ==
Cir. DR Chanchal | NIL MIL MIL
D.Chakratarti NI [A— | ——
Saira Banu | Nil- | NiL NIL -
C[ANM el G S | =
Maria ANM NI NIL NIL
Sheeba ANM NIL | [NIL [N
DrReobi [ Dr Huma |NIL | 8/8/2018 | 63.5Kg
| Thomas | Kesar — o s
Elizeba ANM __ NIL MIL 5 kg
- 2 B i . L o
- == I_--r.- - __'




Mithakhan | Port  Blair, | Zohra  Bibi | [NIL T THIL 54kg
S SiAndaman | ANM -
“~ Namunaghar | Pot  Blair, | Karuna NIL™ .| NIL 155kg
oo |SiAndaman | DangaANM 2 B c_g‘ : '
PHC Manglutan Part Blair | DrK.L Joardar | Dr.Shantanu | MIL NIL T!'II'L_
_ | {4 Sub-Centres) SfAndaman = Ghash
78 | SC Wandoor Port  Blalr | Ranjita NIL NIL R
EPAL T fageierd it SiAndaman | Banu(AANM) | — " I
78. | SC Nayasehar Port  Blair | Vajayalakshmi | NIL MIL NIL
e [ _ | S/Andaman | [AANN) o N 1| —
80. |SC Gupiapara Par Blair | VP Ramani NIL MIL NIL
A s StAndaman - [ (AANM) . o e s e ki ek =
a1 sC Rutland Port  Blair | Pocmima | MIL MIL NIL
| BlAndaman Mazumder A8 |
o VT ! | NM} l
B PHC Chouldari i Pori Blair | Dr, Tusnik - Dr.Santosh la/mi2018 | oeE01s |00
| {1 Sub-Centre) | SiAndaman | Ghosh | Rath
a3 ol | Port Blair | Anita ' 301812018
Chouldari/Badmas | S/andaman Mandralla
pahar L fANM) ) el
B4 3G Gopal Magar Port Blair | Geata Halder = 20872018 h
| S/Andaman | (ANM) . PRSP 1 5 o | | S
85 | PHC Swara| | Swara Or Ravindra JUTI2018 | 372018 | T14 kg
| Dweep Dweep, NM Pahadi
{2 Sub-Centres) (1 | Andaman
s L Y — e e .
Bs SC Knshnagar Bwara| Reva Rant 312018 | 3NT20159
Dweep, N/M | ANM
o b = | fiiamen sl —_— T a S
a7 SC Kalapather | Swara| Minat| Hara AVTROE | 3uT2018
(HWIC) | Dweep, MN/M | ANM
_ Andaman N L S
B8. | SC Strait Island Swara| Sharda ANM 3172018 | 3172018
Dweap, MNM |
oo | Andaman S e St i T = vl Myt ot dfs ey
B9 | PHC Neil Island Neil  Island, | Dr Ankita | Dr Ankita MIL NIL 120 kg
{1 Sub-Centre) MM Banarjee Banarjee | B b
ia Andaman. i = e R L =
80 | BC Sitapur Mell Island, | G Savitri ANM ML MIL 4.306 kg
| MM |
Andaman P — - O
g1 | PHC Hut Bay | Little Samaresh Dey | 18/8/2018 [ 1B/B/2018 | 134 kg
_|(4pwC) | Andaman | MO {Ayush} . I
§2 | SC Netaji MNagar | Little Mitall  Ragehi NIL NIL MIL
_ | {HWE] Andaman IAANM) e - =
g3. | SC Onge. Tikrey | Litte _|-SBamita NIL «=—| NIL MIL s——s _-
{HWC) Andaman Roseline i
— (AANMY - .
B4 | SC Farm Tekri | Little Kaipana Dew NIL MIL MIL
(HWC) _Andaman [AANM - " .
95 | SC Hamminder Bay | Little | Elsie  Reuben | NIL NIL | NIL
L HWC) Andaman | (AANM) e e e
95, PHC R.K.Pur L IEEbe { Dr. Amit 2018 MNIL NIL -
{2 Sub-Centras) (1 | Andaman Banone- = i ey
 HWC) = : ARt = e oo ;
87. | SCV.KPur Little Rinky Biswas MIL NIL ML
. SR .| Andaman S ———— e ; ks
98 [SC  Rabinder | Little SananaTa | _ _[NIL NIL NIL
& g— =—_d =
= _— . A=k _ e

|26




i

5C Dugeng Creek

PHC Radhanagar
{2 Sub-Centres)
- | SC Milangram
5C Lawmipur

(1 Sub center)
_{3HWC)
BG
Hwey
. [ 5C Nabagram
85C Nischintapur
+ (Hard arga){HWC)
sC w~agannath
Dera {Hard

Ramnagar

(2 Sub-Centres)
SC Kisharinagar

110, | 5C Paschim Sagar
|Hardarea)
PHC Tugapur

(3 Euh-ﬁ:nh'es} i1
HWe)
5C Tugapur - &
[HWC)

PHC Kalighat

e
L

area)

SC Bajola (Harg

| M&[SC Chainpir

118, | 8C

~ Hanspun

\Hard area)

PHC Billiground
(3 Sub-Centres) (1
HWC)

! 'HTS-

TS Panchaat

118 [ 5¢

Belapﬁ r

SC Dharmapur

1
120 [ 8C  Nimbudera
(HWC)
121 | PHC Kadamtala
(2 Sub-Centre
1 {THWC)

[fﬂEHEth'aﬁ [ Peigi v 3 RGEE s Ty o
Little NIL NIL  [NIC MIL
lﬁndﬂf_ﬂaﬂ . | % e g
Diglipur, MIL L. = = ITNE e 6'2 T
NiAndaman | oLy S O

Diglpur [ NIL MIL NIL_ [ NIL NIL
Ciglipur NIL NIL SANIL TNIC | NIl
Diglipur NIL MIL MIL NiL fL
Diglipur NIL M B T [ ML, -
Dighipur | WIL B R TSI
Diglipur NIL NIL NIL WIL
Diglpur NIL NIL T [NIL TNIL
Digipur,  N|Dr. Satish | Dr Satish | NIL MIL MIL
Andaman Tigga- | Tigga g S o gy T
| Diglipur, "~ N | Kajai Roy - = |NIL MIL MIL
Andaman (AN - B
Diglipur, N | Sarala Haider NIL MIL MIL
Andaman | (ANM) -~ o " = i
Mayabunder, | Dr. Alice Or.  Sushant | NIL MIL 39 kg
N Andaman Halder {MHW)

Mayabunder. | Poonrima : | NH. . | NI 6ka,
N Andaman .| (ANM)] : £2) =
Mayabunder, | Harmeena NIL MIL 6 kg

N Andaman | {(ANM) i IR e
Mayabunder, | Joshna (AN NiL MIL 8 kg
NAndgman | TS ’ (R .
Mayabunder, | Emiliya (ANM) MIL NIL B kg

N Andaman et | PR NS
Billiground, Dr. B  Ajt NIL MIL 20 Kg
N Kumar - S n=e— o M
Andaman 2 .

Ailliground. Ultara Selv | NIL T [N T3 %0
M/ AN

Ardarman

|

Biliground. | Jaspal Singh MIL INIC 2rg
TN ANM P i
Andaman

Biligraund, | Naseembun MIL NIL | 25kg
NI Nisha ANM

Andaman

Billiground, | Jubleena ANM | MIL I NIL 25kg
NI ;

Andaman . - - Wt
Kadamtala, |Dr.  Sufgla | DrShaonam | NIL MIL TRL -
MfAndaman Saha

. I

)




c Kataidera | Kadamtala
- WCE)
wis Pooliala Kadamtala
50 Ultara Kadamitala
PHC Baratang Baratang,
{2 Sub-Ceniras) (2 | N/andarman
_ 26. | 5C Flat Bay (Hard | Baralang
| . jareal NfAndaman
|| 127 [8C Ada.lpg I{HWG} Baralang
Q=== § - | NiAndaman _
128. | SC Oral - Kaicha | Baratang
HwWe) MNiAndaman
129, | SC Jarawa Creek | Baratang
|| -~ N/Andaman
130 | PHG Long Island | Rangat
131 | PHC Katchal Micobar
(3 Sub- Eantrnu}_l District
132, [SCE Wadl | Micobar
| Dstnct
133 |SC  Meenkashi | Nicobar
.. Ram Nagar District
134, | SC Upper Katcha! | Nicobar
\ __ |(Hardarea} | District
135. | PHC Teressa Micobar
(5 Sub-Centres) | Disirict
% 1. | SC Chowra (Hard | Micobar
area) - | Ditrict -
137 | Eﬂﬁ.lnmng Micobar
| [ E—— | Distriet
138 | 8C Enam Nicobar
| O —— District
139 | SC Minyuk Nicobar
| Lrsingt =
140, | SC Luxi {Hard | Nicobar
__|area) | District
141 | PHG Campbell | Great
Bay Micobar
(4 hub Centres) (4
| HWC) =
142 | 5C Rajiv Nagar Great
..., |Micobar
143 | SC Chingam Basti | Greal
(HwWC) | Nicobar
144 | SC Govind Nagar | Great
(HWC) Nicobar
145 |SC Kamal Basti Graat
Micobar
145 | BC Joginder Nagar | Greal
(WG Nicobar
147 | SC Afra Bay (Hard | Great
| area) (HWC) Nicobar
148 |SC Makachua | Great
| (Hard area) | Micobar

Mita

| Prerma (ANM)

-Nasraon

Jayanti Mandal
ANM
cagarika
ANM

Roy

Mordal

Dr.Samaniwa
Salvam

Karuna (ANM)

[(ANM)

i
MIL

NIL

| NIL

NIL

Melig

AMBW) -

LANMY

|'Sunita =

(ANM) |
| Reywath (ANM) |

| SinghlANM)

Suchita (ANM)

MIL

NIL

NiL
NIL

NIL

| Cacclie (ANM) | |

[ANM)

Scholastca |

| ANM)

Silekha
[ANM)
S Manman

Dr.Sarika
Ratnarm

Cherity
AANM)
Ashrita  Tirkey

Benjamin
(ANM)
Annapurni

Pulvinder

Rajesh

Tirkey |
(ANM)

128

NIL

ML

| MIL

NIL

NIL
NIL

MIL

Dr Sarika

Ratnam

]

e

| NIL NIL NIL
NIL NIL ‘JWL
NIC = INIL ML
[ NIL ML [NIL
TNIL NIL NIL
NIL INIL NIL
TN N NI
~'NIL TNIL  [NIL
NIL TNIL NIL
WIL [ NIL NIL
NI [NIL NIL, __
NL NIL NIL
FNIE -~ [l NIL
NIL NIL 150 kg
~NIL : MIL | NIL
T
NIL | NIL [N
NIL TNIL TNIL
__NII T THIL AT
ML | NI N
NIL NiL TNIL
NIL NIL NIL
NIL = | NIL T
NIL[NIL [ NIL
NIL | NL TNIL
NIL | | WL
WL | NIL i

-

. LR



Bioiow (Hard | Greai | Shambaj | - NI NiL TR
"ed) Nicobar [ANM)
FHC Gandhi Magar | Great Sumitra MIL I NIL @Tﬂif“
12 _HWG) | Nicobar Bishwas (ANM) .
SC Laxmi Nagar | Great Charmpa Das NIL |NIL | NIL
(Rajiv Nagar-Il) MNicobar (AMNM)
. LIFINGS) W— .
152 |SC Shasiri Nagar | Great Vichitra {ANM) NIk MIL [ NIL
= {Hard area) (HWC) | Micobar " _ = e — i
¢ 183 | HWC Junglighat Port Blair Anmna Josn NIL J R |amf2o1e [ NIL
154, | HWC Shadipur | Port Blair Dr.Mishri Lal NIL A NIL @7/2018_ | 'NIL
155 | HWC Dairy Farm | Part Blair NIL NIL THIL I T
156 | HWC Deelanipur | Fort Blair Dr.Mohmmed | NIL NIL [Tt [ 1T
| Sammi
157 | HWC Haddo Peort Blair DriNaresh | NIL NI L 26T2019  NIL
11} The detailed inventory of Pvt. institutions updated as on 18/11/2018~— ST
S.No | Name of the HCFs ~ Name of the . Aroa Average BMV
incharges - Generation Pi
— — -— o o e 8 T — - - Munlh
3 .-f'gl;E Hospital = DrBHYogesh | Phonex bay 264kg
2 -~ | Astha Gyne & Fertility Or.Krishna Shah ' Bengali Club | T43kg
| 3. [ Maricar Hospital __ Dr. 5. M.J Maricar Jurighat- £.98 kg
"4 [ Chirayu Child Care Centre Dr.A P Bhardway Goal Ghar -~ _____ 29028 kg
5 Chakraoory Multy Spaciality ~ | Dr.Sudip Chakraborty Delygunj 8558 kg """
Hospita! ks S TR T e A e et g
6. | Diabetic CareClinic | Dr Namrata | Junglighat 435kg
7. SRC l:LlNII: - | Dr.Ram Charat Singh Middle Point =g
B Arun Hospital Dr.Arun Kumar Phoanix Bay 157 .86 kg
Y] P OO Unnithan g s
8. | Swasthya Medical Centre | Or.Anand Duattaraya | Bhatu Basti 32 45kg
(Bratubasti] Unde, Or. Sunil F
S > _-{ Kisanrap Shekade N s, AT (LTSN P -
0. | Swasthya Medical Centrz Dr.Anand Duatiaraya Qid Dnlh,lgunj 62.31 kg
{Dollyguny) Unde, Dr. Sunil
[ = Wisanrao ; - s
111 Elarn;‘lja Clinic Dr.A. Hﬂdlli_l_ﬁ'fan‘lah Goal Ghar [ 1425k
12 | Pillar Haatth Clinic Sisters if Charity of Lamba Line 126.89 kg
R St.Anne I
13. 4 [ Family Clinic Dr Sita 5 Charan «| Bhatubasti | 12.26kg
1dl___ The Apolle C Cllnlc R o Malarvili ) VIP Roed — 448kg -
15. | Amrita Health Centre |DrBeenaDevi  Snadipyr S
16, | Mattummal Clinic_ | DrZubaidaBibl | Junglighat !
7. | DrVidayadeep Surgical DrVidysnend | BhawBasti | 1643kg
18, | Ritika Diagnostic Sollution Dr. Mangal Patal Garacharma 958k
| Put.Ltd et PR PP —
18. | Ritika Diagnostic Sollution | or Ritika Gupta Gurudwara Line 689 kg
| Put.Lid g d e il e ey
19, | Little Angal's Climic | Dr. Nitish Kawra  |lLambaline 2138kyg
20. | Island Day Care Clinic -+ DOr.Brij Gopal Lal _| South Peint__—— NIL e -
21 Life Plus Pharmacy Dr.M.Palani No.5 Gandhi Bhavan MA | NIL
Road
22 | Dr.Kamaksni Memorial Dr.Chandra Sekar RGT Road near Radh | NI
| Hospital SPTE | GovindTemple . ]
23| Sanjeevani Hospital . Dr.Sukumar Saha | AnarkaliHadgo  [MIL
|24 | DrKamakshi Memorial | Dr.Ghandra Hekar RGTRoad, Mear  JNIL
e SR — =
I
I e

(23



26,

Hospital
New Hope Hopital Pyt ltd
b Eha.nrn_gam C—hlld E:Ilmt:

DR A Simon Hercubes
Dr. EhE!n[nl._Jgam

Fi F,a.,| Hajea Aboobacker Health Haj J[els] Abdul M-EJHEH:I
Care
28, | Chennai Medical Store | Dr.b.h.Yogesh
20. [Brinda Dq'Ehhanda Mandal
30 Medical Cutreach Centre E'._f[.J N. Sharma
31. | Dr.Agarwal Eye Health Care l::r.wneat'ha
32 | RohinHospital | DrRohinLal
33, | Dinesh Dental Clinic Dr.Dinesh Kumar
34, I'-.Ilrrnala Dental Clinic Dr. Sheela Kumar
EIE_ Aroora Dental Clinig Poonam Aroora
| 36 TEHM Dental Clinic | Dr.K Vinod
37 R Multy -;pt:ﬂl::ralrty Cosmetic | Dr.G Selvara
| Dental Clinic i
38, | Cinfidental Multyspaciality Dr.G. Selvaraj
| Cenire
'35 | Dr.Santis Dental Care ! Centre | Or.Shanti Vijay Kumar
4l Smike 'n’ Shine Dental Clinic Dr.¥_Parvez Jamal
"41, | Dr.AishaWeomen & Child O K M Ashif
Dental Care
"1 Zeeehan Dental Care Centre | Dr Ishtiag Al =
43, | Family Dental Clinig Dr Ravi Shanker
44 | Excellence Dental Care Dr Ritu Motiram
=Rt . | sty
45 The Thooth Doctor Dr K. Sonia
i =T e S et g1 N—
46. | New Care Physiotherapy | PGanesh =
' 47. | Amritha Health Care Dr K.Rajesh £y
' | Eha rma ayaunredlr:; hhauan Dr.Om_Prakash
148, | Marm Ayurveda Hospital Bazil Pattarkadvan
"9 | Kereelaya Ayurveda Hospital | Dr Gigi Mathew
| 21 Shara Paly Clinic Bindu C
52, | Holistic Homeopathic Clinic Dr,Neena.5.Alex
53, | Ciiff Homoea Hall | Dr. Nawnd Zia
54 | Chathanya Aury Care __I;!_r__B__mdu Rajesh
55 | Nature's Homoeo Care Sumithra Dakkuya
56 S Raman Yoga & Naturopathy | R. Thaimam
. Hespdal g .
|__.,"[4[. | Vasumathy Clinic - | 5. Masumathy

13b

| Raddra Gmlrk:.‘ Temple | =
Garacharma (081 kg |
Deelanipur __|S12Bkg
Delanipur 8.340 kg
Wimberlygunj Y |
Junglighat I MIL
181 NAG Eum:ﬂng,___ ML .
Gurudwaralane R
RGT Road Near Radna | 4 54 kg
Govinnd Temple S =
| AIR Road, Delanipur 04Bkg
| GoslGarh  [074kg
Marthona Church 0.31 kg
Shopping Complex I
Gurugwara Lane | 223 Kkg
Abardesn Bazaar-—"— il I ——
Junglighat ™ 3.57 kg
Junglighat NIL
Bnatubast 3.70 kg
MG Road NIL
Phoenix Bay | NIL =
Mear Azar Lodge, MIL
Averdeen Bazaar i T L
RCC Building Above - NIL
58| Dollygunj
opp Polytechni€ College o
Garacharma Basti NIL
Shop.Mo 13 Near MNIL
Garesh Temple,
Patharghata JEE M -
MinnieBay -~ __-—— | NIL —,
| Goal Ghar—_ NIL N
Prothrapur, | MIL
Wimberlygun) | NIL -
PhoenxBay | NIL
MNaar Hotel ACC, MIL
Aberdeen Bazaar B .
Junglighat ~ _ INIL
Atlanta Point ~ NIL e
| Lamba Line NIL =
R
Wandoor MIL
Pairy Farm _— e -

o i =

—_— -



———

System (OCEMS) with 11 Nos. Caplive Incinerator s under process

13) A supervisory vislt was conducted on 2B/06/2013 by the Nodal Officer (BMWM) along with
Sanitary incharge and Matron of GBFH in GB Pant Hospital to assess the management of Bio
medical wasie and the observations ware submitted for furtherance of activities. 6 '?
14) On 19102018 a supervisory vist to see the arrangement far installation of shredder and
autoclave at PHC Tushnabad and at PHC Garacharma and staffs_were given hands on

traiming” on BMWM and colour coded segregation and a supervisary visit-also conducted PHC- -

Ferrargun to assess the installation of shredders and alse to impart awareness programme
ah BMUWM,

_—

18] Training and Awareness Programme

To impart awareness amongst the clinical staff, the BAMWIM training nas been clubbed with

ather training programs. In this effort following training programs have been already
conducted, - B

a) A training programme for BMWM is blended with a fraining programme of Tabacco
Control Where the ToTs were imparted knowledge regarding counseling and Bio-
Medical Waste Management on 17/07/2018

b} Training of Senior Nursing Officers of GB Pant Hospital om 18/0772078 on Big
Medical Waste management and infection Control Measures,

c} In addition to the above training programme the Modal Offices. (BENWM), on
17/10/2019 eonductad one day iraining programme for ANMS and MPHWSz from
differant health instiutions of thesa isiands on Hio-Medical Waste Management al the
Corference Hall, Andaman Law College, Phosnix Bay, Port Blair The training
oragramme was conducted along with training programme for NPCDCS.

d) on 12/089/19 training programme far BMWM was conducted at CHC Rangat for
Medical Officer and Staffs by TOT

18} In pursuance of the cecision taken In the ' meeting held under the Chairrnansiip of District
Cammissioner, South Andaman an 04/07/2019 thal = -

a) The Private clinics / Hospitals shall handover the segregated blo-medical wasies
pelonging fo them to the Sanitary Inspeclar (Incinerator) at GB Pant Hospital, Part
Blair on ail working days from 5.00 AM to 10.00AM

b) As & revenue, Rs. 23/ per kg will be collected from the private Hospital / Clinic aftar
- measuring bio medical wastes in the weighing machine attached ip-incineratar

¢} Revenue will be collected In tha form of chaaue anly drawn in favour af “Rogi Kalyan
Samiti. GB Pant Hospital, Port Blair

d) Sanitary Inspector shall maintain propar regisiar mwe_trds quantity recened from eacn
peivate clinics / Hospitals and guantity disposed of in the inginarator an day to day
basis.

=) Sanitary Ingpectar shall raise bills towards charges of blﬁ_'rriedm'a_l';a_sms of private
clinics an manthly basis against the users by verifying the register being maintained
by him -—

1734l the Medical Officer Uc has heen directed to submit status report | mode of disposal (Deep
Burial, Incineration etc ) of Bio — Medical Wasie,

|3 F

—

- W—— -

—am il =



18} All the Health Care Facililies (HCF's) has been dirscted to : 6 33

i} Apply for authorization or renewal of authorization in the prescribed format from the
appropriate authonty i e State Pollution Control Board at the earliest.

ity Submit the Annual report on or before 30" June of every yvear.

18} The Siate Level Advisory Commiltee has been constituled under the Chairmanship of Chief
Secretary, AGN Admin, and the Districl Level Task Force Committea has beaen constifuted
under the Chairmanship of Daputy Commissionar, AN Administration

20) The District Level Task Force Committee is manitoring compliance of the provisions of BMWM
Rules, 2016 in tha HCFs

—_—

Yours faitniylly

Dr. M. .Jiuy
Nodal Officer (BMWM)

Copy ta:

1) The PA to the Secretary (Health), A & N Admn. far kind inh:unﬂ_aﬂnn-nf tHE Secretary (Health}
2 The PA to the Director of Health Sarvices (DHS), A & N_Admn for kind infarmation of the™*--
OHS

Nodal Officer (BMWN)

== s
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AMDAMAN L NICCBAR ADMINISTRATION
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FOLLUTION CONTROL COMMITTEE
DEPARTMENT OF SCIENCE AND TECHNOLOGY
Dolly Gunj, Port Blair Ph, Mo 250370 Tel, Fax 251395

Datecl 30-07-2019

The Member Secretary,

CPCB, Parivesh Bhawan,

CBD cum Complex,

East Arun MNazar.
-[ethy 110 032

Subject: Annual Report on Bio- Medical Waste Management for the year 2018-19 a5 per Bin-

Sir,

Medical Waste tlanngement Rules, 2016- regd

In accordance with the Bip-Medical Waste Management Rulzs, 1016, kindly find enclosed

Annual Report tor the vear 2008-19 in the prescribed formats of Andaman and Micobar [slands

T infnAnation and necessary action,

Yours Gaithfully.

Erncl: Az ahove {4
L
mber Sec i



e 7T

-
e

SN

T F—

- m—

P

ol

No.2-13/PCC/BMW(2016)2016 i
AETHIT wor fAwEiOry wynwEs
AMIAMAN & MICDDAR ARMIMNISTRATION

: g uvr s wfafa
Ll POLLUTION CONTROL COMMITTEER

DEPARTMENT OF SCIENCE AND TECHNOLOGY
Dofly Gunj, Port Blair Ph, Mo, 250370

Foarm [V A
[See rule T3{ZY]

Pare- 1 {Summrg ol Ini'nrrn.n:u;n}

— e

_—

L Name ol the Orpanmzation Anidaman Wirobar Pallution
Control Commitiee
1. | Mame of the Nodsl Officer with contact lelephone | Shri. Rishikesh,
number and e-mail; fdoh: 4147 TORZS
E-mail: dstandamans@gmail.com
X Tatal no. of Health Care Facilities! Decupiers:
] Bedded Hu:plu!: and Nursing Homes (bedded): 48 Mos,
W)l Clinics, dispensuries -~ | 41 Nes, -
W) Veterinary Institutions 24 Nos.
lv) Animal houses p
¥} Pathalogical bsratocias 1 Wos.
wi) Blood banks =
wii] Clinical establishment =
wiiii ) Razearch [netitutons Bl Mo
ix) AYUSH 01 Na.
Tatal |19 Mns,
4, —si-Total no-af heds: = 1369
1. Surius of authorisatieil
~ 0| Totl number of Oceupiers applhed for authorisation | 5% Mos,
il Total number of Ozeupiess granied authorisation 5] Mos
i} Total number of applieation under consideration .
vl | Tolal number of applicalions repectad 08 Nos.
] Tetal-number of Ozcupiers in operation wnhu_ut B0l
—applying for authorization
6. Qupatity of Bio-medical Wasis G:n-:ra[mn. {in kp/day) | 1993 Kgs
(please enclose district wise Rio-medicnl Waste
Cencration a5 per Par-2)
il Bio-meadical Waste Geiveration by bedded hospitals | 174 Kgs
(in kp'day)
i) | Bio-medical Waste Generation by non-bedded | 233 Kps
haspitals.{in kg/ay) B

L34

Palludian Ceontral :‘:n--r...n-tr:
g gy uives) Pl

Lclanee & Tochnpiar
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' il | Any other | T
i r i Bio-medical waste treatment and disposs]
8) | By Captive bio-medical waste tresiment and disposel | Enclosed Sl
by Health-Care Fagilities (pleass anciose deigils 25 per =
= - —Pam-d) == : 3

0| Mumbsr of Health Care Fuciliies having captive
fresiment wnd Disposal facilities:;

i} | Tomal bio-medical waste trenied and disposed by
captive treatment facilities in kgiduy:

b} | Bio-medical waste treatment and disposal by Cammon | At peesens, there s No CAWTF
Bio-medical Wasts  Treutment Facilities iplense | operating in AN

encloss details og per Pam-4)
. i} | Mumber of Commen Bio-medical Waoste Treaunent | Does net arise in view o f ahove.

) Farilities in opeeation
i} | Number of Common Bio-medicul Waste Trentment | Wil
| Facilities undee construction:
iti) | Tatal bio-medical waste weated in kufday Uoes not anige in view o F abgve.
i¥} | Totl treated bio-medical wasts d-lmr;ngT Does nutarise in view o F sbove,
autharised recyglers (in Kyglday);
R Total ne. of violation by Al
e ik L_s_Healih Care Facilities (becded #nd ron-bedded)

i) Commen Big-medical Waste Treatment Fuciiiies
iii) | Others plense specify = 1
7 Show couse noticesidirections isswed to defaulters Hil
il Hezlth Care Facilities (badded and non-bedded)

| Tit| _Common Bio-medical Waste Treatment Facilities
. dii} | Others
0. | Any other relevant infonmation:

iy} Mumber of workshops! rainings comtucted during |
== Hhe-yeer - -
i) Mumber of occupiess installed liguid waste | 19 {Chemicsl disinfection
reatment foetliny
ifi) |  Mumber of ceptive mcincrumes complylig o the | 0]
I noring ]
iv) Musnber of gecupisra organised trainings il
v Mumber of occupiers constituted Biomedical Waste | 02
Munagenient Commitees
Wil MNumber of gecupiers subimitted Annuoal Report for { |2
== the-nrevious ealendar year =
vii) | Murtiber of ccuplers practising pee-treaungnt of nb | Information Tt avililable
L11i':l":|-biﬂ|:-u-“ and Bio-technology wasie
L Mumber of Commen Bio-medical Waste Treatment | Ml
Facilities ther have insmlled Confinusus Oaline
Emisgion Muni!.ur[rii Svilems

9
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|r Part 1: District-wise Bio Medical waste generation (for the previous calendar year Z018)
S. [Name of the State!| Name of the | Blo Medical | Existing Total bio-medices] waste
No. | Union Teeritory Districe wishe treatment eapacity (both  captive
genecution | und CEMWTF) o kgiday
(in Kplday) | .
01 | Andaman end Nicebar | South 194 Equipment Towl
lalandsy Andoman [rcineramoe:. | G2
= Ao lave: F1]
Deep Burnl:: | 31
Any otheg; l. hficrownve: 03
1. Shewibter: 104
#. Hydroclave: 03
i £ Meedle Tip Cutler
LL!
02 = L Mol & | 475 Equipment Total
liddie [ lngineruse: | 02
Aondarmian | Aulelave: | OI
Deep Burisk: | 01
Any other I, Meedle fl‘.ip Cumer
3
03 =3 Micobar | Infoemation | Equipment | Total
e | nofuvallsble | [ncineraoe: | 02
i A utoclave: =
Cetep Burend:: | O]
Any other;
Part 3: [nformation on Health Care Facilities having captive treutment lucilities {for the i
previous culendar vear 200§
i THams o Quantlirel Who dladical wastd geaeruthun [in Rgfday) Twial Il Tramiawewl | Uwlal  bissieilenl wuase
™ e e auiErEy i kghduy Irddteid  wid u[.r'.;u.j. by
address o Healtl Cure Fagillies In
et Blaminh e Egfuy
Cure Velflww | Hed E Wisile Tistul UMW | Deine | Auier | Deep Amy
Faedliey gersratod  [ln | rsur | lave lhurkal | Crifeer
3 BTy
Q1 | Directarsi | g1 B4 - 633 | 1358 (D0 biog- | - Inelnerarge; | 199
] al om kath IH I
Henlth neh Kg
. Bervioes, = - [ Aulpelave: =
G B Pamt | = o Deep: | kg
et Burial:
ort Bilais | Any other:
&, i b
- wamber Secralary
= B . ai
= - pollulion Contrel Conmahrie

geipuce A Tachuplasd

pety [ 4
agtiwniallakedih

d
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Part 4: Information on Common Blo-Medical Waste Treatment and Disposal Facilities (Tor the previows colendar year2018-19.)

Mote: At present, there is No CBWTT operating in AN

™

- e ¥

e

"r

| 1 = T
TS, [Nameand | GPS" Coverage | Mama of Total Tatal " | Tosal Capacily of Treatment Toal Method of
i I Mo | Address of | Coordinates | Area in the, number | pomb | number | equipments installed by Bia- Dizposal of
the K5 citiesfureas | of Heulth | erof | [ of Bio- | Comman Bip-Medical Wase Medical | whasies
| | Commaon F covesed by | Care beds | | Medical | Treatment Facilities Waze | (Incineration
Bio- Commgn | Facilities | cover | Wane i Treatpd | Ash/Sharps/Pl
i Medical i Bio- ! being e ‘collected in Bsrics)
Wasle k #edical covertd from kpfday
Treatnen Waste member |4
Faeilitics Treatment Health
with Facilities Care
contact Facilities |
persamn, (in
name and kgiday)
telephone
num b
Equipment | Mumbers | Total
ieeeall
ed
! | capac
tyiky/
day)
Incineralor Incineracion
Plasiria Azh:
Pyrolysis Crantity
Dispnsed by:
| Autoclave Sharps:
Hydraclave Quantity
I Digpoged by:

=

eollwiian Control CampeEty

Fpra aay gt

Techunl
Science 4 Te oy
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Plagmics: |

Shredag

Cluntity

Sharps
encapsun
an or
CONCIEIE il

Dicposed by:

Deep burinl
pits

ETP Sludge: |
Cuantily

Ay ol b
e g el

Disposed by:

EfTTamma
Treaimenl
Plons

Sub-1oual

{a) Tolal manber qumL:purta-ilnn. wihicles used lor coltection of Rig-medical Waste on daily hasis by the Common Bio-Medical Waste '

Trearment Facilitics;

(b} List of Health/Care Facilities/nat having membership with the Common Bio-Medidal Waste Treatment Fm;[.l]i_in undd neither having

caprive treatment (aciliies:

(e} Mumber of irmnings organised by the Commen Bio-Medicnl Waste Treatment Focilicy opeintors:
{l'.‘l] Mumber of Acodenis I"EFI:I'!H' by the Coammon Hig-Modical Waste Trestment Facilities:

A-CLCD,
“prT e
Member Sty
wgrnn Wity il
Polladlign Contagl Crans gy

Frzim e et

Searce d 'lﬁ:hl‘:n'.:'l-r -
2o el B uwTEA, gTe
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Minutes of the cighth n::hn:ufﬁ'l:l.h Level Advisory Committes for UT of Aodaman and
Nicobar [slands held under the Chairmanship of Chiel Secretary, A & N Administrution

om 07-15-2019 2t 03.30 P.M. 4 lw

The following officers attended the meeting:

Shri, Tarun Coomer, PCCF/Pr. Secretary (En. & Forest) ]
Shri. V.Candavelow, Commissioner-cum-Secretary, APWLD - —= ¥
Shri. Sudhir Maharjan, Secretary (Shipping), 05D (ELTF) (Ifc) |

Shri. Abhishek Dev, Deputy Commissioner, SA

Sha. Ajay K Gupta, Secretary, UD

Mz, Mitika Pawar, Secretary (Science and Technology) ]

Shri, Suncel Anchipalka, Secretary, PEMC i '

Ehri, Deepak Virmani, Secretary (Revenue)

9.  Shn. Vinay Kumar Jindal, Director (RDVPRIs)

10, Dr Utpal Sharma, Member Secretary (I/C), ANIP'CC -
11. Dr. Ombkar Singh, Director (Health) : =

12, Shri. Yash Chowdhary, AC (HO), Nieobar
13, Mz Garima Pooaia, CSRE-5Wh Consultant

ol B R e

L]

=

The meeting was chaired by the Chief Secretary, Chairman of the State Level Advisory
Committee (SLAC). ' ' |
The Secretary, S&T, mawmmamwuuﬂmmmmmm

. M:mhmdf&lﬁﬂ:ndmhﬂpmmaplmmdmlhm:mnhh:mm requested all o

stakeholder départments fo submit & Consolidated report on progress made in implementation
of SWM, PWM and BMWM Rules, 2016 afier the submission of previous Affidavit dated
10.08.2019 to ANPCC by 18.11.2019 to update the present status in the Affidavit to be filed
before Hon"ble NGT.

Thereafier, Secretary S&T as, well as other stakeholder departments viz. ANPCC,

' PBMC, RED&P, Health apprised the Committee sbout the progress made on decisions mken in e

the 7 SLAC. After detailed deliberation, the following decisions were taken: |

L nmmmswmmww:mmmmwm rurmwmdﬂn!'
technical stafT on short term pontractual basis immediagely. The fund required for
m:dlng:h::ﬂmﬂﬂ:ﬂmﬂmuﬂhcprnjmmdmfmmuw&

fumd allocation af RE stage.

2. The Chairman sdvised ﬁNPﬂ[}tﬂnbtmnﬂmmpnsuIﬁmnHEERImmm

- to complete the estimation work for environmental degradation-mnd cost of L

mmmunlumdmuwﬂﬂipniﬁfm]ufthcﬂdnn[HmhhHGT:&md
06.05.2019 in O.A No. 606 DEEIJI! without any fu:ﬂ'ﬁdth}r

e
T
i

i
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. Th:ﬂmnnmdﬁuﬂiﬂutmuuumlh nfl'i.nwml:nd.t}'pﬂllﬁ_l"wﬂfhgﬁiicﬂﬂdin'

=1
-

]

. Tt was decided that Secretary S&T will convene a meeting withall the enforcement y;

agencies authorized fo take cognizance agains the violators of the Notification
hanning p!uﬁ:curyhﬂsrdﬁugkus:plm{nilmmmﬁ:ﬁulguﬁnm
submit monthly report to ANPCC in the following format:

No. of Inspections | No.  of fincs Cruantity of [ No. of license
carried out since | imposed and | materials scized | suspendedicase
01.08.2019 amount collected registered  against
the violators

I

_ The Chairman informed the Committee that no relaxation will bee given to companies

ptndmhlgsingkmtplminitmumﬁllmmmdﬁimplm:pmifﬁhdﬁc
iulmdiupu’lltpmﬁﬁuusnfﬂuhg of the PWM Rules, 2016 under EPR is
submitted hrmmuﬁm:m’uupnmﬂdwpmwﬂmdnmihﬂhtlmdhﬁu
(PBMC, UD and RD&F). - :

o Choirman advised Secretary S&T to convens & mectig/seminar with concemed

stakeholder departments and manufacturers/imporiers 1o finalize an EPR Plan for
eflective management and eontrol of plastic waste. [

. “The Dircctor (Health) informed that the sites for installation of 5 BMW intinerators

hﬂahmidmﬁﬁudmdﬂwmimfmmnﬂmﬁﬁmddﬂhhmﬂﬂiﬂnnf
memmmmmm.mawmn
imﬁunmﬁlhmmﬂmhw&wmhmﬂ.?h.cm
ummmm}ﬂm{unmmﬁwmmmﬂu
installation and commissioning work on regular basis to ensufe the completion of
the work in a time bound manner.

¥ IhﬂlﬂimidﬁndFBMCtﬂmimmmm-llHuu‘dsﬁrm-m-dﬂx

collection of segregated waste by February 2020 and cohance capacity for
composting of bio'degradable waste, shredding of segregated plastic waste, and'

mkuﬁﬁcdiq:imlnfﬂlmhnmwhhhlummud&wﬁ:mgﬁmfmlndﬁﬂ .

gite. i
the islands per month viz-a-viz the amount and types of waste cffectively
i : aut the islands per month shall be placed before the commitiee
h;rmmu-nndlullﬂbndimhﬂ:mxtnﬁﬁng.}hﬂmhﬂ to know the
amount of glass end plastic being transported eut to mainland by as well as
H::umunlufmumwﬂeﬂmmmpnuhyPBhﬂlThi:&uuhdlhuplmd
h:fnmth:mmluﬁminurumﬂl.ﬂﬂm

A
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10.

1L

The Chairman advised Secretary, RD&P 1o issue directions to all Panchayats for
collection of certain quantum of user fec/conservation charges from all shops,
households and other commercial establishments in their jurlsdiction as is being
done in Sweraj and Shaheed Dweep. He further stressed that the GIAS released 1p
mmmmmmdjmmmwmmqmm
from the collection of user fee inorder o ensure compliance by all.

The Chairman desired that as directed in the previous SLAC meeting, PEMC,
RD&P and Health should focus on proper source segregation, collection,
mmmnwurmmmmumﬁmmafmmu
and should submit a plan with timelines by the next SLAC meeting.

The Chairman advised Secretary, RD&P to provide timelines for installation of all
the proposed Water ATM3 in rural areas and to ensure utilization of waste plastic

- in rural road construction works in accordancs-with- Notification No. 07 dated

12.

I3

10.01.2019 that have been involuntarily delayed.

The Chalrman advised the department of RD&EP and all Deputy Cmmnimlnum o
make the identified model villages in accordance with para 46(i) of the Order of
Hon'ble NGT dated 06.05.2019 in O.A No. 606 of 2018, fully compliant with
environmental norms by December 2019 and the progress may be submitted to
Sccrctary $&T on monthly basis for onward submission to Hon'ble NGT.

The Chairman advised Duﬂ‘iﬂﬂmmummnf:ﬂﬂ:!]}lmﬁtmhr
ﬁ;mnlmriug_n-ﬁ‘:ulmnfmr'gpliam in accordance with para 46(v) of the directions
issued by Hoo'ble NGT order dated 06.05.201% in O_A Mo, 606 of 2018 and submit
the report to Secretary S&T for compilation and onward submission to Hon'bl=
NGT.

The next mesting will be convened on 10,.12.2019 at 04.00 pm.

Meecting ended with vore of thanks to the Members.

o Mmmmm.ﬁlﬁh‘i
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ANDAMAN & NICOBAR ADMINISTRATION 6 Y 3

1 weuw Frisoy wafidy

POLLUTION CONTROL COMMITTEE
DEP'ARTII.{EI!-]T OF SCIENCE AND TECHNOLOGY

. No. -13WPCC/SWM2016V2016/ - Dated: 20-11-2019
Taz
I. The Principal Secretary (UD/Finance), A & N Administration,
2. The Principal Secretary (Environment and Forest), A & N Administration
3. The Officer on Special Duty (E & F), A & N Administration -
4. The Secretary(Revenue), A & N Administration
5. The Deputy Commissioner, South Andaman
6. The Secretary (APWD), A & N Administration
7. The Secretary (RD), A & N Administration
8. The Chief Executive Officer, Zilla Parishad, South Andaman
9. The Secretary{Health), A & N Administration

10. The Deputy Commissioner, Nocth & Middle Andaman .

11. The Deputy Commissioner, Micobar = S
12. Th:ﬂmhrfﬂﬂ&?mhaﬁ}h&}lﬂdmmﬁ;ﬁm

i3. msmurﬂmut:},ﬁd:wﬁdmmmmm

I4. mw{wmz, A & N Administration

15. The Director, CPCB, Zonal Office Kolkata

16, Ms, Carima Poonia, CSRE-5WM Consultant

Copy fo:

1 3 msr.rsmcm:[m,mwﬁdmininnﬁmﬂ:lurmfmmﬁmunh:chﬁ
Secrelary, |
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Minutes of the ninth mecting of State Level Advisory Commiltee for UT of Andaman and
Nicobar Islands held under the Chairmanship of Chicf Sﬂ:rl:ta.nr A & N-Administration
on 10-12-2019 at 04.00 P.M.

[ o ¥
-

The following officers attended the meeting; '
Shri. V.Candavelou, Commissioner-cum-Secretary, APWD 6 l‘ Yy
shri. Abhishek Dev, Deputy Commissioner, SA
Shri. I3, Manikandan, Secretary, Health
Ms. NitikaPawar, Secretary(Science and Technology)

- Shri. SuneelAnchipaka, Secretary, PRMC PG il bt
Shri. Vinay Kumar Jindal, Director (RD/PRIs) )
Dr. Omkar Singh, Director (Health)

Ms. GarimaPoonia, CSR-SWM Consultant '

29O B L b

The meeting was chaired by the Chief Seeretary, Chairman of the State Level Advisory

Committes (SLAC).

The Member Secretary, Andaman & Nicobar Pallution Control Committee welcomed e
the Chairman, Members of SLAC and other participants. =

Thereafier, ANPCC, Health, PBMC and RD&P apprised the Committee about the
progress made on decisions taken in l:'hr: 3" SLAC. After l:lelalled deliberation, the following
decisions were taken:

1. The Chairman, SLAC advised ANPCC to complete the process for engagement of
technical staff on short termy contractual basis imimediately, The-Administration —r -
shall extend financial support sccordingly,

2. The Chairman advised ANPCC to coordinate with WEERI and expedite the
estimation work for environmental degradation and cost of restoration in
accordance with para 46(vii) of the Order of Hon"ble NGT dated 06.05.2019 in O.A
MNo. 606 of 2018 [Copy af order enclosed as Annexure A] without any further
delay. . =

3. The Member Secretary, ANPCC informed that EPR. Plan submitted by Hindustan
I Unilever Lid. has been a-:::v:plud by EPR. Committee in meeting dated 03, 12.2019 for
a period of one year to supply plastic packaged goods to ANL The Chairman advised
ANPUC to accord permission to Hindustan Umt:'-‘Fr Ltd. at once and; :sr-iluc a public
notice'to. all PIBOs to follow the same EPR mechanism as submutied'by Hindustan
Unilever Lid it they wish to continue to bning their goods into the islands failing
which their siupimm:a shall not be allowed in. The Chairman further advised to bring
cement companies undet the ambit of EPR and make them liable to I:Blﬂ.‘: hack plastic
cement hﬂg& 4

S—

4. The l':hamnan advised ANPCC and CSR-5WM Consultant to anﬁlﬂd the plastic
profilg and come up w'll;h a plastic t"i:lurprlnr rcdu-l:tmn plan in view ufllht Ban on
SUFE and :mplemenmtmn ::rf EPR provisions, ' _'~ 2 ]

' JRE! '

i 'I’he Chairman advised LERaEWM Consultant to bring to public via mass media the

positive efforts of the depa.ru“unls in plastic wasie managemenL ¢

139
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L.

1l

2.

13.

14.

15,

The Chairman advised Secretary (Health) and Secrctary {E&:l‘]- to review the
progress of the installation and commissioning work of the 5 BMW incinerators on
regular basis to ensure the completion of the work by March 2020.

The Chairman advised Port Management Board to regulate the import of banncd
single use plastic items into ANI and take strict action against the violators by
regularly monitoring the goods brought in these islands. He desired that Secretary
(PME) be co-opted in future SLAC meetings.

The Chairman advised all the enforcement agencies, (o take strict action against the
violatars of ban on plastic earry baps and single use plastic items by camying out
regular inspections, suspending/cancelling trade licenses & carry out sealing of
estahlishments if needed. The monthly progress report shall be- submitted to
ANPCE. He desired that Director (RD&P) shall take lead in.enforcement activities.

The Chairman advised PBMC tw strive to cover all 24 wards for door-to-door
collection of segregated waste by February 2020 and enhance capacity for
composting of bio-degradable waste, shredding of segregated plastic waste, and
scientific disposal of all other recyclable waste to achieve the target of zero landfill
site,

The Chairman advised local bodies (PBMC & RD&P) to incentivize establishments
who ‘are following proper sburce segregation practices.

The Chairman advised Secretary, RD&P to install all the proposed Water ATMs in
rural areas by January 2020. Sccretary PEMC informed that PBMC shall install the
Water ATMs by December 2019 in Municipal area.

The Chairman advised Secretary, RD&P to issue directions to all Panphayats for
collection of specified quantum of user fec/conservation tharges from ail shops,
households and other commercial establishments in their jurisdiction as is being
done in Swaraj and Shahced Dweep. He further stressed that the GIAs released to
cach panchayat shall be pre adjusted against the expected revenue they may earn
from the collection of user fee and a matching amount be released subsequently if
they are carrying out collection. This shall create a system of incentives, for efficient
compliance and user fee collection while financial loss to Panchayats not
complying. | bW ol

* Lo ) Pl
The'Chairman advised the department of RD&P and all Deputy Commissioners 1o
make the identified model villages in accordance with para 46(ii) of the Order of
Hon'ble NGT dated 06.05.2019 in O.A No. 606 of 2018 [Copy of erder enclosed
as Annexure A), fully compliant with environmental norms by December 2019 and
the progress report shall be submitted to Secretary S&T on a monthly basis.

The Chairman advised District Commissioners of all the ¥ Districts: for regular
manitoring of status of compliance in accordance with para 46{v) of the directions
issued by Hon'ble NGT brder dated 06.05.2019 in J0.A No. 606 of 2018 [Copy of
order enclosed as Anneture A] and submil thel progress report to Secﬁ:tm}j S&T.
The Chairman advised District Commissioners of all the 3 Districts to implement
Notification Mo. 250 dated 11.07.2019 to ensure strict compliance to provisions of
the Noise Pollution (Regulation and Control) Rules, 2000 [Capy of arder enclosed .
as Anmexure B]. ' - ; =

40
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ANDAMAN & NICOBAR ADMINISTRATION
g W 6 Y
POLLUTION CONTROL COMMITTEE
DEPARTMENT OF SCIENCE AND TECHNOLOGY
Mo, 2-13/PCC/SWM(2016)2019/Val-Il l’ L5 - Dated: 17-12-2019

- _—
L]

To: '- -

The Principal Secretary (UD/Finance), A & N Administration.

The Principal Sceretary (Environment and Forest), A & N Administration
The Officer on Special Dutw(E & F), A & N Administration

The Secretary(Revenue), A & N Administration

The Deputy Commissioner, South Andaman

The Secretary (APWD), A & N Administration s g
The Secretary (RD), A & N Administration

The Chief Executive OfTicer, Zilla Parishad, South Andaman
The Secretary(Health), A & N Administration

m The Deputy Commissioner, North & Middle Andaman

11. The Deputy Commissioner, Nicobar

12. The Dircctor (RD & Panchayat) A & N Administration

13, The Secretary(PBMC), A & N Administration !
14, The Secretary(Industries), A & N Administration : -
15. The Chief Port Administrator, A&N Administration

16. The Director, CPCB, Zonal Office Kolkata,

17. Ms, Garima Poonia, CSR-8WM Consultant

18. The President of ACCIL, A&N Administration
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16. The Chairman advised PBMC, RD&P and Health to focus on achieving the

17.

18.

1%,

commitments made before Hon'ble NGT in O.A No. 606 of 2018~ 6' "l q-

The Chairman desired that as directed in the previous SLAC meeting, PBMC,
RD&P and Health should focus on proper source segregation, collection,
transportation and disposal of waste generated to achieve the target of zero landfill
and should submit a plan with timelines by the next SLAC meeting.

The Chairman desired the attendance of a representative from ACCI in the next

—-g—

SLAC meeling. _
Secretary (S&T) informed the Chairman thata comparative statement of steps taken
for compliance of Hon'ble NGT directions (May 2019 w/s Nov 2019) has been
circulated to all members with request to add any more progress made by respective
departments to be placed before Hon'ble NGT during next hearing and personal
appearance of Chief Secretary, A&N Islands dated 17.01.2020, The matter may be

given top priority and updates, if any should be sent to Department of Science and

Technology latest by 1% week of January, 2020, -

Meeting ended with vote of thanks to the Members.

' The next meeting will be convened on 8% January 2020 at 1600 hrs
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1.0  Introduction

About Andaman and Nicobar [slands,

Andaman is a Union Territory of the Republic of India. The Andaman and Nicobar [slands,
located in the southcastem part of the Indian mainland geographically, float in splendid
isolation in the Bay of Bengal. It lies between latitude: 11.7401% N and Longitude: 92.6586°
E. This Union Territory is a chain of more than 500 islands and islets, r';'lc.:s-t nll';_lih:ﬁl: islands
{about 550} are in the Andaman Group, 28 of which are inhabited. The smaller Nicobars,
comprise some 22 main islands (10 inhabited). The Andaman and Nicobars are separated by
the Ten Degres Channel which is 150 Km wide and are southward extension of Arakan Yoma
range (Myanmar) [Arakan Yoma, itself i= an extension of Purvanchal Hills]. The total
population of the Andaman and Nicobar group of islands is 3.81 Lakhs and the literacy rate is

S0:.0% (201 1 Census),

Port Blair- the gateway 1o the islands lies in South Andaman Island and falls under South
Andaman Distriet. Port Blair is the biggest city and capital of this Union Territory. The
population of Port Blair city is 108058 out of which 57,761 are male and 50,297 arc female
with an average literacy rate of 90.3% {2011 Census). Port Blair f'-"llll'licips]'_f.'nunuil is
responsible for providing civic amenities in the city including sanitation facilities, At present

solid waste generated from the city is being disposed at Brookshabad dumpsite.

Segregation of solid waste has started in Port Blair with a dedicated facility for composting,
recvcling of bottles and recycling ol plastics. Currently, some of the _gcn:mlqlrlms!.e, in @
segregatéd manner, is sorted at this faci!l'ﬁ}-. Brookshabad dumpsite, hnwewr—. has a lot of
legacy waste and needs a system for management. Figure |'shows the site photographs of

Brookshabad dumpsite.
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Figure 1: Site Photographs of Brookshabad Dumpsite at Port Blair-.-

Most of the houses in Port Blair has soak pit svstem hence drainage network is not existing.
Some of the areas have drainage system which receive wastewater, Some of the sewage from
spakpit are collected via municipality trucks and are utilised in piggeries, The data related to

these discharges and utilisation are to be funher verified.

Swara) Island also known as Havelock Island s a rural area in Andaman. It comes under the
South Andaman Islands, Similar to Porl Blair, soak pits are present at household level. The
solid wastie is disposed at 8 dedicated site which 1s being upgraded for recycling and utilisation.

Figure 2 shows the site photographs of dumpsite at Swaraj [siand

Figure 2: Site Photographs of Dumpsite at Swaraj Island (Havelock Island)
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Shaheed Island also known as Neil Island is a rural area in Andaman. It also comes under the
South Andaman Islands and follows a similar method of disposal for wastewater and solid

waste as Swaraj 1sland. Figure 3 shows the site photographs of dumpsite at Shaheed 1sland.

Figure 3; Site Photographs of Dumpsite at Shaheed 1sland (Neil Island)
Specific Objectives and Approach of the Siudy ; _—

As per NGT case O.A, 606 of 2018, it is necessary to evaluate the environmental damages cost
for solid waste dumpsite. The same is being proposed in phase 1 of this study targetting,
dumpsite of Port Blair. Damages to environment from the dumpsite and coastal water bodies
due to sewage and other contamination discharges shall be evaluated in monetary term in phase
| as well. Further, the study aims to prepare the environmental status re'p-:‘::'x of Port Blair,
Swaraj and Shaheed Island of Andaman. The scope of the project is to identify the sources ol
pollution of air, wastewater (industrial and domestic), ﬁnlid-"-'-'uzx[:!. industrial waste, noise
pollution in the islands. The resultant output of environmenial damage in monetary erms
assessment caused by various activities 1s the main component of this study,
The whole study will be done in three phases. The phase-wise breakup of the workisas follows; -
Phase (1}
(i) Environmenial damage cost assessment due 1o drains and dumpsite in Port Blair:
The existing scenario and resulting damages from the drains and dumpsites in Pon

Rlair will be measured.
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(i) Environmental damage cost assessment for coastal water quality using primary

and/or secondary data : =) e

Phase (11}

Preparation of Environmental Status Report (ESR) of Port Blair; Environmental status report
will cover all the aspects of environment like air, water soil, land use land classification change
and will sugpest action plan for curtailing the pollution along with long term sustainable
measures for reducing the impact on environment. =7 = o

Phase (111):

Preparation of Environmental Status Report of Swaraj Island ( previously Havelock Island) and
Shaheed [sland (previously Weil Island): Similar 1o Port Blair, the islands will be covered for
their envirenmental status report for overall sustainability,

To achieve the above-mentioned objectives of the project the work will be progress as per the

activities mention in the flow diagram in Figure 1.

— Direct impact on the
Identification surrcunding (surface water
of the source bodies, groundwater, soil

of pollution guality, impact on coastal

Conversion of
» direct impact in
. _terms-of monetary

: + environmental
water quality
damage cost
¥
o —— Environmental
Preparation of management plan or

ESR of the Islands |* recommendation to reduce

the efvironmental impacts
in the Islands

Figure 4: Flow diagram for Environmental Damages and ESR
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Phase ([});
The first phase has two components as mentioned in previous section, it will be start with the
following objective. — s i i =

Environmental damage cosit assessment die to drains and dunmi'i:e- in Port Blair:
(i} The existing scenario and resulting damages from the drains and dumpsites in Port
Blair will be measured.
Environmental damage cost assessment for coastal water quality using primary and/or
secandary data; e : g

Emission Parameters for valuation:

1. Impact of Municipal Solid Waste: Detailed site survey shall be carried out to

understand the possible drivers by which environmenial damages are occurring. The
surface and groundwater quality in Port Blair shall be monitored to identify the impact
of dumping of waste, leachate generated is directly subjected to open land, which has a
tendency 1o percolate and reach the nearhy water bodies. The harmful metal
concentrations in leachate can cause considerable impacts on human health and
agriculture in addition o the aguatie life.

2. Impact of Wastewater discharge: Identification of the sewage discharge points in
Port Blair shall be identified. The dumping of untreated sewage or houschold
wastewaler onto land | or in surface water bodies may . contaminate the R
surface/groundwater quality, The wastewater comtalng n-uuiénn organic carbon,
hiological contaminates and heavy metal cte, which may cause depletion dissolved
oxygen in aquatic system, eutrophication and toxic in:;:ucl to the aquatic as well as
groundwater, The discharge of untreated wastewater may cause impact to the biotic

environment of aquatic system. _ &

3. Coastal Water Quality Monitoring: The source of pollutior to the coastal water shall
be identified. The type of pollutant discharge in the coastal area shall be identified and
the data will be collected to get the quantity of pollutants from various sources disposed
in the coasial area. Impact on coastal water guality due to disposal of pollutanis shall
be identified. )

Water quality testing of ground, surface water and coastal water will be carried Giit to analyse e

the level of pollution, Secondary data, il available, shall also be referred. The concentration
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value, breaching the standards, will be determined and resulting environmental davhage will be

estimated using control cost methodology linking all the environmental values/indices. Where
costs are quantified on the basis of the cost of one pollutant coupled with linked environmental
values, Both environmental and health effects are coverad by the study.
£ { Requirement
The total estimated cost for phase | one of the project is INR Twenty Nine Lakhsand Twenty
Fiwve Thousand Only. This cost is :xc]usih:: of taxes, which shall he paiﬂ extra, as applicable.

SL. No Breakup Description Cost (Rs in Lakhs)
I Manpower 1.2
2 | Chemical & Consumables 6.0
3 Trave| a ‘JU
4 Contingency 2.25 -
L Institute Fee (20% ) 4.5 '
6 Total 12925 + GsT
X Time Schedile

# Total duration of the project: & Months

Time (in Months)
|2 ' 3 ; 4 5 | G

Deseriptions

First Monitoring

Second Monitoring
Data Analysis and Damage
ABSEssment

Preparation of draft final report

Final Report

-l



Phase (I1):

Preparation of Environmental Status Report {(ESR) of Port Blair: Environmental status report
will cover all the aspects of environment like air, water soil, land use land classifrddlion change
and will suggest action plan for curtailing the pollution along with long term sustainable
measures for reducing the mpact on environment.

In the second phase of the project every aspect of the environment will be covered to prepare
the ESR. Monitoring of the various pollution sources shall be done. The detailed plan for
preparation of the ESR is as follow; ' : S o
Emission Parameters for valusation:

. Air pollation Status: The Air pollution monitoring shall be carried out at several
locations in Port Blair especially near to the municipal waste disposal sites, traffic
intersections and mining areas, The air quality monitering shall be done at various
locations in the residential areas as well.

2. Ground and surface Wﬂlif[ﬂ'ﬂ!iﬂﬂ status; Various source ni"—pnl]miu_rﬁn terms of
salid and wastewater, which may contaminate the surface and groundwater, shall be
identified in Port Blair Island. The surface and groundwater quality in Port Blair shall
be monitor to identify the impact of informal dumping of waste, disposal of untreated
and treated wastewater on the land or in the surface water bodies shall be monitored.

3, Municipal Solid Waste Management Status; The data shall be collected for the
current status of solid waste generation, collection and disposal practice of the M&W in
Part Blair city. The detailed characterization (physical and chemical composition) of
solid waste generaied in Port Blair city are covered in the study.

4. Biomedical and Other Waste Management Status: The detailed daia collection on

the management of Biomedical, E-waste eic shall be collected in Port Blaig City. The
impact on air, water and soil shall he measured caused due to the disposal of the waste
in Porl Blair.

Status of Coastal Water Quality: The source of pollution 1o the coasial water shall be

identified. The coastal water quality monitoring and the impact on flora and fauna due

h

1o discharge of pollutants from the idc_ntiﬁbd source will be monitored,
6. Tourism: Additional pallution loads due to tourism industry{hotels) in terms solid, air

and witer shall be evaleated.

VGH
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In all the areas of environment, various pollution-related parameters shall bz monitored in

detail as mentioned above. On the basis of the collected data on status of the existing practices
of solid and wastewater management practices, the overall environment status report (ESR) of
the Port Blair shall be prepared. In the ESR, the management plan in form of recommendation

—p— e

to avoid the further damage to the environment shall be suggested in detail.

Budget Requirement
The total estimated cost for Phase [l of the project s INR Fortv-Eaght Lakh Ten Thousand

Only, This cost is-exclusive of taxes, which shall be paid extra as applicable,

e T

| SL. No Breakup Description Cost (Rs in Bakhs)
|1 Manpower 1 5.0r
2 Chemical & Consumables 1.0
3 Travel 12.0
4 Contingency Jul
5 Institute Fee (20% ) 74
] Toal 4.1 + G8T _
Lime Schedule
¥ Total duration of the project: 12 Months
oz | Time { in Months)
Descriptions
g 12 13 J3 15 [6 |7 [8 [®@ 40 [11 |12

First Monitoring
First Report on
Monitoring

Second Monitoring

second Report on
Monitoring

Third Monitoring
Data Analvsis

| Final draft report

Final Report

\S5
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Phase (11T):

Preparation of Environmental Status Report (ESR) of Swara) and Shaheed Tslands:
Environmental status report will cover all the aspects of environment like air, water, soil, land
use land classification change and will suggest action plan for curtailing the pollution along
with long term sustainable measures for reducing the impact on environment.

To prepare the ESR, monitoring of the various pollution sources shall be done. The detailed
plan for preparation of the ESR is as follow: 4 s
Emission Parameters for valuation: — :

1. Air pollution Status: The Air pollution monitoring shall be carried out at several
locations in Swaraj and Shaheed lslands at the identified locations. The air quality
maonitoring shall be done at various points for PM g, PM: 5 and other gaseous pollutant
also, to find out the level of pollutants in the area.

2. Water pollution Status: Various source of water pollution, which mﬂ}-'-ll:EntﬂJhinﬂEE
the surface and groundwater, shall be identified in Swaraj and Shaheed lslands. The
surface and groundwater quality in Swaraj and Shaheed |slands shall be monitored Lo
identify the impact of Informal dumping of waste, disposal of untreated and treated
wastewater on the land or in the surface water bodies shall be monitored.

3. Municipal Solid Waste Mlnngemg-ut Status: The data :ihu]l_h-& EJJ“*EI:EI:I for the
current  status solid wasle peneration in the concerned islands. The detailed
characterization (physical and chemical composition) of solid waste generated in
Swaraj and Shaheed Islands will also be covered in_the study. The impact on the
surrounding area of the MSW disposal sites in terms of contamination of water quality,

land pallution and the impact of air quality shall be measured, =~ .___

4. Biomedical and Other Waste Management Status: The :Icmﬂ':d dala collection on
the management of Biomedical, E-waste etc shall be collected in Swaraj and Shaheed

Islands, The impact on air, water and soil shall be measured caused due to the disposal

of the waste in Swaraj and Shaheed Islands.

8, Status of Coastal Water Quality: ]"4_11: source of pollution and the type of pollutants
discharged in coastal area shall be identified. The coastal water quality mf:‘r;'.li_turing and
the impact on flora and fauna due to discharge of pollutants from the identified source
will be monitored in Swaraj and Shaheed [slands.

6. Tourism; Additional pollution loads due to tourism indusiry {(hotels] in terms solid, air

and water shall be avaluated.

— -
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In all the areas of environment, various pollution-related parameters shall be monitored in

detail as mentioned above. On the basis of the collected data on status of the existing practices

of solid and wastewaler management practices, the overall environment status report (ESR) of

the Swaraj and Shahced Islands shall be prepared. In the ESR the management plan in form of

recommendation to avoid the further damage to the environment shall be suppested in detail.

Budget Reguirement

The total estimated cost for Phase [l of the project is INE Forty Six Lakhs and Eighty

Thousand Only. This cost is exclusive of taxes, which shall be paid extra as applicable.

aL. No

Breakup Description

—

Cost (Rein Lakhs)

1 Manpower [ 4.0
2 Chemical & Consumables 12.0
3 Travel 0.0
4 Contingency ﬁ.
5 Institute Fee (20% ) 7.2
6 Total 46,8+ GST )
Time Schedule
# Total duration of the project: 12 Months
Time { in Months} = ]
Descriptions e =

First Monitoring
First Report on
Monitaring

3 i 7 g -

Second Monitoring

Second Report on
Monitaring

12

Third Monitoring

Data Analysis

Final drafi report

_Fj-nal Repon
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Support Required from Sponsor

5.

Details about any environmental study carried out in past along with their reports

Requisite permissions for sampling and monitoring. -

Letter of support, if required, in case of need of data acgess from other organizations

in Andaman and Wicobar

. Local travel and accommodation 1o be provided by the sponsor of this project

(including Shaheed and Swaraj Islands)

Senior local stafT for local guidance and coordination

Payment Terms for all Three Phases:

15t installment 50 % of Project Cost + GST (@& 18.00 %) along with the

work order to inftiate field studies

2nd installment | 30 % of Project Cost + GST (@ | 8.00 %) after submission of

draft report

3" Installment 20 % of Project Cost + GST ((&@ 18.00 %) after submission of

final report

o —

All the paymenis to be made through a crossed demand draft in the name of
“Director, NEERIL Nagpur”™

Or
Through RTGS, the details are given in the below table
Bank Details ' b s
i. | Name of the Account holder: DIRECTOR NEERL, NAGPUR
| ii, | Bank Account Mo.: FO266513700 I
i, | Account type: Saving Bank Accounl
iv. | Bank Name: | STATE BANK OF INDIA

e |



| v. [ Branch: ~ [ NEERI Branch i
vi. | 11 digit [FS Code: SBINOOO4224
vii. | 11 digit NEFT Code: — SBING0O4224
| viii | 9 digit Code Number of the Bank | 44000203
. | and Branch { Appearing on the
MICR Chegue issued by the Bank)
Tax Registration Numbers;
i. | Income Tax PAN:* AAATCITIOR
. | VAT TIN/Local Tax Regn. No.: Mot Apphicable
iii, | Stateof VAT Registration : Not Applicahle |
iv. | C8T Regn No. : Not Applicable
v, | Excise Regn No. Mot Applicable
vi. | GST no. TTAAATC 371622E -
vil. | Service Tax Category Scientific & Technical Consultancy
SErvIces

About CSIR-NEERI

CSIR-NEERI is the premier research institute dealing in environmental seience and
engineering in India. The institute comprises research departments dealing with various
components of environment. The role of the institute is to provide scientific and technical
information and services to the various authorities and industries and promote planning, palicy
and management strategy for the regional environmental efforts in India as well as overseas.
More than 300 scientific and technical staff inembers make CSIR-MEERI a highly qualified
partner contributing analytical facilities and extensive knowledge on various aspects of

environment,

Amaong the various environmental domains, the institute is dealing with the research and
development of better and scientific water and waslewaler management prg_l:lii:cﬁ. for more
than four decades. The primary focus of the water and wastewaler managemeit has been
shifting over the years from trestment to reuse, and recycle in recent years. The Institute has
expertise and research capabilities in following domains of the Air, Water, Sewage, Climate

and MSW management.
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#  Sewage treatment plants design, construction and commissioning

#  Integrated hvdrogeological and modelling studies for water resources management
including storm water management and groundwater recharpe

#~-  Industrial wastewater management plan ) '_ i

#  Chemo-de-fluoridation household units

#  Solar energy based electrolytic de-TMuoridation plah:s

#  Wise water management system for Ashrams {residential schools) and households

#  Constructed Wetlands Technology for sewage treatment

#  Climate change and Urban Micro-Climate Assessment =E

¥ Carrying Capacity Analysis of a region with respect to Environment

F  LEcosystem Service Evaluation

*  Environmental Damages Cost Assessment' Environmental Externalities Evaluation

#  Comprehensive Municipal Solid Waste Management (MSWM)

K Environmental Impact Assessment (ELA)

'

Strategic Urban Environmental Management

CSIR-NEERI has adeguate scientific and technical manpower as well as instruments capability
to undertaske such study, However, micro-level planning with respect w0 ecach study
component/work package shall be workied out as per the agreed scope ufwnrf..
Contact Persons =T
I, D Rakesh Kumar
Director, CSIR-KEER]
director(@neeri.res.in
2. Dr. Suresh Kumar
Chief Scientist and Head, Environmental Impact and Sustainability Divisios
ms_kumar@neeri.res.in —
3, Dr. Decpanjan Mujumdar
Sr. Principal Scientist and Head, Kolkaita Zonal Centre, CSIR-NEER]
d_majumdar@neeri.res.in
4. Er. Hemant Bherwani
Scientist, Director's Research Cell, CSIR-NEERI :

-

h.bherwanifneeri.res,in -

e A



3. D, Bholu Ram Yadav
Scientist, Technology Development Cell, CSIR-NEERI

br.vadavi@neeri.res.in
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Purformance Augil of SPCBS and PCC

Eti!.lﬁ_Pﬂll'thhn Control Beard ! Pollution Control Commities

—Andaman & Nicobar lslands Pollution Control Committes

. Performance Audit of SPCBs and PCCs Entries || Score |
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Performance Audit of SPCBs/PCCs gg-? -

Andaman & Nicobar Islands Pollution Control Committee

Category Weighted
S.No. Category Weightage Score
I Environmental Quality Monitoring 25 2.78
Il Enforcement and Regulatory Functions 35 7.16
Il Data Management and Public out-reach 20 8.28
IV Advisory for Decision making 10 1.54
V' Research & Development and Training 9.5 1.90
VI  Specific Observation by Expert Team 0.5 0.30
Total 100 21 96

oft ' 13.1 cr;;.p.ﬁ

_ 3 ,I 'E%ﬁ’ Tages .511 |
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- - Report of the E:{pert Team

The Expert Team thoroughly audited the performance of Andaman and Nicobar lslands
Poliution Control Committee (A&NPCC) during June 18-19, 2018. The major weakness of
the PCC Is avallability of requisite man power, especially scientific and technical to carry out
required environmental monitoring and assessment, It is observed that air and water quality

_ . monitoring are not being carried out in regular interval and thereby annual trend (mcrease or

decrease) of the pollutants could not be assessed, The PCC issues the consent to operala
(CTO) to the respective indusiries but relevant information as stipulated by CPCB are not
included in the formal. Though online CTO management is in place, industries are not in a
position (o utilize the advantage of the system due to poor connectivity. This area
undoubledly needs proper atiention. Complaint refated to environmental pollution issues are
being lodged by the public through the "Portal for Citizen Grievance Filling & Redressal®
maintained the pffice of Hof'ble Lieutenan! Governor and these complaints are ultimately
forwarded to this PCC for redressal. The PCC does not have any vehicle for conducting

environmeantal monitoring. As regard the public awareness and outreach programme, lhe

PCC Is carrying out programmes satisfactorily even with limited resources. Laboratory
needs lo be developed by providing necessary infrastructure (Instrument and human
resources) at the earliest for the sake of compliance monitoring of different industries. Last
bult not the least the overall infrastruciure of the PCC needs fo be improved for the

bettarment of seqvices. .
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Ma. T-dTIPCC/NGT/Mige. 72019/
HFxgraEmIfaw! AT AR
ANDAMAN & NICOBAR ADMINISTRATION
s erfar ey wiwfr
POLLUTION CONTROL COMMITTEE
DEPARTMENT OF SCIENCE AND TECHNOLODY i
Mally Gunj, Port Blair Tel, Fax 2503 7
e :delsilamans@gimall.com

——

Dated: 01.01.2020

Actlon taken report submitted by Andaman & Nicobar Pollution Control Committee with
regard in Directions lssued wnder Section 18{1)(b) of the Water Act, 1974 regarding
treatment of untreated sewage and industrial efffuent and disposal in Toastul fowns in India

The CPCE issued the following directions for compliance under Section 18{1)(b) of the Water
Act, 1974 vide Letter no. A-190]4/43/06-MON/8422-8440 dated 15.12.2016:

State Pollution Control Board shall ensure that local'urban bodies set up Sewage
Treatment Plants (STFs) of adequate capacity incloding provision for sewage system
to cover the entire local/urban areas and accordingly grant consent. The treated
tl‘l‘lu:m shall comply wlth the standard. s

It is submitted that Pnrr. Blair Municipal Council (PBMC) i is in prm:-u:.sﬁ of installing a 42
KLD capacity Faccal Sludge Treatmend Plant (FSTP) under Smart City mission.

SPCB/PCC shall also make mandatory for industrial and commercial units fo
discharge their efMuent within preseribed limits to constal waters. SPCB/FPCC shall
provide iaventory of all commerclal/industrial activities aloag with their quantify
effluent discharged to constal waters including their compliance status!

It 18 submiited that there are no 17 calegories of, highly polluting indusiries and grossly
polluting industries in Andaman & Nicobar [slends, however for the hote] industries it has
been made mandatory 10 install STP/ETPs to all the hotels having hotels/resorts more than
20 rooms. The Gazette Notification no, 234 dated 22.09.17 is enclosed. Further, for all the
awtomobile service centres the installation of ETP has been made mandatory-The standards
prescribed for discherge of effluent has been taken in line with the standard given in the
EPA, 1986, _ —

. SPCR/PCC shall provide the water quality monitoring data of coastal waters carried

out either by SPCEB/PCC or any other organisation/laboratory.

The water quality monitoring report of the coastal waters of Radhanagar Beach in Swaraj
Dweep (Havelock island) conducted by M/s Envirocheck, -63/B, Rastraguru Avenue,
Kolkata, West Bengal in the months of August, September and October 2019 is annexed.

The sea water quality monitoring repor during Ganesh and El‘urgﬂ F‘unﬂa lﬂl'}" 15 anmexed.

« The action taken report shall be submitted by SPCBaTCCs to CPCH within 30 days

from the date of receipt of these directions along with a time bound acilon plan for
complinnce of the directions, SPCBs/PCCs shall also acknowledge the receipt of these
directions to CPCH by return fax.

The sction taken report is 83 shove and actions am_b:mg-l_alr.;m for m:'rrlgtianu of all
directionz



Central Pollution Control Board

|Hu1.|.1=h1' of Erwirontent, Foreat sod Climaste Change)
WOQM-I Division, Parivesh Bhawan, East Arjun Na.gar,
Delhi-110032

—

FORMAT FOR SUBMISSION OF INFORMATION ON “MUNCIPAL SEWAGE,

INDUSTRIAL EFFLUENT AND WASTE MANAGEMENT SCENARIO IN COASTAL
AREAS"™ [N COMPLIANCE TO HON'BLE NGT UNDER ORDER DAED 3. lE ZHI o
mssmm 0.A. 8292019 '

sl
No.

Contents

Hasic Information

Name of the SPCB/PCC

Andaman & Micobar Pollution
Control Commitiee

MName of the Contact Person/Nodal Officer and Shri. Rishikesh
Designation ' Senior Scientific Officer-il
Telephone Mumber (Office) 03192 250370

Mabile number 5434270824

E-mail Id dstnndamam@gmallmm

relevant ci

ry indicated below)

1. | Cateporization of Coastal Areas in the State/UT [Hﬂu indicate: Iml:lun —wise

Coastal area location

SW-I (Salt Pans,
Shell Fishing,
Mariculture and
Ecologically
Sensitive Zone)

SW-II (Bathing,
Contact Water Sports
and Commercial
Fishing)

SW-III (Industrial
cooling, Recreation
{non-coqtact) and
Aesthetics)

SW-IV (Herbour)

SW-V (Navigation
and Controlled Waste

Disposal)

*Note: Categorisation
of Coastal Areas in
the State has not yet
bmn :Ipnn

|
r

| Major C!ﬂﬁﬁ'ﬂwm !m:atm:l in Coastal Areas in the State/UT

|3
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(i} | Major CitiesTowns in Coastal Arcas |. Port Blair City
2. Swaraj Dweep (Havelock
island)
) 3. Shaheed Dweep (Neil island)
{(il)y | Major Drains outfall into Creeks/Estuaries/Sea 71 major drains in Port Blair city
Water and their total numbers outfall into the sea. List
enclosed.
4. | Status of Sewage Generation, its Treatment and Disposal in Coastal Areas
(i) | Total Sewage Generation in Coastal Areas in the “14.175
State/UT (in MLD)
(ii) | Total No. of 5TPs in Coastal Areas 86
{a) | Total No. of STPs obtained Consent under 22 S P
Water Act, 1974 -
(by | Total No. of STPs not Obtained Consent under 64
Waler Act, 1974 (Due to non-compliance, notices
were issued and directions issued
for discontinuation of electricity
in compliance of Supreme Court
order dated 22.02.2017 in W.P
375 of 2012, Presently the matter
i is pending in Hon"ble NGT
Eastern Zone bench in Appeal
No. 062017/EZ and Appeal No.
09201 7/EL.
(iii) | Total Installed Capacity of STPs (in MLI) 1.7
{iv) | Actual total sewage treated in STPs at present (in 1.7
MLLY)
(v) | Gap in Sewage Treatment in Coastal areas (in 12.475 =
ML) o HAPWD, in consultafion with
Mational Institute of Urban
i AfTairs, Gol, is in the process of
setting up decentralized sewer
system across Port Blair City. )
(vi) | No.of STPs presently under construction @ 3 nos of STP are currently under
meef the gap in Sewage treatment in Coastal construction in Havelock island.
areas in the State/UT 1 1
{vii) | Compliance Status of STPs All 22 5TPs with- @10 arc
complying.
(a) | No. of STPs in Coastal areas complying to 22
discharge norms g
{viii) | Quantity of untreated Sewage discharge into 12475

Coastal Water (in MLD)

| I
v | I

{APWD, in consultation with
Mational Institute of Urban
Affairs, Gol, is inlthe process of
setting up decentralized sewer

sysiéin across P::ilrl Blair City. }
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(ix) | Quantity of treated Sewage discharge into 1.7
Coastal Water (in MLLDY)
5. | Status of Indusiries in Coastal Areas
(i) | Total No. of industries located in Coastal Areas 491
(i) | Category wise No. of Industries Green category - 208
Orange category — 271
Red category = 12 -
{a) | Total Ne.of 17 Category Highly Polluting Wil
Industries
{b} | Total No. of Grossly Highly Polluting Industries il
(¢} | Other Water Polluting Industries, if any Nil
6. | Status on Industrial EfMuent Generation and CETPs in Coastal Areas
(i) | Total Industrial Effluent generated by Industries Mo data available
(in MLD) >
(ii) | Total No. of industries having Captive ETPs 17 S =
(iii) | Total Mo, of Captive ETPs operating by 5 nos of ETPs arc treating 153
Industries Complying with discharge norms TKLD
{iv): | Total treated efMuent discharge in Coastal Areas Mil
(in MLD)
(v} | Mo.of CETPs located in the Coastal Areas Nil
(a) | Location-wise CEPTs with Installed Capacity (in Nil .
MLD) - -r=
(b) | Mo. of Industries having membership of CETPs Nil
(vi) | Gap in Industrial Effluent Treatment in Coastal mil
Areas (in MLD)
{vii} | Total untreated effluent discharged in Coastal Wil
water (in MLD)
{viil) | Status on Installation of OCEMS by the Mil
| Industries ¢ |
(a} | Ne. of Industries installed OCEMS Nil =
(b) - | Mo. of Industries vet to install OCEMS Nil
7. | Wasie Management Scenario in Coastal Areas \
Sl Mo | Type of Waste | Quantity of l-'Nn. of Gap in Total waste
i | Waste Treatment and | Treatmént | disposed into
Generation Disposal and Disposal Coaslal
(MTA) Facility of Waste Waters
Existing and (MTA)
B T i Capacity e
(i) | Hazardous Waste 0.160 KL Mil ~ Nil Nil
(it} | Bio-Medical Waste 43514 06 incinerators Mil Mil
! ' {01 no. - '
: ! 100kehour and [
| 05 nos - |
s gl 50kg/hour}, 07 .

l.'hl'ln.!

e _-
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- | shredders and

biomedical

06 autoclaves,

(i)

Municipal Salid
Waste

43,800

_ | segregation and

5 — compost
yards

2 — Dry waste
resource &
centres for

transportation
to mainland for
recyeling

il

(iv)

Plastic Waste

1999

| transportation

2 = Dry waste
FESOLTEE
cenlres [or
segregation and

to mainland for
recycling

Wil

Mil

v)

E-Waste

0.5

No treatment
facility,
however
PBMC has
authorized an
agency for
collection and
transporalion —
of e-waste o
mainiand for
teeveling.

il

{vi)

C&D Waste

.| call basis

C&D waste arc
collected on

through
designated
PBMC call
center and
stored in the
custody of
concermed
enginesting
site office,
Thercafter, on
reports of

patholes,

il

A4

T

— -



—

requisition
received for
low lying
areas, the
collected C&ID
wiste i3 =
utilized for
| filling and

maintenance
work.

8. | Status of Critically Polluted Areas In Coastal Areas

(i) | Name of Critically Polluted Areas In Coastal Wil

Arens - _

(ii} |-CEPI Score (Area Wise) - - The administration tras engaged
NEERI, Nagpur for studying the
environmental degradation cost

_of pollution in the islands. The
report 1o be submitted by NEERI
is expected in & manths.

{iii) | Major Industrial Sectors Hotels and restaurants

9. | Coastal Water Quality of Coastal Waters (Latest data from Jan, 201% to till date)

& Summury ' 3

(i) | No. of Water Quality Monitoring Stations Wil

(a) | CPCB -

— (b)_| SPCB | Nil

(i) | Water Quality Stations (with respect to BOD) The water quality monitoring
report of the coastal waters of
Redhanagar Beach in Swara)

] Dweep - (Haveloek  island)
, condocted by Mfs Envirocheck,
63/B,  Rastraguru  Avenug,
Rolkata, West "Bengal in the
| months of August, Seplember and
_ October 2019 is annexed.
| I
1 The sea water qunil[l}' monitoring
“report during Cianesh and Durga
Pooja 2019 is annexed.
10, | Standards stipulated for STPs/CETPs Matification no. 234 dated
M 22.09.17 is annexed
11. | Action Taken Report on CPCB directions ATR is Annexed

dated 15-12:2016
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